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LOK SABHA DEBATES

LOK SABHA

Wednesday, May 19, 1976/Vaisakha 29,
1898 (Saka).

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
PAPER LAID ON THE TABLE

TRACTORS (DISTRIBUTION AND SALE) CEN-
TRAL (2ND AMENDMENT) ORDER, 1976
AND REVIEWS AND ANNUAL REPORTS OF
BuARAT HEAVY PLATE AND VESSELS LTD.,

VISAKHAPATNAM AND BHARAT PUMPS AND
CoMPRESSORS LTD., NAINI ALLAHABAD,
FOR 1974-75

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI Al C.
GEORGE): 1 beg to lay on the
Table—

(1) A copy of the Tractors (Distribu-
tion and Sale) Control (Second Amend-
ment) Order, 1976 (Hindi and English
versions) published in Notification No.
S.0. 318(E) in Gazette of India dated
the 27th April, 1976, urder sub-section
(6) of section 3 of the Essential Com-
modities Act, 1855. [Placed in Library.
See No. LT-10871/176]. '

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) (a) Review by the Government
on the working of the Bharat
Heavy Plate and Vessels Li-
mited, Visakhapatnam, for the
year 1974-75,

(b) Annual Report of the Bharat
Heavy Plate and Vessels Limi-
ted, Visakhapatnam, for the
year 1974-75 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
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[Placed in Library. See No.
LT-10872/176].

(i) (a) Review by ithe Govern-

. ment on the working of the
Bharat Pumps and Compres-
sors Limited, Naini, Allahabad,
for the year 1974-75,

(b) Annual Report of the Bharat
Pumps and Compressors Limi-
ted, Naini, Allahabad, for tihe
year 1974-75 along with the
Audited Accounts and the com-
ments of the Compitroller and
Auditor General thereon.
[Placed in Library. See No.
LT-10873/76].

ArL INDIA SERVICES (PROVIDENT FUND)
AMENDMENT RULES, 1976

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA;:
I beg to lay on the Table a copy each
of the following Notifications (Hindi
and English versions) under sub-section
(2) of section 3 of the All India Servi-
ces Act, 1951 :—

(1) The All India Services (Provi-
dent Fund) Amendment Rules, 1976,
published in Notification No. G.S.R. 630
in Gazette of India dated the 8th May
1976.

(2) The All India Services (Provident
Fund) Second Amendment Rules, 1976,
published in Notification No. G.S.R.
631 in Gazette of India dated the 8th
May, 1976. [Placed in Library. See
No. LT-10874/1761.

NOTIFICATION UNDER NaAvY AcT, 1957

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): I beg to lay on the Table
a copy each of the following Notifica-
tions (Hindi and English versions)
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[Shri J B. Patnaik]
under section 185 of the Navy Act,
1957 :—

(1) The Navy Leave (Second Am-
endment) Regulations, 1976, published
in Notification No. S.R.O: 108 in Ga-
zette of India dated the 1st May, 1976.

(2) The Navy (Pension) Second Am-
endment Regulations, 1976, published
in Notification No. S.R.O. 108 in Ga-
zette of India dated the 8th May, 1976.

(3) The Navy (Pension) Third Am-
endment Regulations, 1976, published
in Notification No. S.R.0. 109 in Gazette
nf India dated the 8th May, 1976.

(4) The Navy (Pension) Fourth Am-
endment Reguiation, 1976, publizhed in
Nctification No. S.R.O. 114 in Gazette
.of India dated the 8th May, 1976.
[Placed in Library. See No. LT-
10875/16].

ANNUAL REPORT OF D.V.C. FOR 1972-73
WITH AUDIT REPORT AND STATEMENT FOR
DELAY

At Amaa & I7 A (Mo
fagar qa@) : swegq whwa, §
Y wafy q feafafgs 0@ gar
qed 97 @A § ¢

(1) zrAYeT w@r fav g wlafm,
1948 ) &7 45 F1 IT-LIRT ( 5)
& HAgT grAEx g fawa, # Ff
1972-73 & afax wfqaas  (fgeh
q9qr FIFT FET) & oF gf7 IR
a8 g7 dgT @ afqqaT |

(2) svfsx afwgay & @ar
= 9T W@ 7 g fara &
gA aargw fgazo (fgy aur
FAAT TEFLA) |

"[Placed in Library. See No. LT-10876/
761]. -

NOTIFICATIONS UNDER EXPORT (QUALITY
CONTROL. AND INSPECTION) Act, 1963

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
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VISHWANATH PRATAP SINGH): 1
beg to lay on the Table a copy each
of the following Notifications (Hindi
and English versions) under sub-section
(3) of section 17 of the Export (Qualiiy
Control and Inspection) Act, 1963:—

() The Export of Footwear (Ins-
pection) Amendment Rules,
1976, published in Notification
No. S.0. 1536 in Gazette of
India dated the 1st May, 1976.

(ii) The Export of De-oiled Rice
Bran (Inspection) Second Am.
endment Rules, 1976, publish-
ed in Notification No, 8.0
1537, in Gazette of India dated
the 1st May, 1976.

(iii) The Export of Gum Karaya
(Inspection) Amendment Rules
1976, published in Notification
No. S.0. 1538 in Gazefte of
India dated the 1st May, 1976.
[Placed in Library. See No,
LT-10877/76].

11.03 hrs.
MASSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1
have to report the following messages
received from the Secretary-General of
Rajya Sabha:—

(i) ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
Tuesday, the 18th May, 1976,
adopted the following motion
in regard to the presentation
of the Report of the Joint
Committee: of the Houses on
the Central and Other Socie-
ties (Regulation) Bill, 1974:—

“That the time appointed for the
presentation of the Report of
the Joint Committee of the
Houses on the Central and
Other Societies (Regulation)
Bill, 1974, be further exten-
ded upto the last day of the
Ninety-seventh Session of
the Rajya Sabha.”’

(ii) “In accordance with the provi-
siong of sub-rule (6) of rule
186 of the Rules of Procedure

N ited
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and Conduct of Business in
the Rajya Sabha, I am direc-
ted to return herewith the Ap-
propriation (No. 4) Bill, 1976,
which was passed by the Lok
Sabha at its sitting held on the
11th May, 1976, and {ransmit-
ted to the Rajya Sabha for its
recommendations and to stiate
that thig House has no recom-
mendations to make to the Lok

Sabha in regard to ‘he said
Bijl.”
COMMITTEE ON GOVERNMENT

ASSURANCES

SIXTEENTH REPOR?T

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): I beg to presert the
Sixteenth Report of the Committee on
Government Assurancesg,

11.04 hrs

WORKMEN’S COMPENSATION (AM-
ENDMENT) BILL—Contd.

MR, SPEAKER: The House will
now take up further consideration of
the following motion moved by Shri
Raghunatha Reddy on the 18th May,
1976, namely:—

“That the Bill further to amend
the Workmen’s Compensation Act,
1923, as passed by Rajya Sabha, be
taken into consideration.”

"The time allotted for this Bill is two
hours; time alredy taken is thirty
minutes, the balance is one hour and
_thirty minutesg,

Y v fag wid (3ER) @ =iwq,
S GMET qgT H ATAT AT F JAHT
¥ gaq & gA4T FTAT § | wyad

w&l S A a7 S & Far av v Ag
qaaT fafaares § o 39 ox aan

FATE  graeaFar gl | 8% Had.

I AgT yewy 8, TAW AT FIA
B AE TIAAT T T--3W aTq I
A2 ¥ wmaar § 1 o o 7o ard
TEF AR F #@r w8 2 Faax gy o
®1 Aver ez swar snfaw 1 gw wAnve
¥ ay ot fag g ag dae uwEr ¥
S & 77 92X A1 ;WX FqT F A1
ey qEES d39 a0 HiT S§ qAT
5 91 ®qU & satar ot afwal F JaT
gT T SEY q9T el fzq FHLT §H gAY
aradrT g4y ot & fade faor ar B
£ TH AT A (T FEAAE T TFZ F AAA
FIA FT T JIGIAFAT § | I 5 &Y
T A AR A Awgd #1 (A
g T uFEse @ &, SART S A
STy & &Y Sawy qmfasr gy fawar
2 | 9% AT ST, 1974 H FST4T |
IHET FXA I AT (% wgearaE §
Qar gtz gar foak geria SFnered
ZTEY ¥ Uals qX a®T 50 T 43
o | T qeE ¥ gEd 7 of qar T
gt oy srasta gaker 93 99T 50
&7 &3 ¢ | g ¥ aAq uAE B
arq T FX TETE | 9% Afaw T
@ T g gl W aw A
arsy sfear & & SAH T HATIE
F1 Xz & Opar ot | 50 qeg agt AT
59 ¥ sqray faey 9T S @I AT
¥ Freor A 9wt gantas agt fwen
HY = AT BT JTT AL ISTAT |

3ITF 1T W 48 amgd T3 ux
ST & 1 T A WA S o wedeHe
¥ wer & f ST gaa AFAL, 1975
¥ far s 1 & AmargEs (Rags
FAT AT & [% wagay, 1975 ¥ &

6
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T 9T AT FIA H AT A0AF F
qFTT, 1974 F Afasl v s10@r ¥
STET AT 377 o7 Ta0F FITAL FET
ars  fafan 37 335 @F w7
AT A1 SIfE TEIAT, 1975 § TTHC
316 gy 7z mar 1 a1 wwr fafay & fw
ST 335 FEz AH faAfam €397 3
3% g fax afasl =7 5 @ 59
¥ F7 77 faaam o1 wiw F 93477
FAAAT CF¢ & Fa4T g7 & AfFHA
gae AEM & wrez o fafan g=dag
T3 S & A3 501 w47 AT AFUF
g S F e IAFT AT g TS Fr ay
IAET FEAAT FEY Faoear | ag ey
foraaY & ? ag srasy a8y w10 w2 <@T
&, g ez 0T g, 94y ok 7 §, ot
TXZ FTHE FF T3 ATAT &, A IaHY
WY greft & F F T g ar Iy g Fa
faerr & Sfem #ree are (afa g8
§ FE oATSTZ 9% A #F a9 § &
IHFT TT T TAT WX IHT FTH AT
FIT T IAFT AT grAT § AT SR
anfas 7@t faaar & 1 3w fadea ag
2 foF o2 7z W ooy aTey o1
TTIFT AZA TEA T &Y ZTH AT FLAT
=rfeg ar | sere oy 7= fFarar s
zasr gar faesr awa & @Fp &ear
arfew w7 Frez wre fafan $339 Ty
et a1 w1z fpr @t & 377 95 %
AN EAT AT WAL IAFT AT gE & A
Sef  saet e frear =nifem

g, A "7 & wrew fafaeex
FTasT wrer g fomama e & ¥ 39
#1 aarar i Soumommso ¥ TaT AT
& W ga # Faraa far Tifz, 7t 33
Fe1 fF @ oot frg Fe T wie & 7
37 ¥ Fratas & § 15 w3 fog < faar
YT 98 TIF WATAY FTL AAATT Hafy
ST & qrag vfT =7 T

MAY 19, 1976
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g 7r7 # 77 fAdaT wear T
g 5 fae fafaedy ot 37 wwr agq
Ffr FaraEdy @ AfFa 34 97 %1 3@
g7 g Fafasdy agdr & sty ot =Y <
# gaa g f5 3a %Y =37 grar =l
a1 | qger e fafaeas & gy v @
fecet Srax fafaezz F afws oo gamn
e2zq frz v & f5 ow w3z fafaex
#1797 S fecdy fafreze otz o faz
fafaezs # arq #4, & 9o qua %
AT FT TFTE TF GH7F HIZT IT AW
FT AT F AT ST 4T | A 1§ TFegm
TATHZ 92  FIEY A 74T &, 3AfAC
fa FT % (a2 fafreze gmr =ifag
oir Fatfes g fawm &1 freaerd
iz Sarazdr #1698 T 8, gafan
ary # a1 fecdt fafaeaz o grar wifen
ST SoUFoqrEe HIX TFAT FFUGIT
FT T9q7 T FL | 7T 95 3@ fF N
SH qUA TR I AT AN QT AW
TaET & 9o a7 & AT T o A
WA A g Amaray AR IA
1 gAAY ¥ FA qgT AT AT |
For gL o faq 3 svanrsan & o <
978 qar A4% Far @oa faar &, & a3
wraar g f& s dovaa o g
ag w1 fear mar § AR qega
¥ ag wes  afeaad fad mr &1
T8 A F1E TF A3 § | A A FEGANA A
FH |1 9gd faady o@1, sw F1 dF
aar w7 fzar & we gq & fag & A4
ST HT AAFATE AT ATATF | I T
oa1 a7 | W09 7 37T F1 WEA 500
Faraz 1000 FTwE A g a
929 14,000 8% FEFT faqr a1
IT H742,000 57 FT W E, 30 ¥ an
FaA o T FgArg | AU AT GF AR
wrdag 72 & fF w3 wter gme
fafan <33¢ fim = & ok
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qF qG FqT A7 GYAT 97T @ &, g
a9 F1ez wih fafar s83 & Fa9 500
¥ wfasw s a7 ar A S wredr THE
9 WY X §, ST F HEIAAT FT FAT
g |
oot a7 a8 8 f wedand 3 &
ar fer gt &, S & A § w1w *Y
faerrz sFear =wifgg 1 & qraat & feor
T8t gt =fz | uw arq ag s FEAT
sgarg & oo afdq #3907 7 39
T AT § W FA FT 1T GIIIT A9
fag @& T FGr off, a8 S FFAT AT
ars | @arer 43 & 7 i a7 fegfaer asdy
§ & BT wfas Fream § &9 w9
% faoax & fagwar e siegm R @
ag wirar & o =g agh w9 w300 ) e
¥ 39 #7 fefy gaetsT &y awg ¥ qiq
R FATIT ¥ ARATAT FY HEGAA
i f=rar | sira wreEns § AR ET
#T F JIT T GGAT W[ W AFLT
FC T AITIT T4T FT FT7 Hi GrATT
QAT 91T 1 59 F fAg T §f FeqqaT
T#z § §WHT FIAT T 0F e
AfqF B HT7 ILAT AT Aleq qAT
foa wazSe @ 9 g1 AT 3, Q7 3T AT
FTH € HAT 72 HIT IFRT Fergad
fgar  srw | g ar
TAISE BT TAT & &e ;T wiadr §arg
%ot ofdqd & waewar &9
A w1 Iqr gy B faerny safy
afqs FW FW FUT AT SQ | T
g UG F 12 IF QF FTA FLT A
far W 2 & wrrr feSrT, wfe @y
AT 12 I FT 1 (77T 43 32 7€ sikar
& ar wimay gud wE Posply 1+ 9
129 § R F A% w.fzgqr i
T SFT AT & qT WSAqALqT FT aAT
arfge | 3afae o8 97 ¥ dwga
FE A1 & § |
SR AT fgg @yar & ¥ oF
I KT FE O fF 7w gr ufq 2

M =2 feear &, a1 v 4fwa feg 31
faaar wifag 1 (saaend) oot w/1¢ &
UF fa7iT 78 qv 98T 3%0 qF wiger
FH FLE A WM I ¥ gAY
I F a7 a1 fq @ dar gu )
SR F G qF 9OAT 747 £ forg
¥ 35 afgar &0 vew wdr g€ oA, 37
qr G2 g 9T AT A7, AfFHT arw
faz & T Feivws oy & fug amar
ara? ©7am, 37 V4T &7 Fo¥dwT =8t
faer 1 #7ifF T g woar Tifew
a8 7 1 o8 fawr ¥ go gar srfee g
T5UAT & [eod  wgt frrg #1T arfar
Y& FAT AT FT 7 G170, T I 7w
QEZ § ST TACE |

e ¥ F gt fRdes. w2AaT arar
g fF Hat 97 #gd g’ AT Arg §
7T I B ST HA=@ a7y & oI § 39
FT gR4T F3q g afew & ag fagaT
FIATHTZATE (F T ¢ IT 38 5 waqa
1975 & @] F Fi &4 &I §, S°
F F J W HFFAT 1974 § AN,
FLAT 1fET | 519 89 & wfgs g
F GIH TT AT |

AT ZT FE FLH wATT FW@IE |

SHRI B. V. NAIK (Kanara): Mr,
Speaker, 1 welcome this Bill. When
we go through the amount of compen-
sation for permanent disablement as
well ag for death, we think it 1s a part
and parcel of the labour welfare mea-
sure and a part and parcel of our wel-
fare measures of which we are talk-
ing.

In view of the rise in price and the
cost of living index, I think raising of
the limit, for eligibility from Rs, 500 to
Rs. 1,000 is quite welcome. Any per-
son by whatever name he may be call-
ed In this country—a wage earner, a
labourer, a salary earner, it would be
rather hard to consider a person with
an annual income of Rs. 12,000 per
annum other than poor. In a country
like ours, the per capita income of Rs.
40/- per month, i.e., Rs, 200 per fomily,
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[Shri B. V. Naik]

is considered as a poverty line~-giv.
ing the whoie family an annuat in-
come of Rs 2,400, below which the
amount falls into the poverty line. I
think, a person drawing Rs. 12,000 in
the course of the year is a fairly affluent
person. Be it as it may, since this
category of middle level people in fac-
tories and industrial establishment is
of very valuable people—in supervi-
sion; direction or in technical know-
how, -we do not grudge. The only
thing which we seem to grudge, with
very conscientious Labour Minister, is
that he hag been keeping a blind eye
on that.section of our labuor popula-
tion. At least I have been raising this
issue time and again.

In response to a starred queslion
which figured here very recently, even
the census of the categories of labour-
ers-wage earners like domestic ser-
vants, shop assistants,. those working
in an unorganised industry as a whole,
was not made available to us. I hope,
to that extent, it will be possible for
me to make some impact . on our
Labour Minister that immediately the
census should be taken of those work-
ing in an unorganised industry. Some
medicum of welfare labour legislation
is a must. Leave aside the question
of compensation, in case of death,
accident or permanent disability, as
we are having minimum basic charges
in respect of farm labourers, we should
have likewise minimum  salary for
other categories of labourers. We
should find out ways and means of
implementing the welfare measures
for the weakest and the most exploited
section of our labour population, This
is a must.

The same preparatory work regarding
date collection most go on. The other
thing that puzzles me is this. Of
course, one may say, this does not
fali within the ambit of the ILabour
Ministry, as such. We do not seem to
have a sort of a national policy in the
casc of accidents or death or disability.
I see this happening in the ore carry-
ing track from where I come, between
Hubli and Karwar. There are acci-
dents taking place; leaving aside

MAY 19, 1976
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damage to national property, somebody
or other dies, somebody or other
gets maimed and so on. I do not
know, who takes care of these people.
We have got ~accident relief in
case of rail travel. It is a public
sector undertaking which has provided
this. We have got relief in case of
air travel. But the most accident.
prone areas are the roads. It is more
hazardous to travel by road than by
the air. This ig because of overcrowd-
ing. The hon, Ministers in the treasu-
ry benches may not have the c¢pportu-
ity but we MPS have this opportunity
to travel by bus of course, by com-
pulsion. Upto 50 per cent of over
crcwding takes place there. During
the summer season Yyou can well
imagine the difficulty involved. There
are students and others and if any
crash takes place you can well imagine
the hazardg involved. One gets scared,
but this is inevitable. Why cannot
you have some standard relief here
also and this can be sponsored by the
Ministry of Labour or some other
Ministry to help the kids, children,
women, school-going boys and girls,
etc. by having a comprehensive legisla-
tion that in case they are maimed or
some other injunlies are there, they
will get relief at some standard scales?

I7 T F A A WM 9707
N a. . hY
EFTFIC AT 3| A FA [ AW
TEHE AT ®T T AT AT A

In respect of bus travellers who get
kilied or maimed this can be done.
This is one of the suggesfions which’ i
wish fo make,

1. have Jooked into the - statistical
figures on fatal and non-fatal accidents.
For this booklet we congratulate
the Minister. In 1972 the number cf
fatal accidents in factories was 655
and in 1973, 647. In 1972 number of
non fatal accidents was 2,85,257 and
it is more or less the sante in the year
1973, that is, 2,80,602. If death in
factories during one year is something
atiributable  to his duty, I could
say the death by other road accidents
etc., would be very much more. It
would be about ten times more than
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that.. Of course this year because of
Chasnala tragedy the mine accidents
might have been more. In this connec-
tion I wish to point out that we
do not have the figure regarding per-
manent disability.

I hope this piece of legislation will
be able to do good. But, may I
point out one more factor? Will the
Minister kindly enlighten us whether
in respect of sea-men, in respect of
Merchant Navy, there has been a pro-
vision for josing of a finger, for losing
of a particular limb, according to the
contract between the shipowners and
the sea-men that, on a fabulous scale,
the compensation is provided for? 1
am not grudging that something is be-
ing done because these are workers;
these are sea-men, but what I am say-
ing is why, between workers and non-
workers or between different categories
of workers, should our country have
such an amount of disparity in regard
to compensation due to death or fata-
litv or because of disability? Why
could we not, in a progressive sociali-
sation of our economy, bring down the
disparities? Remove the vested inter-
ests or pressure groups who are more
effective.  (Interruptions) I was think-
ing whether Dr. Sen was ironically
laughing. Thank God.

So, why can’t we bring down the dis.
parities in regard to benefits or com-
pensations? Here the hon, Minister
simply comes forward with a compre-
hensive policy resolution or decision,
not in regard to a blanket order, and
you may just say how you are going
to reduce the disparities even in the
welfare of the labour section, leave
aside the disparity that exists, on a
vast scale, in our society and kcw you,
as the Ministry, will strive to bkring
down the disparity that exists within
labour? For example, one peon work-
ing in a small government office or
municipality gets hardly Rs. 150/-
whereas, another peon, working on
some of the prized posts doing the
same peon’s job will be getting about
five times more than this or some such
thing,

On' the contrary, the hon. Labour
Minister may kindly bring forward a
statement and say that, over the years,
the disparities between the working
forces keep on increasing or you may
prove that the disparity continues stn-
tus quo or it goes on reducing. You
may prove that. Because of your
superior accessto facts and figures, you
may kindly prove that between work-
ers and non-workers ,the disparity is
not increasing but decreasing,

With these suggestions, compliment-
ing the Minister. I sit down.

o qAqFT SO (qreAY) : weAW
wgied, # 39 famr 1 v s g
afF7 $© a9 #gaT AT § | ey
gger a1 & fenie omw fr e s
T FGT F a8 "9F Afeq F arar
ATEaT §——

“This Act makes no provision for
medical care and treatment which is

the greatest need of the worker
.when he meets with an accident.
There is also no provision for reha-
bilitation to restore the loss in the
earning capacity.”

&§ ©F a1a FAT WgAT 3 OF WK
a & faredy weeenmEST &Y 9 @Y ST
g @ 9 T F1 A4 foa st 3
TUT TS ATGHT BFer ¥ S0 Fam
BT SHET 3 §T T TT ITHT THATL
ST ASHT &, I I & T3 §, ITHT ATFL
FY ot sqTeaT gaA g =9v gy

o fanfa fawm (FriET)
qifeaTie ¥ FT9 FTAT AT WX F5
YT qTF qriaaTde AT 91 a1 Sq%
qATH F oA AT AFFLYAET 7

Y AwAT TEA : F arferarie &
Frax Y At Jg e qiw fedw
A XT3 F HIT T FAA 447 AT
fr ga% siex & W@ @ 51 afg
T ATE @Y ST A7 S AT B FH
fa=r strom '
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=t gt Fag (ST) : A w9
¥ & et & o NE g Ooerar 21wzt
T g FTH FIAT &, q81 9T AT T
&1, T o Faetar g

ot ATTT ST : FZT AT AZ FTH
FIAT &, T ITHT AT g AT & ar
ITH ATH BT ATHA I T SqTLAT § |

I FFI AT GFT § FETATE

“Workman means any person
(other than a person whose en'ploy-
ment is of a casual nature and who is
employed otherwise than for the pur-
poses of the employer’s trade and
business).”

TF AT TF FITGT T a7 dgH a7 A1
AN T HIAT § 1 ITF € g
¥ gmar 39 g1 I & A W FFT &
foF a8 FEOGAT I FT FHILT AGT 2 |
ag fearsT ™ & | ST FT IEL
DI FIA § AL S A TG a8
T ENAT & SAFT A &1 v g ar
F41 AT 73 T3 & TF ag vy ar
T qTET IAFT FEAQAT @0 fAIar |
THH GUIET FIT F TELT & |

% us gata graq & fwar a7

39 F FarE H qA qqvar vy o1 5

gaTs SIEI FT GFHISET g & JIJ

§ 98 F1 UF org w3an faear €
“In the event of death of a passen-
ger or....Rs. 1,00,000 if the passen-
ger is 12 or more years of age and

Rs. 50,000 if the passenger is below
12.”

ag T AM@ gE ! gATE TET F

GFEISE § IGHT TF ATT ®IAT WX S
GFR W OFTA FIAT &, IABI FAAT
w0 woar (62 =18 a8 afqas  dwx
F BFET S AT T3 IR &V | W
gFEISE H S AT ST § S9! W
qard g9 3 & 1 e agl S war
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¥ ITFT SATET F SAMET AR FAR H
faar sar & | ag w7 ax #=@ AW
FITE | gEETe At Arfa ow A =rfag)
ZAE O F THT FA avem % 7 a9
HTEHT AT § T ATET FAT IAPY SAT
faear =ifgyr ?  ag sz § @@
aret F o A 751 asrar

o=y dega & oaer ¥
TF FATT FATA TN &1 42,000 H
2 AT ST IV @Y v AT A 71w
FHTY aT9AT 2, IFHT AT FF 201
ST FATET FATAT § T FATET ST
FH FHAIAT E ITHT F9, T GF AL 9997
# 7t sar &1 F wgr T v A
& Saa1 wraant ol uew & =fad

FAHHT FFTAGT T 1923 FT 2 |
TAFT AT g8 | HAT AEET 9T ¥
qA G4 a4 § 98 qUA gHSHI
ATY T | AFZL T FBITAT FQ @E |
dfam st o § g agT & §)
#r5 ziga fafaz 7 & var & =&
agar § fFay waq ¥ wedwa foam
axdnd gizfwve sy fefeae a8
¥ 8 AqT 1T & O 99 H agT SAnr
qUT 0 FOAT & | 9T ST FTWHE g
T 1 Ia¥ qg & wra war faar s
Fifgy fF S w@la & S w9 B
Fra e & Fear simg o

§ srgar g % wvade £ oA A
AT ST | TASAT & JIT IqH AGH
FY ATHY 3T FY SqTEAT F |

TF AT AT HOIX F37 §

“A small employer in any cas
finds it difficult to pay compensation
in the event of a heavy liability
arising out of a fatal accident.”
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wr oy el werar § Wi faw ¥
TR AT AT iy g § e gt
farelt srorge ofy gl ¥ g &Y et &
& ww et w3 fs wew g
TTqT LAWY A | W o (¥ H v
arer B X wwar § ) wAwy 41wy
& e g1 gy | o W o AR
39 § w1 w § ¥ FHTT G )
T AT @ TAT wHEAUT ¥ TF I
ag Wit ¥ g7 fr gag o arar
uivr wrarart § vt agt wrferss o sy
afrerIe # fog go Wit wmweqr
it T gadee w1 Wt wer wfaes
AT wrfgh )

THE MINISTER OF LABOUR (SHR1
RAGHUNATHA REDDY): 8ir, I em
exteremely thankfyl to all the hon
Members who have extended their
wholehearted support to the provisions
of thig Bill. For thg various ponts
that have been raised by some hon.
Members, I |would (lrespectfully sub-
mit to you that as far as the provi-
sions of the Bill before the House are
concerned, the discussion falls within
a very narrow compass and we are
dealing with certain aspects of the
workmen’s compensation Act. Yester-
day. the Hon'ble Member, Shri Ismail,
raised the question whether the sea-
men are covered under the Act. At
that time itself I referred to the provi-
sions of ihe origina]l Act and Sche-
dule-Il to the Act covers the geamen
and therefore I think Mr, Ismail ghould
be satisfled about it.

The second question which has been
raised by Mr. Daga, just now, is
about the casual labour., Now the defi-
nition of ‘workmen’ means any person
(other than a person whose employ-
ment is of a casual nature and who is

employed otherwise than for the pur.
poses of the employer’s {rade or busi-
ness).....So, it is not merely casual
labour but it should also satisfy the
condition that he is employed other-
wise than the trade or the business of
the employer. First, he must be a
casual Iabourer and then he should
also’ not have been employed in any
buginess of the trader or the business
of the employer. Then he falls outside
the purview of the Act. The mere cas.
ual Ilabour who is employed by the
business man or the trade of the emp-
loyer is not excluded from the pur-
wview of thig Act. There is also a
judgement of the Madras High Court
in this connection and with regard to
the various principles of compensation
law regarding this, there is quite a
formidable case law both of Indian
Courts as well as English Courts. Mr.
Daga, as a lawer, must be able to re-
collect from learned judgements of
the various English Courts regarding
Workment's Compensation Act. I do
not want to go into the question of
workmen compensation here.

Another question that has Leen rais-
ed here {s about the date on which this
Act will come into force, that is, 1si
of October 1975. The question raised
was that there could be some other
day. If we do not give any retrospec-
tive effect to this legislation, ft can
only be prospective and you may kind-
ly recall that after 1st October 1975,
unfortunately there had been a num-
ber of accidents including the Chasnala
accident. Therefore, we thought that
we must be in a position to cover all
those unfortunate families who have
lost thelr bread-winners sometime in
November or December 1975. There
fore, we have chosen 1st October 1975
to give the maximum relief to those
persons whose families are suffering
now. That is the reason why 1st
October 1975 was chosen. There may
be difference of opinion that some other
date could have been chosen,

With regard to the points raised bv
Mr, Naik, though most of points rais.
ed by him do not fall within the pur.
view of this Bill, I would respectfully
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submit, as far as the compensation is
cancerned, it {s with regard to & workey
who is working in a factory and who
has been earning livelthood, not only
earning livelihood for the family but
alsn who is making a contribution to
the national economy and national
wealth, That is why we said “having
regard to the rise in wages and DA

etc., from Ry, 500.00 To Rs. 1,000....""

and I quite see the point made by Mr.
Naik fhat those who have got Rs. 1000
per month cannot be necessarily classi.
fled as poor people in this country.
But whether they are classified as poor
people or not, the fact remains that
the people or the workmen whatever
the designation they may hold, what-
ever the salary they may Le getting,
they are making contribution to the
growth of the national economy and to
the national weslth and to that exent,
they must be compensated if any un-
fortunate accident takes place, death
takes place, disability takes pJace.
That is why {! has been raised but at
the lowest level the highest compen.
sation has been fixed not in terms of
qQuantum but in terms of multiples.
When a railway passenger is invol-
ved in an accident, he is paid Rs.
50,000 in the case of death. An air
passenger is paid Rs. 1 lakh in case
of desth. It was asked whether this
was not a discrimination against the
pocr people working in  factories?
So far as I can see, the distincticn
between the two is this. When a pas-
senger travels by air or rail, he pays
for it and he goes ‘by a commercial
carrier. There is some kind of a con-
tractual obligation that the commercial
carrier would take him safely to the
place of destination. 8o, i? there is an
accident, he must be paid compensa-
tion for no! fulllling thal obligation.
Here a person working in a factory is
drawing his salary and during the
course of employment and out of the
employment if an accident takes place,
he is entitled to compensation. There
Is no comparison between the princi-
ples of compensation contemplated
under the Workman's Compensation

{dmde) Bl , 0

Act on the one hand and & pamenger
who travels by rail or alr, by » com-
mercial cartier on the other,

These were the few points rafised
and 1 have dealt with them. I am
extremely grateful to the hon, mem-
bers who have given their whole-heat-
od support to the Bill,

sit Wigomy gEATEe (4T4qY) ¢
a7 } ag 7f awar e 1,600 Te
7| ¥ iwT A * fevg fwar o 39
N ¥t fedee feqr g ?

SHRI RAGHUNATHA REDDY:
Though the Bonus Act considers Rs.
1800, it will be treated as Rs. 730 for
the purpose of computation of bonus.
Therefore, we have evepn fixed it at a
higher level here,

MR. SPEAKER: The question is;

“That the Bill further to amend
the Workmen's Compensation Act,
1928, as Pussed by Rajya Sabha, be
taken into consideration.”

The motion was adopted.

MR. SPEAKER: Now we take up
clause-by-clause consideration. There
are no amendments. I shall put all
the clauses together

The question is:

“That clauses 2 to 4, clause 1, the
Enacting Formula and the Title
stand part of the BilL"

The motion was adopted,

Clauses 2 to 4, clause 1, the Enacting
Formula and the Title were added to
the Bill.

SHRI RAGHUNATHA REDDY: I
beg to move:

“Thut the Bill be passed.”
MR. SPEAKER; The question is:
“That the Bill be passed.”
The motion was adapted.

g —
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ADDITIONAL EMOLUMENTS
(COMPULSORY DEPOSIT)
AMENDMENT BILL

THE MINISTER OF FINANCE
(SHRI C., SUBRAMANIAM): Sir, I
beg to move*:

“That the Bill to amend the Ad-
ditional Emoluments (Compulsory
Deposit) Act, 1974, be taken wmto
consideration.”

The circumstances which necessitated
the promulgation of the Additional
Emoluments (Compulsory Deposit)
Ordinance by the President on 6th
July, 1974 and the subsequent enact-
ment of the Additional Emoluments
(Compulsory Deposit) Act, 1974 to
replace the Ordinance are well known
to this House. In my budget speech,
I had salso explained the reasons
behind the Government’s decision to
continue fiipounding of half of
dearness allowance increases for one
year beyond July 1976 when the pre-
sent provisions of the Act expire.
‘When the package of anti-inflationary
measures were resorted to in July
1974, my distinguished predecessor
had also made it clear that the resulis
would be there only after some time
and through continuous efforts. The
stepped up tempo of all-out drive
against anti.social economic activity
along with these measures and the
subsequent sense of discipline, diree-~
tion and dedication impmarted to all
these measures by the declaration of
Emergency have brought in palpable
results. Government has never held
that wage increases to the working
classes were a primary source of
inflation. On the contrary, the objec-
tive is to protect the workers’ wages
not in terms of rupees but in terms
of what thé rupee would fetch,
Today, the take-home pay packet of
the employee after compulsory
deposit of half of the additional dear.

Deposit) Amdt, Bill

ness allowance fetches appreciably
more than it did in July 1974, Gov-
ernment no doubt stands committed to
repay the amounts impounded together
with interest in the manner provided
in the Act. But the more important
commitnvent is to protect the real
incomes of all classes and thig is a
pre-requisite for further economic
development under the New Pro-
gramme, The additional wages
deposits came to about Rs. 50 crores
in wll and the first instalment has
already been repaid together with
interest, So far, the deposits on
account of additional dearness allow-
ance amount to nearly Rs. 800 crores
and the total amount of deposits for
the period till the end of June, 1976
would be about Rs. 1000 crores. The
repayment of these deposits with
interest as provided in the Act ghould
not in turn release the latent infla-
tionary pressures. In the long~term,
the problem of inflation can be econ-
tained only by increase in produc-
tion and productivity. For this, we
have not only to consolidate the
achievements so far, but also endea-
vour to improve further, to the extent
possible. The task ghead leaves no
room for complacency, because it
needs to be ensured that the step up
in Plan outlay is matched by physi-
cal output and performance without
inflationary pressures negating
wesults. 1 would, therefore, appeal
to the Hon'ble Members to consider
the provisions of this Bill in this per-
spective.

Clause 2 of the Bill seeks to amend
Section 6 of the Act to provide the
period of compulsory deposit of
additional dearness allowance as
three years from the appointed day,
(une. 6th July, 1974), instead of two
years.

Clause 3 of the Bill by amending
Section 9 of the Act provides for the
repayment with interest of the addi-

*Moveq with the recommendation of the President.
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tions] dearness allowsnces impound-
ed during the extended period.
While the extended period for com-
pulsory deposit of half of additional
deamness allowance will expire in
July, 1077, the amounts impounded
will remain in these accounts for a
period of one year more before com-
mencement of repayment in annual
ingtalments. ¥rom July 1877, the
third instalment of the additional
wages deposit and the second instal-
ment of the earlier additional
dearness allowance deposit will have
to be repaid; and the impounding
will also cease. The inflationary
impacts of all these steps need to be
taken cognizance of, here and now.
It has, therefore, been considered
necessary to commence repayment by
credit to the provident fund from
July, 1878. But the employee would
earn interest in the compulsory
deposit account on the same basis as
the earlier deposits. Repayment in
five equal annual instalments to-
gether with the interest accrued to
the provident fund account is another
safeguard to restrain unduly large
spurts in rhoney supply in the later
years. Credit to the provident fund
will also be a saving, though com-
pulsory, to the employee.

Further, the regulations applicable
to the Provident Fund will also
permit need™ Bésed withdrawals by
the employee. A smaller proportion
of the employees may not be con-~
tributing to The provident fund and
for such employees, the repayment
would be in cash. In the Contribu-
tory Provident Fund Schemes, the
employers are already paying their
statutory contributions and hence
they are not required to pay any
further contribution against these
credits in the employee’s account. Tt
is also provided that when the
employee ceases to be in employ-
ment, the amount in the compulsory
deposit account will also be credited
to his provident fund so as to enable
him to gét back both the amounts
mfromm one source, viz., his provident

(Compulsory Depsit) 24
Amdt, Bill,

MR. SPEAKER: Motion moved:

“That the Bill to amend the Ad-
ditionsl Emoluments, Compulsory
Deposit) Act, 1974, be taken into
consideration.”

There is a motion for circulation by
Mr. S. M. Banerjee,

SHRI S. M. BANERJEE (Kanpur):
I beg to move:

“THat the Bill be circulated for
the purpose ~ of eliciting opinion
thereon by the 18th August, 1976.%
(1).

MR. SPEAKER: Mr. Ramavatar
Shastri and Mr. N. Sreekentan Nair
not present,

SHRI DINEN BHATTACHARYYA
(Serampore): Sir, at the outset, I
express my strong protest against
the repetition of the same game
which started In the month of August
1974, The original bill had provided
that the Government was impound-
ing only for two years, the additional
emoluments, ie any incremse in the
salary, 50 per cent of D.A, the bonus
amounts ete. etc. But up till now,
the Finance Ministry has not given
us the actual amount that they have
collected, not only from the employes
of the Central and State Govern-
ments and the public sector under-
takings, but also from those of the
private sector.

If you kindly look into the State-
ment of Objects and Reasons of this
Bill, you would be astonished to find
that it is stated that this measure has
been taken to protect the real incomes
of the industrial workers and the
salaried employees, who were worst
hit by the rise in prices. A very nice
argument. By taking away the
money, {.e. by cutting thé pocket of
the poor workers, you are safeguard-
ing their real income. I do not know
what is fhe philosophy or the
arithmetic behind ft. From my per-
sonal experience, I can say that it is
nothing but a fufther attempt on the
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part of the Government, a very
heincus atfémpt, to freeze the weages
of the workers and the employees.
Not only fhat; it is, on the other
hand, a cut or an erosion in the
wages, as 1 temémber Dr. Ranen Sen
having used the word last time.
Why is the D.A. given? This time,
the increment in the wageg has been
left’ out. I“Will come to that aspect
also. What is the meaning of the
D.A. that is given? The D.A. is given
to neutralize the rise in the cost of
living index. This country, adopted
and recognized the necessity in 1967
and it was widely publicized then-—
for introducing the need-based mini~
mum wage for all categories of
employees and workers. That hes
been thrown into the dust bin or the
waste-paper basket. That will have
its place in the National Archives,
but not in reality. The workers will
not get it, so long as this government
continues, because it is coming fo:
ward with measureg again and again
which will wvery seriously hit the
workers, They say that the inflation
and the rise in prices have been
checked; but is it not a fact that
even now, afier §0 many measures
have been taken by the Government
under the plea of Emergency, the
real prices of essential commodities
used by the working people and
employees have not come down?
The prices mre picking up, according
to the wholesale price index. The
figure was given only a week back.
It has been mentioned in the House
that more than 2 per cent to 3 per
cent increase has taken place., And
this D.A. is meant to neutralize the
rise in the cost of living. But so far
as the point of neutralization 1s
conternéd, I know that 100 per cent
neutralization is not thére in respect
of any employee, whether he works
in the Central or State Government
or in the public sector or a private
factory. So, I cannot share the view
of the Finance Minister that this is
a measure to safeguard the intersts
of the workers, so far as their real
wage is concerned,

This is nothing But depriving and

26
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denying the workers of the little
money that they would get by way
of increase in D.A. I will say cate-
gorically that it is & wage cut. If the
Finance Minister while sitting in his
chamber decides or takes this
measure as unti-inflationary, a
measure to safeguard the interest of
the workeds, fhen he would have,
first of all, ascertained the feelings
of the Clasg III and Class IV
employees of his own Finance
Department of the Central Govern-
ment. But he has not done it and
he will not do it. We will soon dis-
cuss a measure which is cutting at
the very UEsis of the collective
bargaining.

Under the Industrial Disputes Act,
an agreement was arrived at with the
LIC employees, Now, the Govern-
ment is snatching that. This is the
way how the Government is func-
tioning. Whatever may be the
assurances, whatever muay be the
announcement, I will say that this
measure is anti-working class, anti-
employees and anti-people, which
has been addpted by the Central
Governmen?, "It is not in the interest
of the workers but for their own
interest of the Ruling Party.

The other day, I was astonished
when the Finance Minister came for-
ward with the Finance Bill where he
gave concession after concession to the
big business houses and the monopo-
lists Now in th case of the workers,
he has given this concession that they
will have to sacrifice their amount
which they may get by way of ine
crease in D.A. In the first instance, it
was for two years. Now, it is extended
for another one year. God knows wh-
ther in the next year—I do not know
whether Mr, Subramaniam will be
there or somebody else will be there
~he will come with the same Bill
again and say that they want to ex-
tend it for one more year. So, where
is the end for it? On the floor of this
House, the Finance Minister got the
Bill passed two years back because
of his overwhelming majority in the
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House, and now he has come forward
fon the extension of the time by one
more year. So, I will vequest fthe
Finance Minister at least not to play
in this way with a serious matter lke
the earnings of the working people.
Specially, the low.pald workers have
not been exempted. They will have to

deposit the money.
hrn

12 b

It is being said that inflation has
been checked, many things have been
done and the value of the rupee has
incyeased. Is it to the credit of the
Government of India or is it due io the
foll in the value of sterling and
dollar as a result of which we are
enjoying the benefit? It is an impact
of the fall in the value of sterling
and dollar. It is not as a result of
the measures taken by the Govern-
ment here that the value of the rupee
hag gone up. That is not s0, I can
prove it. But I do not have much
time to g0 into all these details, I
would only say, it is not to their
credit. There is a crisis in the capr-
talim world as & result of which there
has been recession and the value of
sterling and doliar hag come down and
you are reaping the benefit here, tak-
ing the credit that you have checked
inflation and the rupee value has gone
up. I emphstically say that the
Minister should be truthful enough
to give a true picture of it.

He should take back this Bill. The
revenue of the Government will not
fall. The Government’s treasury wi!
not be much benefited by this, What
is the total number of employees
whose money will be impounded? It
will be at the most 30 lakh employees.
What will you do with it. Still, there
is Biack money circulating in spite of
the voluntary disclosure scheme. There
are fax arrears to the extent of Rs. 700
crores to Ra. 800 crores. The black
mouey is  otill running the paral-
lel economy here. In spite of all the
steps that you have taken, these
peaple are very much happy and they
are carrying on the parallel economy
with their black money.

MAY 19, W78

{Compuisory Deposll) ;' 28
Amae, Bilt,
I would like to say, instead of
bringing this Bill, he should Rave
given us @ statement showing the
actual amount of money he hay cols
lected ufter the paming of the Addi
tional Fmoluments (Compulsory De-
posit) Bill, how much money he has
collected from the Central Governe
ment employees, how much from the
State Government employees, the
public secior and the private secior.
Is he keeping individual accounts? I
do not know about the ‘Central Gove
ernment employees or the Stste
Government employees, Bu far a8
1 know, the original Act provides that
each and every employee will oone
tribute to this Fund and a competent
authority will meaintain a record of
his account. 1 say, categorically, there
will be hardly any account main-
tained by the competent authority.
As far a8 my part of the country is
concerned, we have asked the State
Government as to where I8 the
aceount,

The Provident Fund Commissioner
is responsible for that. They say that
they cannot keep individual accounts
and that they deposit the amount in
the name of a particular company
ang that the company is to maintain
individual accounts. What a fantastic
thing is going on. Without ascertaining
or enguiring into the matter, the
Government has come forward with
this and it spite of the provision in
the original Act, it is not being fol-
lowed. There are penalty clauses alsc.
1 want to know in how many cases
there have been such defaults and in
how many cases legal action has been
taken that has been provided here,
1 think, not a single case has been
filed in the court so far as the private
sector Is concerned; so far as the big
industrial tycoons like Birlas, Tatas
and Singhanias are concerned, no
steps have been taken, 1 know some
workers have died in the meaniime,
some  have left  thelr  ger-
vices, some have retired, but they
have not got their duey yet. It is
provided here that, if a persom dies
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to two crores of rupees are there, but
no steps have been taken. What is the
mechanism? Nothing is provided in
this amen Bill also. I do not know

The Finance Minister, no doubt, is @
good man; I have no quarrel with him
personally, but he is taking a step
which will go down in history as an
anti-people measure, The original
Bill was piloted by Mr, Chavan, but
he is no longer there He may be
responsible for the original Act, but
he wall not be responsible for this
new Bill. Therefore, what i» your
explanation to the people of this
country, to the poor people belonging
to the working class of this country?
It a worker is laid off and he gets
50 per cent of the wages, still the in-
creased DNA. will be impounded. Have
you made any provision here in res-
pect of lay-off which is a very regular
phenomenon in our part of the count-
ry and also in the other parts of the
country? Where is the provision in
regard to that? Birlas will take
away 50 per cent of the D.A. by
taking advantage of this Bill They
will lay-off the workers for 15 days,
and the poor workers wjll get wages
for 18 days and they will have to
contribute to the Compulsory Deposit
Scheme. Have you any provision in
that regard? Have you taken any
information from the Labour Minis-
try? The Labour Minister has now
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and thers is no guarenteg that they
will get it. I know of hundreds of
cases of closed mills; we know of
Khardah Mill; it was mentioned here
yesterday. 50 workers died of star-
vation. Did they get their money
back? So many factories are closed,
Where is the provision? Who will col-
lect the money for those workers?
Even the Provdent Fund dues are not
realised, not to speak of this new Act
and its provisions. So, what is the
good of this. I want to make this
appeal, through you, 8ir, to the Minis-
ter and the Government. They are
talking of s0 many things; they say
that there will not be a single bonded
labour in our country, and so on. It
is a good thing; they have taken steps
to distribute lands. In practice, how-
ever, it is not being done and I de
not want to speak on that now. But
what are you going to achieve by
jimpounding fifty percent of the dear-
ness allowance when actually you say
that the situstion has changed, nor-
mealcy has come and discipline has
been restored? The Government are
inviting foreign companies to rome
here, go round the country and invest
their money here, and thereby further
loot our country

No figures have been given about
the total expecteq deposits by im-
pounding fifty percent of the addition-
al dearness allowance. I wish, some
figures should have been given. In the
financial memorandum it is, however,
mentioned that though the Govern-
ment is not able to give any figures,
for every Rs. 100 crores compulsory
deposited over a period of ona year,
the interest Lability will be Rs. 44
crores. For streamlining administra-
tive machinery etc. for the purpose,
Rs, 4 crores would be spent and Rs 2§
crores would be the recurring ex-
penses. As I said, the Minister should
have given some figures abou:r the
expected amount.

In conclusion, I only want to add
that there was enough discussion in
1974, whether constitutionally or =e
per the Rules of Procedure and Con-
duct of Business of Lok Sabha, we
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ean discuss this matter or not. I am
nof going in to that issue, because in
the meantime there has come the
imposition of emergency on account
of internal disturbances and all the
rights that we had under Article 19
and other Articles of the Constitution
have been snatched away. I would
only plead with the hon, Minister that
he must be compassionate to the poor
workers as also to Class IV employees
of the Lok Sabha becauge their dear-
ness allowance will also be impounded
and they may approach you, Mr.
Speaker, in this connection, The poor
people will be put to great hardship
by this.

The method of calculation of dear-
ness allowance and the cost of living
index is faulty, I can cite some facts
which are internationally accepted.
According to ILO, the average price
of items which are sold both in ration
and in open market should be taken
into account for the purpose of CPJ,
that is cost of price index compilation.
But, as far as we know, that is not
done. We get things like rice and
sugar both in ration and in the open
market but the open market price is
not taken into account when the CPI
figures are compiled.

Apart from that, there are other la-
cunae. Some time back when in West
Bengal, the Uniteq Front Government
wag there, a Committee was set up; 1t
was not composed of the United Front
Government ministers or any sup-
porters of the UF Government, but
of other component people and they
came to the conclusion that it was
faulty. We have raised the matter
nere. So, taking this opportunity
again when the Finance Minister 13
now determined to cut the DA, I
would not say jt is impounded.

I must mention that the method
adopted in the compilation of the cost
of price index is still faulty and some
step should be taken to see that it is
rectified centrally, Otherwise, all these
employees and workers in the Centre,

in the States and in the Unfoqn Terri-
tories will suffet. So, tivs i3 & pertinent
question.,

1 will draw his  attention 1o the
matter that I have already mettioned
that a clear-cut procedure should be
1aid down as to how these acdounts
will be maintained and whether the
Goyenment will see that the emplo-
yees concerned and the workers con-
cerned may get a trup copy of tliese
accounts which are to he kept in pos-
session of the Provident Fund Commis-
sioner in the case of privite sector
also. So, I will say that that step must
be taken. Would you not consider the
cases of the laid-off workers? Would
you not consider the cases of the
workers of the closed factories who
will otherwise suffer?

With this I may again request the
Finance Minister that he should go
back and bring at least some safe-
guards in his Bill so that a poor
worker who may die, his family may
get his dues from the employer with-
out delay and for the closed factories
also, the workers may get their im-
pounded DA or the increased wages
and for the la:d-off workers no deduc-
tion should be made,

With this I again through you exp-
ress our emphatic opposition to this
measure and request the Minister to
again reconsider about this Bill and
come with a new Bill after including
the points I have suggested.

SHRI 8. M. BANERJEE: How will
he consider his request, 8ir, as the
Minister is already gone?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): The re-
quest will be conveyed.

SHRI PRIYA RANJAN DAS MUN-
SI (Calcutta—South): In support of
the Bill I rise to participate. The law
wag enacted in 1974 and this is just a
continuation process just to extend the
period for some time more ¢o bring
the situation in our national ecunomy
under complete control,
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ve not had the opportunity to
te the full speech of the hon.
on tha opposite and from the
le 1 heard after coming into the
1 gethered—I do not like to
criticisse  him slways—that what he
spoke was completely outsids the
seope of the Bil and he has
gone to Maharashtra, The com-

[
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tion, the inerease in the rupee value
in the international market—I should
not discourage his speeches or suspect
his motives—but these are all un-
patriotic comments. If you take the
example of other counmtries, specially
the developing nations, this country,
proportionate to the population has
achieved in the last 2 1/2 years an
industrial growth and an agricultural
growth which will be an envy to other
countries and even the enemy of our
country, if anybody exists in the
world, and even the highest critic of
our country would agree that the
Government of India and the penple
of this country have‘heen able to re-
sist inflation, to a large extent, if not
completely control the result of which
we are finding in our practical normal
life. I am not telling in the scope of
the Bill something which should not
be discussed, otherwise we could have
cited examples of what are the achieve.
ments that we have got.

I submit in all humility that people
~—the vasgt millions—of this counlry
did dream and diq desire to get some-
thing more, Specially, the vulnerable
section did ¢o. But they have not yet
got it. Government is trying for it.
the political parties are trying for it
both within and outside the ambit of
20.point programme

First of all, I would like to congratu..
late and pay my tributes {o the em-
g;gyeel of the Centra] Gove-nment,

te Governments, working class and
other sections of the society of this
tountry who draw regular wages in
privae, or public sector units, Gov-
eramenit or semi-Goverhment organi-
sations. We often accuse and ab
éﬂ::mwnenmr re i3 a crisis in

2.
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country for their ineficiency, incom-
petence and othar things which people
do not like. But we must certainly
agree that the Central Government
employees of our country have shown
their tremendous support, courage,
determination, will and self-resistance
in regard to the emergency and their
support to the Government measures.
I agree, in a country like ours, if any-
body who 18 an employee of the
Central Government or a State Cov-
ernment, semi-State Government or-
ganisation or a private sector unif,
cannot draw his full salary with dear-
ness allowance, oc increased d:arress
allowance, he will fee]l some probiem
in his monthly or yearly budget to
run his regular Iife. But, at the same
time, the country has to take a deci-
sion, not at the cress road, but in the
face of a great diaster,—in 1974 the
country had to cecide either fo survive
through the democratic system, in a
manner which 1s required for all and
to be shared by all, or .. . to
be led towards chaos, the end of
which neither we nor the employees/
politicians would have known.

The Government of our country
under the leadership of Shrimati
Indira Gandhi took a courageous deci-
sion, the results of which are before
us, It is wrong to say that the Central
Government employees have been
adversely affected or the salarieq peo-
ple have been adversely affected. I
said earlier that I pay my tributes to
them. I would like to pay my tributes
to them once again for their courage,
support and sympathy to the Govern-
ment measures.

You will find two interesting things.
‘Who are the Contral Government em-
ployees? These are the employees
who work in the Income Tax
Department, Customs Departmeat, In-
telligenc: Department and the Secere-
tarial Divisiv.s. These are the
employees who shared the sacrifice

e 2guse ,of the country, ,got

their increapeq allowances impwr led.
y are the employees who stood
the overnment fo implement
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ther wmeasures lke COFEFO
:nSA. {0 get the black marketeers
detained, to ‘nd out smugglers, I
should say 1% was a collective struggle
of both the tiovernment employees
and the people of this country to
fight inflatio, to fight the arougglers
and to fight the cconomic uffenders
in the manner they could within a
short time,

I feel now in an emergency 1t would
no¢ be wise on our part to oppose the
Government or to criticise a party or a
group. This is not desired at all, That
is why I say the comments offereq by
Shri Dinen Bhattacharyya I agree with
most of his arguments, but so far as
the influential parties concerned, are
unpatriotic he could not produce any
figures. I can tell you in our country,
the inflation has been if not complete-
1y resisted halted. After inflation 1is
halted, the Government can review
the whole process, review the whole
thing, keeping in view the industries
growth and the agricultural growth
and the support anq participation of
the people in genera] and the emp-
loyees in particular in the Government
programme,

So far as agricultural production is
concerned, as has been, stated by the
hon. Agriculture Minister, agricultur-~
al production has not only improved,
but it has improved much more than
what was expected. So far as indust-
rial growth is concerned, both the
Minister for Industry and the Minister
for Finance have announced that con«
cessions have been given not just to
blease monopoly houses and big
houses but to create confidence among
the big entrepreneurs. It they pro-
duce more, distribute equally, the
country’s position will improve. It has
got two way effect on the part of the
Government and on the part of the
entrepreneurs. If entrepreneurs do not
2ulfil their task, we will have to face
a serious situation. Likewise iy Gov-
ernment cannot fulfil its task the
position will become difficult. So, we

have no other alternative, It is not
that we will get immediate rssilts
but we will have to continue the
measures vigorously. Government will
have tv see that implementation of
these measures s carried on with
vigour and determination. What we
have found many times in this count-
ry is, when we adopt certain very
good measures, we never try to sustain
the struggle, that is to say, we only
adopt certain ad hoc measures. This
will not do. We have to take perma-
nent measures, As you know the
basic reason for the emergency ha«
been the action of the right reaction-
ary elements in the country. ‘They
had a basic economic interest in this
country, This aspect has been ex-
plained once again by the Finance
Minister in this House. Their inlerest
was that there should be an econo-
mic stagnation in the country. They
wanted only mal-distribution. They
only wanted high demands of work-
ing class for salaries and wages but
more inefficiency ang more incompe-
tence all round, Therefore, our fight
against right reaction is not only poli-
tical but also economic. Just when em-
ergency is on and when we have laun-
ched implementation of the hon, Prime
Minister's 20-point programme it
would not be wise on the part of the
Government to withdraw all the
measures and the policies which they
have announced. These measures
are in the interest of the people, But
unfortunately our labour leaders usged
to incite the working class. I wilt
cite one example. Last year there
was bonus of more than 8.33 per cent.
Monopoly houses showed balance
sheets with more than 209 of profit.
The employers were happy. The
leaders of the working class used to
go to the factory gates and tell to the
working class, look, it is due to the
struggle of the working clasg that
they could get that. I do not deny
that, but today, the working class has
to make this sacrifice, the Government
employees have to make this sacrifice.
You cannot go and incite them and
say one lekh of rupees of your DA is
impounded. The measures already
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undertaken should be implemented
with vigour. A son now tells his
father; father, I used to pay Rs. 10
Jor the copy-books for my school, but
now I am paying only Rs, 2/50, thanks
‘to the Prime Minister's 20-point pro-
_gramme, The housewife used to pay
Rs. 48 for mustar@ o1l of ¢ kg and
now she pays Rs. 24 only. Therefore,
‘working class must realise that
wmeasures like these are in the interest
wf the working class of this country.
“These measures should be supple-
mented with the continuation of the
“20-point economic programme, We
should involve the people who believe
in democracy, and we should continue
‘this process.

In his speech Mr. Dinen Bhattacha-
ryya said that rupee value has not
really increased but it is due to
inflationary increase, it is due to fall
of pound in interngtional market, with
‘which I disagree,

Sir, I do not know the reasons
because I am neither an economist
mor a monetary expert, But, I can
fell you that only about two years
ago when some merchants from the
Middle.East countries came here, they
said that in the Middle-East, nobody
talked about the Indian currency. But,
they talked about pounds and dollars
Nowadays, there, the people have
started talking of the Indian currency.
“To me it appears to be a pride of the
Tation, the pride of the people and the
pride of the entire country which has
risen 1o 1ts height. Whatever achieve-
ments have been made by this country,
‘we should not discourage them; we
should encourage them and try to see
that they are sustained, protected and
‘well.preserved.

So far as employees are concerned,
I submit to the Minister for consi-
deration one important thing. As an
-economy measure, against the infa-
tion, we had the Bill No. I earlier
and earlier you introduced the
COFEPOSA and MISA (amendment)
‘Bill. We have adopted them. We
also adopted the Voluntary Disclosure
Bcheme efc. etc. But among the

Deposit) Amdt, Bill.

Central Government employees, there
is a problem, The problem is about
the voluntary retirement policy of the
Government or the super-annuation
policy. I have, with me, mamy docu-
ments. I may tell you that at the
Secretariat level, in many depart.
ments, the case of the deserving and
honest employees who can dedicate
more and contribute more for the
country honestly are not being consi.
dered,

On the confrary, in most of the
cages, they are facing only victimisat.on
in the name of super-annuation or
voluntary retirement scheme. On the
other hand, the people who cannot be
brought before vigilance because they
are wellprotected and wellguarded at
the higher levels escape this. This is
creating a serious disconfent among
the employees in Ceniral Government
as well as 1n State Governments. I
have seen it in many cases and 50 I
say that they should be very carefully
looked into. I feel that if the employ-
ees get the proper security about their
service, they will respond more to the
call of the Government and the appeal
of the Government.

Sir, this Bill, I hope, will give a
consolation to them that the measure
is being brought forward in their own
interest and also in the interest of the
people at large. I appeal to you and,
through you, to the Minister that the
service records of the Centra] Gov-
ernment employees who are doing
their duties with dedication keeping
the interest of the country in view,
should be looked into. In some
cases, it may happen that an employee
might have been shifted or transferr-
ed from one department to another
due to cliques of some unions also. I
am not excusing the unions because
they are also doing it and they are
somehow manipulating the things with
the help of the high offfiflals. It is a
heart.burning question among the
employees. They want some internal
security and they want an independent
machinery to be provided by Govern-
ment to understand and assess their
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service records, Their worth should
aot be judged merely by the recom-
mendations of the unions or the heads
of departments alone. There are some
cordicts; there are some contradic-
tions and so the Government should
appoint some independent machinery
to understand and assess the perfor-
mance and efficiency of these
employees.

I would like to conclude by saying
that we have halted the inflation and
it will bear fruits very soon. Apart
from this Bill, we should also try to
implement the programme given to us.
We would soon be seeing the results.
That time is not far off.

SHRI INDRAJIT GUPTA (Alipore):
Mr. Spesker, Sir, I regret that the
Bill which we are discussing is yet
snother measure to which we cannot
glve our support.

There are times in the lives of the
country or the nation, when, un
doubtedly, sectional interests may
‘have to be temporarily sacrificed in
the overall interests of the country.

When the Compulsory Deposit
Legislation was first introduced in
1974, the main economic argument
was that since there was a very high
rate of inflation going on, and there
was o much of money supply in the
country chasing too few goods, it was
necessary to restrict the supply of
money. If goods were in short supply
and money in excess, then this would
lead to further inflation. On the
basis of this argument, the working-
class was asked to agree to this com-
pulsory deposif for one year of (heir
additional basis wages and for two
years of fifty per cent of any increase
in their additional Dearness allowsance.
Now, I would Uke fo begin by asking
the Government to tell us whether, in
their opinion, that situation prevails
now also or nof. Whether they are of
the view—becatise the claifi they have
made and ‘the claim T certainly
support tHat 10 a  great extent this

inflationary spiral has been halted, It
certainly do¢s not mean that all prices
have come down, It certainly cves
not mean the retail prices for the
consumers have come down but the
galloping rate of inflation which we
got accustomed fo has been halted
and certainly the Government can
claim credit for that. But the econo.
mic basis for this measure, namely,
that there is too much money and too-
little goods and, therefore, it is neces-
sary to restrict money supply and,
therefore, the workers must agree to
the freezing or impounding of a part
of their salaries and the dearness-
allowance, i8 it Government’s conten-
tion that this situation still prevalls
now? In the statement of objects and
reasons of thig Bill it is stated and I
quote:

“The objective of arresting the-
price spiral has been substantially
achieved.”

Further I want to quote from the
Finaneial Memorandum—this, of
course, 18 with reference to the esti-
mate of the amount which would be
impounded in the coming year once
the Bill i1s passed—that is:

“The total deposits from impound-
ing one-half of the additional
dearness  allowance during the
period specified above cannot be
estimated at this stage because-
dearness allowance is linked gene-
rally to the cost of living index and
variations in the cost of living
indices in future periods cannoi be
assessed now, more so, hecause of
the declining price trend now
evident,”

So, they are speaking of declining
price trend they aie speaking of the
fact that the objective of arresting
the price spiral has been substantially
achieved.

Now, for tW§ years iH¢ working
class made this sacrifice that #t was -
celled upon™® mdke. The repuy-
ment of thoge impounded suxii Wiiclhy
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were impounded upte July, 1876 1s
«due to begin and that also hes been
phased out over five yearly instal-
nénts, The money will be returned
Apn five yearly instalments. So, there
ig no guestion of a big volume of
money being suddenly injected back
into the economy. 1 will be phased
.out over five years. Even that was
gome small rellef to the affected
pecple who were looking forward to
the end of this impounding business
-und the fact that they would get back
the first instalment which had been
talen away.

Now, this Bill hag been suddenly
brought forward in the first place
prolonging this compulsory deposit
scheme for one year more, but as
Mr. Bhattacharya has pointed out
there is nothing here which precludes
the Government from repeating its
performance next year. There is
nothing in the Law which says this
extension of one year is final. So,
this can go on. Moreover, whereas
the amounts impounded in the frst
two years are to be repaid in cash
instalments here it is provided that
the impounded amounts after July
1978 which will be repaid from 1978
will not be repaid in cash but will be
credited to the workers provident
fund account.

So, looking at the provisions of the
Bill one would imagine that tremen-
dus inflation is going on still; there
is lot of money supply floating about
in the country and there are not
enough goods to be bought and, as
such, this measure hag to be prolong-
ed. So the repayment two years
hence would not be in cash at all but
would be credited to the provident
fund account. The extension is one
yedar. The repayment will begin in
1978, Whatever wil] be impounded
from July 1978 to July 1977 will gtart
being repaid from 1978, repaid in the
senye of being credited in the pro-
vident fund account. Now, as far as
resirieting the money supply in order
1o dounteract the inflation is cancern-
«ed, ¥ have said this an meny previous

here 18 i to be a one-sided
afhife? The whole outlook of this

Amdt, Bill,

Bill lacks any kind of moral basis
because it is hopelessly discrimi-
natory. It is so discriminatory that
it is imposing burden only on the
working class as if they ure the only
people in this country who are ex-
pected to sacrifice. In the beginming
when the compulsory deposit scheme
was introduced the QGovernment
made a pretence of saying that
paralle] with that we are imposing
retstriction on dividends. A Dividend
Restriction Scheme was Also intro-
duced. The workers will have to
given up a part of their dearness
allowance and their additional basic
wages, but the companies or the
corporate sector is also being told
that they will not be allowed to dis-
tribute dividends as they want. There
will be a ceiling and restriction on
that. What happened to that? May
I know what has happened to that?
That has Been withdrawn long ago.
Last year that was withdrawn so
that there is no restriction and the
compaiies are free to distribute as
much moi®y as they like. Ap-
parently, that “will not have s&ny
effect, according to the Government,
on inflationary tendencies. In the
meantime, due to the change in the
bonus law, the employers’ liability to
pay bonus has gone down drustically
and now that has become & per-~
manent statute, that is to say, the
amount of money which the
employers will save on account of
not having to pay bonug to the
workers that money will remsain with
the companies. There I8 no statutory
or legal provision whatsoever to see
that the amounts which are saved
by the companies By way of bonus
and which amounts will now remain
with them—¥hal is to say, the dis-
posable surplus will remain with
them-that money will really he used
for the definite purpose of production
or expansion of production or like
that. It is only a pious hope ex-
pressed. Now all that money is

available t5"them, we Hope that they
will use it for productioh’ purposes.

But what is the guarantee of it that
this money will #vt be used only for
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ostentatious spending an§ for spend-
ing on luxufy goods “and so on?
There is no guarantee whatsoever.

Then the corporate taxex have
been reduced, income-tax on the
higher income Bfackets has been re-
duced this year, the wealth’' tax has
bYeen drastically reduced. Are these
all Theasufes for preventing or
restricting money from flowing into
the economy so that the price level
can be kept under clefk? Is it that
only thé workers are supposed to do
it? Only workers’ part of the money
is to be tieq up and frozen and im-
pounded. AS far as the corporate
sector and big business is concerned
and rich people are concerned, payers
of higher Brackets of income-tax, of
wealth tax, of corporate tax are con-
cerned, in theif case everything has
been felaxed because the moment
this inflationary spiral begen to be
checked, the price mBex began to go
down. A big halla ballu was started
in this country. Now, the main
battle-cry—in the industry, in the
business, is recession, recession and
recession; prit® are crashing, there-
fore production cannot go on, pro-
ducfion has to be restricted and there.
fore pressures are being put on the
Government that unlimited credit
facilittes must be ‘given, other con-
cessions must be " given, otherwise
production cannot pick up. Due to
that pressure, I regret To say, ag re-
flected so clearly in the budget pro-
pdsal this y¥ar, the Goverrfent has
surrendered all along the line and
now the Minister 15 reduced only to
saying that” the Ball is in the court
of the corporate sector. The country
will'watch and see whether they piay
the game or don’'t play the game.
That is all. ~ A greal picus Rope, un-
fourided optimism is placed on these
people who never "have the interest
of their courntry to their heart. They
are only interested in their profits,

they are not amenable to any kind
of financial or industrial discipline,
83 we have Seen. But in their case,
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all these facllifes hive besn givem
so that ldf§e amounts of money of”
disposable income are left with them-
in the hope that they will use that
for raifing production. Without the-
workers, there can be no production.
1f the government considers Mr.
Birla, Mr. Bangur, Mr, Goenka, Mr,
Bajoria, Mr. Kanoria etc. are indispe~
nsable for production in this country,
I want to tell them that the workers
are no less indispensable. They shoyld’
remember that without the worker, no
Birla or Bajoria or his grandfather
can produce €ven a quarter kilo of
anything in this country. How are
you treating th€ two partners in pro--
duction? If it isa question of
sacrifice, both should sacrifice. But
what is this new policy which is.
being adopted That the imposition of
this burdes™must go on only on the
workers, and the big corporate sector
and big business and monopoly sector
must be glven mofe and more free-
dom and all contirols and restrictions
ofi tHem must be removed? That is
why we are basically opposed to the
whole philosophy behind this Bill.

Apart from other things, from this
compulsory deposit fund, the govern-
ment itself is boiToWing several
hundred crores—I have forgotten the
exact amount it 35 given in the
budget proposals—to meet the deficit
in the governmént's own budget! We
are in a véry peculiar position. Gov-
ernment is ‘not telling us, I suppose
1t is not in a position even to tell us,
how much money is there in this
compulsory deposit fund at the end
of this tWp year period, which is to
be repaid. No official authentie
figure is available t0 us up to this
date as to what is the accumulated
amount, I have a great suspicion
from our experience down below in
the industrial fleld. I do not know in.
what mess these accounts are. When
the repayment starfs, we will see,
No worker has been glven any kind
of record ¢f'the anfounts which have
been deducted from the additional
D.A. let alorie giving hini a pass book.
In the beginning, the rules specified
that every depositor would be given
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bock or card on which every
:h:’: deduction was madé from the
sdditiona] D.A. it"Wwould be entered
there and he could keep it like a
pess book. Bt nothing has been
done. There is going to be a lot of
trouble in many places when the
question of calculation ariges. The
samie provident fund machinery and
the same provident fund commis-
sioners have been entrusted with this
job who have done such & wonderful
job of the provident fund itseif. We
know very well how many hundreds
of crores of rupees of the workers’
provident fund have remained_ un-
paid. But nobody has been punished
for it up to date. The ¢ompanies of
many of the well-known &nd illus-
trious names in the cdiporate world
are in default in this regard and not
one of them has been punished.
Hundreds of crores of rupees of the
workers provident fund money are
unaccounted for and have never been
deposited. These are the people who
are supposed to maintain the accounts
of the compulsory deposif fund also.
The worker has no record with him,
He must be keeping his own record
for his own personal use since it 1s
his money which is being impounded,
but his record will not be accepted
by any official agency. I demand
from this government that while re-
plying to this debate they $hould tell
us what is the amount of money in-
volved, whether it is accurate or not
and how they have compiled it.

Again I ask the government to tell
us what is their view now about
price trends. By ‘now’ I mean the
two months which have elapsed
between the presentation of the
budget proposals and the passing of
the Finance Bill two days ago.

MR. SPEAKER: This morning it
hes come out in the papers.

SHRI INDRAJIT GUPTA: Now
the heading is “Prices going up".

DR, RANEN SEN (Barasat): But
l;*:x consumer price index is declin-
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SHRI INDRAJIT GUPTA: For tne
last six weeks consequently, prices
continue to rise. Between March 20
and May 1, the wholesale price index
increased by 3.4 per cent, from 2824
to 2021. The commodities which
were experiencing sharp increases in
prices in this period include edible
oils, sugar and allied products, and a
variety of industrial raw materials
and intermediate products . However,
the index as on May 1, was still
lower by 6.6 per cent than that of
a year ago. Then, a table is given.
Between March 20 and Mey 1, food
articles have gone up from 303.9 to
318.6, cereals have gone up from 288
to 290.9.

Will they kindly explain it? We
are in the middle of a bumper crop
of foodgrains. A bigger buffer stock
of foodgrains hag been built up. In
the middle of all these things, why
the prices are rising? Some papers
are describing it as un.seasonal rise.
But, nobody is giving us any explana-
tion. We hag a bumper crop of oil
seeds, But the index of oilseeds has
gone up from 2342 to 255. Why?
You cannot have it both ways. Your
assessment is that you have arrested
prices for which you are taking
credit, that is good. Either you stand
solidly on jt and try to defend it, in
which case you cannot really justify
why the workers should deposit half
of their dearness allowance for
another year, or you must explain
why this trend of prices going up is
taking place. The most plausible
explanation which all the newspapers
and journals are forced to give is
that Governient's control over the
market, marketing mechanism and
market economy is so weak still, so
half-hearted and so incomplete that
once again, those forces which control
the movement of market prices and
comgx‘odities have begun to assert
themselve; because there is still
plenty of black money in the country.
There is no doubt about it. The
papers are reporting that many
smuggled goods which had temporarily
disqppeared, are beginning to wppear
again in Calcutta and Bombay and
are selling in the open market. In
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Gujarst, Rs. 70 lakh worfh of hoard-
ed vanaspati was seized in one par-
ticular raid and was brought out.
Speculations ang smuggling activi-
ties are again on the increase. It is
@ tact, Therefore, Sir, the only
people who have the worst of both the
ends are the poor workers. 1f the
prices really go up and then you say
that hdlf of the dearness allowance
must be impounded, it means that
their real wages are being cut
becougse the dearness allowance is
given on the basis of calculation of
rige ih prices. But in u period of rise
in prices, you say that half
of the dearness allowance must
be impounded 1o that extent
their real “wages are eroded,

According to the figures of the
working class cost of living index,
when the prices rise, they show a much
smaller rise than ihe actual rise; and
when the piices fall, they show a
bigger fall than the actual fall. This
is a gfact. When fhe prices decline,
you say that the workers shouli ap-
preciate it and be happy. But they
do not appreciate it because their
desrness allowance is cut. In case of
rise in prices you cut the DA by im-
pounding it, in the case of the fall in
prices, their DA is cut on the basis
of a calculation linked with cost ot
living index, In both the cases, the
poor fellow gets the thin end of the
wedge. Therefore, I do not understand
whether there is any assessment of
what has been the effect on the
purchasing power of the veople ag a
result of all this—as also on the
commodity market—during the
last two years. You should tel] us
something. Many employers and busi-
nessmen are shouting about the fall
in the purchasing capacity; but it is
w fact. At least we have seen that
during normal times there is 2 spurt
in purchases from the market, ie, in
our couniry, normally at the time of
certain festivals. Whetber it is Diwall
o7 Id or Durga Puja, it was then that
previously they used to get some bonug
money; and in the industrial areas
there used to be @ considerable off.

take of things like clothes, shoes and
other consumier goods which .
wotld buy at that time fop the. .
year, to ineet thelr family naquire.
ments.

Now, the bonug slash, a it ia, and
these compulgory deposits have affec-
ted such purchases. Is it or is it not a
fact that in many places these goods
are lying unsold?! Stocks bave
accumulated; and then,  these
employers, on the plea of accumulated
and unsold stocks again come down
on the workers; by laying them off and
saying that prodyction should be
restricted and thai there was no way
out. Textile employers are saying
that they have got huge stocks of
unsold textiles, So do the leather
and footwear manufacturers; and so do
the others. Thus, you first of all
cut the worker's income, Therefore,
he is forced to buy less than what he
needs, for himself and his family. Then
the unsold stock accumulates. On the
basig of that, the employer says that
he will have to put a restriction on
production. Therefore workers have
either to be retrenched or to be laid
off. What 1s the Jogic?

In yesterday’s Calcutta issue of
Hindustan Standard., there is a
report. A few examples have been
given about the situation now prevail-
mg m West Bengal. This news has
come out jafter censoring. It suys
this first about Texmaco, which is a
very big Birla company:

“Here, about 1600 employees have
been affected by retrenchment or
premature retirement or offered
holiday without pay.”

Then about Jay Engineering, be
longing to Bharat Ram Charat Ram:

“Here, nearly 1,000 people have
been affected by pay cuts or retren.
chment in recent weeks,......"

Then about Jayshree Chemicals:

“ ., about 260 workers have been
retrenched.”
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abowt Hind Motors:

“Kltogether 4,000 workers have
been put on rotational lay-off,
forced retirements and made to accept
spedal vouclier payments in con-
travention of all official rules.

Now about Inchek Tyres:
“About 2,000 laid off,, ...
National Rubber: 3,000 laid off,

Now about NI1SCO and others:

NISCO; Between 8,000 and 4,000
dayve been lsid off,

India Foils, Kamarhati: Between 100
and 800 workers affected by pay cuts,
or retrenchment,

Kakinarg Jute Mill: Closed down
for a few weeks. Altogether 4,000
laid off,

This Kakinara jute mill 18 the one
anill mentioned yesterday. It is closed
down. Again we have:

Meghna Jute Mill: Between 7000
and 8000 lockeq out. This is
just a sample or glimpse of what has
been going on. In the name of res-
tricting production and for meeting
the so-called recession, these employ-
ers are imposing unemployment on
these workers. During this lay-off
period, as Mr. Bhattacharyya had put
it, they are entitled for limited period,
to get only 50 per cent of their wages
ang DA.

13.00 hrs.

During that lay-off period, I do not
know, whether even of the 50 per cent
of the D.A. which they get, even 50
per cent of that is impounded by you
under the compulsory deposit scheme.
I can.tel] the people who are sitting
in high places and also the Madam
that they do not have the remotest
idea of what ig the mood of the work.
€rs down belew, You can pass hund-
reds of laws, But if you go duown and
1alk to the workers in basti and
mohalles you will understand what
the, framg .of theip mind 16, You have
sntagonised them unnecesserily. The

tor Wl ot as «a
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most organised and conscioug class
which would have stood with you in
this emergency ang was prepared to
stand ig unnecessarily being made
hostile and antagonistic by all these
ridiculous, stupid, shortsighted Lreau-
cratic measures which you are impos-
sing one after another,

Yoy cut thir bonus. You are now
again saying that for another year,
you have to submit to the compulsory
deposit scheme. The morale and the
enthusiasm of the workers is being
completely undermined. I am warn.
ing thig Government that if they do
something like that, it wilj have a very
baq political repercussion. Those very
forces, which you wanteq to suppress,
are now getting access fo these work-
ers here, which before they never could
get, because of the discontentment, be-
cause of the mood which is there.

I will say that we cannot agree to
this Bill. The whole idea and philo-
sophy behind it is all wrong. Thig 18
not the way to treat the working class,
if you really want them to give their
everything for production in this coun-
try. And regarding those people who
are sabotaging production, closing it
down and doing all sorts of things, no
steps are being taken agains them;
they are allowed to handle much big-
ger amount of liquid money than ever
before.

Finally, I would say that they are
not going to withdraw thig Bill, which
is quite obvious, they are quite ceter.
mined to put it through; they will put
it through (Interruptions). What
is amendment? There is no use
of amending all these things, The point
is that first you should explain vhy
—if these repayments are to be made
~these repayments are not to be nade
in cash? You should explain why
the repayments after 1978, are to be
made by crediting them fo the provi-
dent fund? You are anticipating that
by 1978 you will lose your control ovér
the prioe situation, price system al-
together. Are there some misgivings
because no explanation is befkg given?
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‘What hag happened in the last two
months? Everybody here applauded
the Finance Minister at that time say-
ing that thig Budget is going to have
a very great deflationary effect, but
something just the opposite of that is
taking place; it is very disturbing. 1
am not saying this just to gloat over
it or something like that. I am very
much worried about it. But there is no
serious discussion here. The House is
not allowed to discusg in seriousness
these economic factors which take us
to some position which we are not an-
ticipating at all, The Government
keeps quiet, silent about it, does not
say anything. All they do is to come
forward with thig kind of a Bill
Therefore, we are totally opposed to
thig Bill, We feel that it is quite un-
necessary and out of place. It is fra-
med in the background of an assump-
tion that the priceg are declining v’hen
actually the prices are increasing. Let
them explain this. Otherwise, we can-
not support this Bill,

MR. SPEAKER: The House now ad-
journs for lunch to meet again at 14.00
hours.

13.05 hrs.

The Lok Sabha adjourned for lunch
till Fourteen of the Clock.

etnarnaan

The Lok Sabha re-assembled aften-

Lunch at Fourteen of the Clock.
[Mr. DEpPUTY-SPEAKER in the Chair)

ADDITIONAL EMOLUMENTS (COM-
PULSORY DEPOSIT) AMENDMENT
BILL—Contd.

MR. DEPUTY-SPEAKER: Shri Raja
Kulkarni.

SHRI RAJA KULKARNI (Bombay—
North-East): Mr. Deputy-Speaker,
Sir, I welcome this measure, I have
been listening very carefully to the
speeches made by my learned col-
leagues from the Opposition, I do not
agree with them that this is an anti~
labour legislation, nor labour has been
deprived of any money as such,
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{Compulsory Depouity
Amdt, JiL -

Essentially, this is o wavidg oem~
sure. If is not & depriving messue.
The word “depriving” is aot the owr-
rect description of the messure as.
such, In fact, when it is calleq the
compulsory depostt, the word ‘depo-
sit’ itself means, it is & saving and,
therefore, the working clasg is really
contributing by way of savings, They
would be getting back the money-
which they own. The only point is
that, for the purpose of the savings
to be utilised for the growth of the
nation, working class ig asked to
make a little gacrifice about imme-
diate consumption. That is the real.
character of, and the basic philosophy
behind, this legislation.

1 am, therefore, welcoming this as
a measure in the pational interest, It
is not only in the national interest,
but ultimately it is in the interest of
the working class also,

Thiz wag one of the measures in-
troduced, originally in 1974 through
an Ordinance, and many of us very
sceptical at that time; We were not
sure that the sacrifices arising out of
impounding of both the additional
wages and the increased Dearness
Allowance would ultimately benefit
the nation by curbing the inflation-
ary forces. But the result has shown
that, along with the other measures,
this measure has also helped jn curb-
ing the inflationary forces. I am,
therefore, looking at it from the larg-
er point of view. It ig not only the
nation which has benefited, In fact,
when inflation has been curbed and
pricegs have come down, the working
class has also been benefited. There-~
fore, the benefit has also come to the
working class at the end of 1975. It is
from this point of view that I wel-
come this measure,

The point that has been raised is
this; the origing] intention was that
some money should be taken out
from consumption in order to ewrb
the money supply; and now that the-
prices have come down and the infla-
tionary forces have been curbed,
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whete 45 the necessity for this? The
Finsooe Minister, in his speech, has
paid compliments to the working class
for helping the country in curbing the
inflation, But the whole subject is
not over with that, Whatever gains
have been achieved are to be consoli-
dated, and the money that is there
with the Government having been
deducted for the last two years—
agein this deduction hag 1o be conti-
nued because, it will help consolida-
tion of the gains for the growth of the
industrial and agricultural produc~
tion, It has to be used now for the
purpose of growth. This is called the
workers' contribution to the growth
of the nation.

1; is a ‘capital fund’ of the working
class, and I would say that the Gov-
ernment should now go a step further
and describe this measure as the be-
ginning of the workers' gector in the
national economy. The savings are
now being mopped up for the purpose
of growth, 1t ig definitely a recog-
nition that the workers are contribut-
ing towards the capital fund required
for the Plan projects. Already m our
national economy, the working class
hasg been contributing to the growth
of the nation. But here is a specific,
big amount; I think, it 1s somewhere
between Rs. 700 and Rs. 900 crores.
This money will now be utilised for
the purpose of growth, For two years
when the additional wage increases
were impounded at hundred per cent
and wheyn the additiona] Dearness Al-~
lowance was impounded fifty per cent,
the whole deposit money was frozen.
It was not used for the purpose of
national growth, Now, this money is
not being frozen and is being utilised
for national growth, This ig what is
called a definite emergence of a work-
ers’ gector in the national economy.
Even earlier, there has been the work-
ers’ contribution, but no speciic men-
tion was made by the Government
about it, Indian working class has
contributed to the growth of the na-
tional economy during the Jast two-
three Plan periods,
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I have got with me the figures of
the contribution of the working class
towards the growth of the nation as
a whole. From 1852 to 18756 Septem-
ber, more than Rs. 3,000 crores in.
aggregate have been invested by the
Government from the provident fund
accumulation of the working class.
Similarly, from the coal mines provi-
dent fund the aggregate amount of
investment has been about Rs. 40
crores and from the State Employees
Insurance Corporation about Rs. 140
crores, In all, about Rs. 3,180 crores
have come from the working class
and that money has been invested for
the development of the nation. In this
amount of Rs, 3,180 crores, I have
not included the contribution made
by the working class in small sav-
ngs. Most of the amount in small
savingg comeg from the working class
and that also is a big amount. The
contribution to the small savings dur-
ing the year 1975-76 wag estimated
at Rs, 350 crores gnd out of that a
large sum has come from the working
class In the curremt year 1976-77,
Rs, 380 crores are expected through
the small savings and the workers’
contribution would glso be there.

When that is the case, the working
class has to demand, and rightfully
they can demsand, that the Govern-
ment must carve out a national secw
tor for them. When they are contri-
buting more than Rs, 4,000 crores to
the national exchequer for investment
into the nationa] economy, they would
like to have an appropriate machinery
in order to decide the policy for in-
vestment of this amount, and for what
purpose it should be invested or it is
being invested. The working clasa
has no right over the investment po-
licy of the Government, On behalf of
the working class, I would say that
we have no grievance in extending
this compulsory deposit gcheme by
one year, but we have a right to ask,
for what purpose thig is being invest-
ed. Have we gny voice in determin-
ing the projects for which our money
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is likely to be invested? The worke
erg have also their own needs; the
most important being their housing
problem. Today, the working class is
not in a position to spy that out of
the investment that has beep made by
the Government from their own mo-
ney, how much has been spent to
meet the housing needg of the work-
ing class, If adequate money has not
been invested on things like this, we
would like that our amount should be
invested to meet the needs of the
working class, like housing ete. We
woulq like that the right should be
given and gome kind of a machinery
evolved whereby the working class
will be in a position to decide the
policy of investment of their money
which is collected at the national le-
vel, So, it is from this point of view
that we are supporting this.

Now, in respect of the actual modus
operandi of the scheme ag it is being
worked out, it is stated that the de-
ductions which will be made from
July, 1976 onwards will now be paid
interest at a rate 2 1/2 per cent more
than the bank rate which therefore
would be 12 1j2 per cent But, what
is the estimate of the deposit gmount?
In the Financial Memorandum, it has
been stated that the actual quantifica-
tion of these deposits cannot be made
as it depends upon the index number.
8o, this has created a doubt in our
mind as to how much amount will
really be collected. We would like (o
know if 50 per cent of the increased
DA or the additional DA is to be de-
ducted, then what “additional” means?
Is it not the gdditional jearness al-
lowance that has been paid for those
beyond the index numher of July,
1974? The July 1974 index number
wasg 311, So, 50 per cent of any dear-
ness allowance pald after index No.
811, was being deducted, Since July.
August, September, October, 1875 and
onwardg index number has gone
down, In December, 1976 the index
number was 308 which is below the
$ndex number of July, 1974. In Janu-
ary till today the index number has

besn much less than 300, So, whare
is the additionsl DA for the purpose
of impounding? So far there was no
or impounding
till Jung or July, 1978. Now, if the
index number goes gown even from
Jung or July, 1878 onwards for one
year, what exactly would be tha addi-
tional DA in the view of the Govern-
ment for the purpose of impounding?
Some kind of an estimate is neces-
sary. We would, therefore, ke a
clarification from the Finance Ministry
that if the index number remains be-
low 811 throughout the year 1078.77,
that is, for ong year from July 1976
onwards, where is the additional DA
for the purpose of impounding? Now,
that is my point oy which I would
like actual information be given by
the Finance Ministry, Apart from
this, basically I support this measure, I
would conclude by saying that the
Government should give the right to
workerg to decide the policy for in-
vesting the workers’ money and es-
pecially, for their housing needs,

With these observations, I support
the Bill, #

SHRI S, M. BANERJEE (Kanpur):
:i beg to move my motion for ecircula-
on...

MR DEPUTY-SPEAKER: You
have already moveq it.

SHRI §. M. BANERJEE: 1 want
to do it. I want to move my motion
where I have demandeq for circula-
tion of this Bill for eliciting opinion
thereon by 18th August 1976. The
whole purpose was that at least let
it be circulated and the trade unions
must be given time to have g say n
the matter, Why we are opposing
this Bill hag been amply explaineq by
my hon. friend, the leader of the
Group, Shri Indrajit Gupta.

I am here to know what is the totsl
amount that lies with the Govern.
ment cut of thess additiomat emolu-
ments compuisory deposits. I am
told that there is no so2bunt at a1l I
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quote from wihat §hyi Ram

Bhal suid-that the workers and the
widll-owners do not know what is the
amounit depostied, the employees of
the Public Undertakings of the Cen-
tral Government go not know about
it, T woulg like to know from the
hon. Minister ag to what is the actual
amount.

I do not know when the money 13
going to be paid back in five instal-
ments? We have been pleading in
this House that there should be pro-
per accounting. The books should be
maintaineg by the workers snd they
should know what is the amount ly-
ing in deposit, what is hemng deposi.
ted and what is the interest accruing
on that amount. But nabody knows
what is happening.

Workers were told that if this
liquid money flows into the veins of
economy, there will be inflation.
A reasonable restriction was imposed
on the workers and this money was
deducted by an Ordinance, later on
it was convertaq into an Act. The
money which the Government necver
wanted the workers to spend was
spent by the Government. I do not
know what is the actual amount, This
is somewhat surprising.

If T am not misunderstood, it is a
sort of misappropriation by the Gov-
ernment. The money was deposited
in gocd faith by the workers. They
felt that the money was safe in the
handg of the Government, But, the
Government spent that amount. There
was no justification for the Govein-
sment to do.eo. Thers was no proper
explamation. We askizd some Qques-
tions on this. The reply was that the
Government has spend for some good
purpose. What js the purpose? We
call in Hindl" qmee § garve’

I keep something with a particelar
person as ‘amanat, a trusted thing,
and he goeg on spendiny that amount.
The aniguiit of the elilployeess or the
working plass was mish the
CGovernment in gooj faith to  fight
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inflation. But it was spent Ly the
Government without giving any rea-
son or with propar explaration. I do
not think that any Government can
possibly do it. This was deposited
with the Government, not with the
AICC to gpend the amount ag per
their sweet will. I can understand
if they consider it as the Congress or
election fund, they coulq spend that
amount. But it is not so. What is
the proper justification of their spend-
ing the amount? Why should the
working class have any more faith to
the extent that these amounts should
lie with the Government for another
year? I say, the continuance of this
particular Bill or an Act is not all
justified. The reasons in this regard
have been very ably put forward Ly
Shri Indrajit Gupta Government
says that it ig to fight inflatior, or it
has a salutary effect. Concession
after concession hag been given to
those people whom they salute.

MR, DEPUTY-SPEAKER: Why do
you rcpeat?

SHRI S. M. PANERJEE: I am not
repeating. How the income tax has
been reduced, you know it.

Another point which I would like
to mention here is that they say that
the prices are coming down., Ac-
cording to them the wholesale price
has come down, even the retail price
is coming down. But if you read to-
day’s or yesterday’'z paper you will
read that the prices have gone up
again by 2.5 or 3 per cent. I do not
know, because this is manipulated to
suit the convenience of the Govern-
ment. Actually the prices are going
up. Bufl according to the Govern-
ment these are coming down. What
is their fear? How 1s it that even
today the hon. Deputy Minister
Shrimati Rohatgi or Shri Subrama-
niam is unable to eonvince this
House where has the sixth instal~
ment of D.A. gone?

In whose pocket has thig gone? When
Mr. Subramaniam agreedq on Sth
instslment of dearness alowssce he-
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made a solemn promige that the pey-
ment of 6th instalment was also being
considered. Where has that smount
gone? Has it also been deposited?
If it is deposited, in which fund?

Sir, this measure wag taken at a
time when there was galloping in-
flation. We pointed this out at that
time. But still the workers wanted
to give & fair deal. They did not
grumble. They did not grouse. They
kept mum thinking that the solemn
assurance given that this will be for
~one or two yearg will be honoured.
Now it is being extended Another ex-
tension also will be done, we don’t
*&now,

They are taking advantage of the
emergency, They are tiking advan-
tage of the MISA and DIR They are
curbing trade union r:zhty of workers
So that they may not agitate.

I wanted this Bill to be circulated
for eliciting public opinion; they will
not do it, I know At least let the
Bill be referreg to a ommittee; that
also they will no. do; I know, Srr,
they have not consult-q any of the
centra] trade unions They have uot
<consulted any of the member; of the
national apex bodies or the State
apex bodies Sir, Mr. Kulkarni
smade a speech angd has gone away to
the Central Hall 1In the Centra:
Hall he will definitcly say: What can
I do? I don’t agree with the Bill but
T have to support it. So, they are
speaking against their conscience,
only because they are afraid of Mr
Raghuramaiah and bis whio, But we
have our conscience. We are for the
working class.

SHRI M RAM GOPAL REDDY
(Nizamabad): Mr Xulkarn; js not
here to contradict you

SHRI S. M BANERJEF: He will
«contradict me in the Central Hall,
don’t bother, —f there is anything to
be contradicted.

So, Sir, this Bill is wrong. This
sscheme itself ig wrong, Tt will meet

with the same fate s the Golg Con-
trol Bill. Mr. Morarji Desai used to
say that this was the only measure
which wil] unearth hidden gold and
all that. Still no gold was unearth-
ed and gold remained where it was.
So, this is another measure which is
not at all going to help the country.
According to Government's own
argument, if wrices are falling. why
shoulg this scheme be continueq at
all?

With these words I oppose the Bill
I request that my motion for circu~
lation for eliciting public opmnion
may ba considered by the House.

Wt gyt fag (wwt) : wAdia
IIreq WENET e ¥ e gAY~
dzn (sermady fearfae) wiiedw frer
1976 7T wal w& WY § | W WH-
AR M@ rm g wagd e
wr ¥ oY g 7 BAra gy WTYT AW H
wrt et £ € o o F FEETR
qar &1 darx ) war qr fagd wrow
went ay n o, ¥w % wifer g%z wr
war g1, A Aaw gAc @ ar
& TTHEW Ay A 15w Faet T I
weu sgwr § fi sigard o) wara foar o
wrg 9 § afe gw wwwady fearfee
W ¥ g w7 ol ek ¥ Ay
s g Y 6 $AE T AR Aw A dw
ardrr fead Freor o § wgav o7 dwre
g | feg dgng A @Al g R
o Age o e & v ww fear
¢ vk oF gager w e da
wor A & yafa & T 97 AW g
¢ SaeT 38 s |

ag o wrad fearfae fiw §
w0 & 9 €T AqT NAT § I W= I 7
o fegt wY fawt w1 qear owr g war
arg TR w fefar 1w and
g ¥ fir wsaw arclt i o wlerd 8,
Firemt sl & oy wefardy § x Y Gur ot



1 Additiongl Emaluments VAISAKHA 20, 1808 (SAKA) (Compelscry

wr qy § AT A e
S ot & fawd fedht 7 PRy
7 H-qpw e of a7 fy dad ¥
w7 ¥ qfxer ¥ fog wivss fafy awmr
FW ¥ -y a9 wige & fag ghrer
fafw wwrd § ) @ ey sive o o
ot R & areg dxd w1 P w1 r
o g1 wig ag ot e ¥ fie e
ol e WY g e oY saf
5w § fe Faa g & are dar g
2, a8 99 T agy wov fgmr Y #
FE TN AET § | qE N faw wrar
AT § TE BT I A AT FIHT -
arfe & gvar ¥ § afer o # oF @
e &t worr § fs & oa¥ wiver &
ferq wvar awr o€ | Wy q@ wAy §
Freft #Y firarar & dar ¥ {7 &l &Y
w1y BYr Ofae foT o Jar “or 57
&1 g% Hfrar 1w § o qar a9 &
qF B% o griY §— weam Hofy ¥
st & a1 frer Foft & wdardr &
T HArTMA A gWIPA X AAT
wlurafraar gy g fafw day
¥¢ awar § & ¢ aar § aew
sfq Qo AR A fadm FY E ar
T8 ¥ g &1 Psifasr aq ¥ a4y faar
& 1 I & werar § fe ag fedifos eta
I & A7 add & fag o= 3 A
o g BT RN &

¥ gy oft wgr wrgw 7 fy Rarfr
T q&FR ¥ a7 fear § 5 owa &
= A ¥ e A FEFE w9 qar
frwlt ¥ aft dr At I IWERA AN
wodt wiesy fafg & aur #T ooy &
woerd Fdad wdt wrly denr ¥ ¢
W WY wyfy whrey fafy 3§ oar #37
o & e & wredA ¥ wEA F ©FA0 HrFgar
g fo ot O wdwrdomr § o & g ¥
g farer § oiYe o9 & wier & farg &1

Deporit) Amdt, Bill.

X aXE T & o5 W g §
wIT 7y 4y & fir ¥wr & v WY gF ofaw
% W AT qT, TG BT A F WA
ramuR ¥ oy ¥ fr o
wqAT €7 T F gArk agt gwes fear
Wt g fs a3 @ g 7 ag A
wEaf grrifwar fre F fag & °
oo T A § Y gt 4 gT F Y
¥ gq ¥, 7 & Ferw W} Fawrw @& fag
saFT & § AR A § 1 I 9%
i gdRmigw A Efrga ¥
M gw #1 wwar faey qrar § ug fesd
d5 &t feqid & Aarfaw wisw 1075
TF 152 FOE 990 {1 AT 97 ) T§ CF
aga v ufr ¥ 1 g7 ¥ g Feadr &
Froramt ® g FCEEA § | 07
=rw & Ay ¥ wgm€ W@ W q |
ARE XA AT TT A W FAS F G
g

% ag ff Fgw wn g v faog
TR AT GTRIT X I¢ 977 F o fp
waarieaY &1 aggarf war 5 A ¥ {
F7 20 T 9% a7 f&ar war § A v
¥ gaz 1 A ¥ qrr SN g ¥ Wy
e £y 7 & ¢ gyfeg qar Frav wr
fr g7 wgme€ wd ¥ fa¥ s 1 Wiy
3¢ o wa Ty WY qE L W AV
q%F TT A T T WA N IqwW P
a7y qr |fET ag Y Ifye o 39 Www
3g ugd ¢ | gafag og 0 faer wmv
war § o Mfew o1¥ € fir A 7ayT
sAxfog g ) o 10 fufaas &
wer wHad § e I 7 2
¥ o\ g gre@fra T 19T H Y
farer @F ot § e wizes & forg worar
waT T a5y § 1 xafeg ag o feur o
wysawwy ¥ fag ferr @ wr
o qTETT Y oy oY ag A ot T
fie ag o gar 37 watedt v e, 9w



e

6 Aol Ericliments MAY 15, T8 (Compulsory Depart)’ 64
Amdt, Bitl,

[ 20 tee)
lﬁm*tm Y oY gT B 'ﬂ*m
¥ ek ) I v faw & gerfien
R & qurfaw S s fe g
r fafer 2 w= wdenfodi &Y o
wrgnt fie fareey o3 3w W s § )
wfirg g firw grk Aw & fige ¥ § s
w e a1 &Y gaw o F fog § 0
Wy wias dse o fawy qr i fag
gy vy W ofiwed gfawr W ¥
W gt wrhwr 3w o frar § s W
Frivwr Fqrqg W aw § fr 2w s
m“ﬁﬁﬂWﬁ:w wfas
T o AV W K oweT § R @@
frrsdi e HgE raw &1 WL @
& &% gur FAAMY A ¥ @ A
T # firat § Y w0 v o & ey
¥ o g v & fag da &y

qF q@H WA EWT § R SErQ
vl el fenfve oW w1
fay wir § oiX @ snd fow B oy
Pocrg 42 § 1 fadndi g & ot awwd
& i s e g s @ ST
ST [E W 4 I §19 @ 9 |
Gowmg fragsarraw 8w
g we wrlwt & Wi, At
% wfch, 7q Ag FOAT &SPl awTw
# ow wifew¥a dar qur A A1 qTET
sARrly ot wwwd ¥ fF w1 andf aa
fre R od s &1 § @ ot wwE
wg & fw v e ® e sT@h A
FT TET HT T WY 9T R o7 WA
oyt W vy eyl vl | § wew
w §iw amYers qut weh it e @
gwgrelt At w7 @F o |

Tt et wr Hymfew werde
TECE

SHRI P. M, MEHTA (Bhavaager):
Mr. Deputy.Speaker, Sir, I
this Additional Emoluments (Com-
pulsory Deposit) Amendment Bill,
1976, I remember that the Finance
Minigter of India announced at Mad-
ras that infiation has been complefely
arrested and the rate of inflation has
come down to zero. If it is so what
is the necesmity of extending thus
anti.labour, anti-working class and
anti employee measure for one year
more.

This measure amounts to a wage
freeze. Dearness allowance, as you
are aware, is the element for reducing
the effect of the high prices. It t*e
prices have come down and the infla-
tion is arrested no such like measure
is necessary.

Therefore, Sir, this measure is un-
wanted and it brings on the contrary
hardship to the labour and working
class,

Recently the prices of practically
all the essential commodities, viz,
edible o1l, vanaspati, spices, cloth,
sugar, kerosene, etc., have started
showing an upward trend and the
prices have gone up. Whereas the
consumer price 1ndex, as reported,
shows decline, the prices are actually
going up and, as such, the working
classes are now losing the faith in
that index mechanism that it js some-
thing like a manipulated thing which
does not reflect the real situation.
Under these circumstances if thig
measure is extended by one year it
will erode the real value of their
earned wages. Therefore, 1 oppose
this Bill.

As regards its accoupt side no
reason is given to any worker or em-
ployee in this country 8o far. No-
body gets the receipt s fo wiiat
amount has been deducted and to what
account or number this amount is de.
posited. Nobody ktows about ‘it
This compulsory deposit impouteded
from the earnings of the workers has
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been spent by the government to the
extent of Rs. 1000 crores and odd.
This House has every right to know
whether it has been used in a produc-
tive manner or in an unproductive
manner which gives no return to the
country. Nobody knows how this
money has been used. Government
thas not cared to take this House into
confidence in this regard.

Time and again it is stateq that from
the side of the treasury benches that
prices have come down because of the
emergency. I have myself stated
here before that emergency should not
be equated with the economic pro-
gramme, because it is not meant for
that purpose. Granting that emer-
gency brought about the benefit of
prices coming down, how is it that
though the emergency is continuing,
prices have again started showing an
upward trend? Should we under-
stand that it has Jost its impact or
the government has failed to continue
to check the rise in prices?

By bringing tms  Bill forward, the
‘Government has acted very much
against the working classes and virtu-
ally it has adopted an anti-labour
approach. Therefore, this measure is
unwarranted and I oppose it. We
had suggested an alternative, viz,
enhancing the rate of provident fund.
It wil be a good saving for the workers
and at the same time, the employers
also will be compelled to contribute at
a higher rate and there will be a good
saving for the employees. But they
do not want to touch the side of the
employers and they have only imposed
this compulsory deposit on the wor-
kers.

With these words, I oppose the BilL

SHRI M. RAM GOPAL REDDY
(Nizamabad): Sir, I support the Bill.
There is a hue and cry from the
opposition that this compulsory de-
posit scheme is being applied only to
the working class. 1 suggest that it
may be applied to Members of Parlia-
meént also excluding the Chair ...

388 LS.
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MR. DEPUTY-SPEAKER: I do net
want to be excluded.

SHRI M. RAM GOPAL REDDY:
Thank you. There was a time when
there was too much money and topo
few goods. Now there are enough
goods and sufficient money with the
people. Whatever they can save, that
is being taken away by way of deposit.

They say, prices are rising. But
price of paddy has come down by 50
per cent this year. Prices of pulses
have come down by 200 percent. In
Andhra Pradesh, last year pulses were
sold at Rs, 240. This year the price
is Rs. 80 per quintal. That is the fate
of the agriculturists. In India, 80
per cent of our income is being spent
on food only. When the food prices
are going down, there should not be
any objection in taking away some
money from the workers. Moreover,
this is only a deposit and it will be
returnea to them at a future date. I
have seen several such workers who
after working for 30 to 35 years, do
not have any amount with them at the
time of their retirement.

The opposition says that this is an
anti-labour  policy. After all, this
Government enjoys the suppori of a
vast majority of people in this coun-
try and labour also is a part of this
country. We have been getting the
support of the labour for the last 25
years. Now, we are not going to dis-
miss the labour. Rather, we have to
convince them that they should not
spend money in a way which is harm.
ful to their own family itself. There
is a great responsibility on the wor-
kers. I feel that the workers always
want more money but they do not
know how to spend that money. A
large part of the amount of excise duty
comes from the poorest classes because
they spend all their money on liquor
and other things. Therefore, I request
the Government that gome sort of
education should be given to the wore
kers. On  May Day, I said in the
open labour meeting that the workers
must save something. Without sav.
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ing something, they cannot im-
prove their financial position and
they cannot educate their child-
ren. So if a small amount
is recovered from their pay, they will
have the habit of saving something.
And this is very important. Until and
unless we have the habit of saving
something, the country cannot go for-
ward. There is always a scope of
saving something even with the small
income that they have got. The
Government has done a good thing
by introducing this scheme. This
amount is going to be credited in their
provident fund accounts. And when
the moneys are refunded to them, they
will get double the amount.

MR. DEPUTY-SPEAKER: Not in
this case.

SHRI M. RAM GOPAL REDDY: Yes,
sir, with interest they will get.

While speaking, Mr. Indrajit Gupta
said that the Government had revised
the quantum of bonus. The bonus
should be paid only on the profit,

MR. DEPUTY-SPEAKER: There is
no question of bonus,

SHRI M. RAM GOPAL REDDY:
But he has said so, which 18 not cor-
rect. I congratulate the Minister for
bringing forward this Bill. Some
Members have the apprehension that
it may be extended beyond three
years. 1 certainly want that this
should be extended beyond three
years.

SHRIMATI M. GODFREY (Nomi-
nated Anglo Indians): While congratu-
lating the Government for increasing
dearness allowance for the employees,
I just ke to put one question, In
the Objects and Reasons, it is said that
the Additional Emoluments (Com-
pulsory Depomt) Act, 1974 is one of
the legislative measures which was
enacted with a view to protecting the
real incomes of industrial workers
and salaried employees who were
worst hit by the rise in prices. The
Government also do agree that there
i8 a rise in prices. That is why they

have given this increase in the D.A.
When they cut the increase in the
DA, how are they going to help the
people affected by the price rise? 1
would rather like to say that this com-
pulsory saving should not be imposed
on those employees who are getting
less than Rs. 500, because their take-
home money is not sufficient even to
feed therr families. They go to
money-lenders, they are always half.
starved and under-clothed and unable
to educate their children. The higher
imcome group can be subjected to this
st¥pulation, but those getting below
Rs. 500 should be released from this
bondage of compulsory saving. They
will get their provident fund money
in their old age, when they would not
need it much. But now, when they need
the money to meet the needs of their
families, 1t is very important that they
should be given the increase in the
DA, which the Government had gene-
rously sanctioned to them. Most
often, the provident money comes im
at & time when the children's eauca-
tion 1s over and they have started
earning and the daughters have been
given 1n marriage. But I think that
it 15 during the time of education of
the children and bringing them up,
that the employees need all the money
that they can get. Moreover, the em-
ployees know that the rupee has
appreciated in value now; but they do
not know what would be the value of
the rupee a year hence, or two years
hence. There 1s also a fear among
the workers that if the value of the
rupee falls, then the money which
comes back to them later, will not
have that much value They want to-
make the best use of their money
now. As such, I suggest that the
higher income group should be brought
into this scheme and the lower income
group exempted from it

ich

They say that the money whig!
will be put into the provident fund
will not carry interest. I think that
the Government should ensure that.
whatever money goes xnt:m the provi-
dent fund account in s mMAanner,
should also carry interest. QOtherwise,
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the Government can give a little more
of increase in DA to the low-paid em-
ployees, so that they will have some
benefit. The Government wants to
help the low.paid employees who are
hit by the rise in prices. We can give
such employees a little more; and then
put a part of it into the provident
fund account. This will enable the
poorer classses to enjoy the benefils
of increase in DA, which they are not
doing now. If this is done, they will
remain thankful. With this request,
wiz.,, that Government should exempt
the lower income people or give them
a higher rate of D.A. I thank the
Chair for giving me this opportunity.

SHRI B. V. NAIK (XKanara): Mr.
Depuly Speaker, Sir, I have been
rather confused, as usual; I say this
as a good plece of self-confession and
of great moral courage. ]I have been
confused as usual . (Interruption)
Confusion, I think, is the hall-mark of
those who think and think with a
certain amount of humility, about the
actual conditions.

I definitely do not have that sort of
clarity of thought, particularly in this
exact science of Economics, which can
come only through a certain amount
of ideology or other conviction or we
can say even fanaticism to that extent
which gives us a certain amount of
clarity. So, to that exient I am defi-
cient and myself to blame. But I cwe
no apology,

The reason is that we have been
hearing complaints from almost every
quarter. Some weeks ago, we dis-
cussed about the fall in prices. Shri
Nathu Ram Mirdha is a very learned
Chgirman of the National Commission
on Agriculture. Even this confusion,
I acoept and I also apologise for this.
With due deference to Shri Nathu Ram
Mirdha, I say that the prices of farm
wroducts, perticularly of wheat have
been receding and the prices of otber
pulves (paddy and rite) or also falling.
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So, the farmers have to be on a
crusade for a farm product price sup-
port. There is a cry on behalf of the
farmers. I do feel that farmers are
also part of the working class, the
ideclogies being what they are. Then,
some time back, the president of the
Federation of Indian Chamber of Com.
merce and Industry, Mr. Harish
Mihindra. had a long tale to tell that
the whole industry—-after all, he is a
top capitalist of this country—the en-
trepreneural capitalistic class, in parti-
cular, has been facing a recession of
the worst sort after the emergency,
and unless vou do something to stimu-
late the demand, the industry will he
facing a crisis.

Now, today, listening
eloquent please of the
the working classed, Shri Indrajit
Gupta and also Shri Dinen Bhatta-
charrya, I came to the conclusion that
the working class of this country also
is facing a  tremendous amount of
crisis. Then who is left—the workers,
the capitalists, the industrialists and
the farmers? (Interruptions)

to the
champion of

So, we have a situation in this coun-
try of a sort of even handedness on
behalf of the Government that if they
have dissatisfied anybody, they have
not dissatisfied only the working class,
but there is a justice, a sort of socia-
listic justice that the capitalist is cry-
ing, the worker is crying and the far.
mer is crying. What is the intention
of this 'greater evidence? (Interrup-
tions).

MR. DEPUTY-SPEAKER: This is
true socialism

SHRI B. V. NAIK: There is an
impartial approach and the country
which has a socialistic approach, if it
has to emerge out of it ......

SHRI SOMNATH CHATTERJEE
{Burdwan): Country of weeping per-
$0ns.

SHRI B. V. NAIK: It is only through
tears and sweat that we can make
progress.
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SHRI SOMNATH CHATTERJEE:
Crocodile tears.' (Interruptions),

SHRI B. V. NAIK: The gentleman
of the Opposition may kindly under-
stand even at this late hour that it is
onlv hrough hard work, sweat of the
brow and toil that we can build up
this country and not through long
speeches which you are trying o
make,

SHRI SOMNATH CHATTERJEE:
The hard work like Mr. Harish Mahin-
dra is putting in,

15 hrs.

SHRI B. V. NAIK: Mr. Harish
Mahindra may be putting in hard
work in his own way. The Barrister,
Mr., Somnath Chatterjee, also puts in
hard work and earns, he knows better,
what he does.

SHRI SOMNATH CHATTERJEE:
The Depariment also knows.

SHRI B, V. NAIK: With due defe-
rence to Mr. Somnath Chatterjee who
has helped the cultivators in my coun-
stituency immensely. (Interruption).

Sir, according to certain knowledge,
there is what is practical economics.
There is a saying—all o fus have learnt
it—try to save during inflation and
spend or invest during deflation. This
is an elementary sort of principle or
sort of pep talk or advice for all peo.
ple who want $0  <ave; kindly save
during inflation. What better time is
there than the present one when infla-
tion has been contained to a certain
extent, when we should mobilise the
opinion of our working class: please
don’t spend now, save now. Because
at the time when the prices as a result
of all these measures will have come
down, the same piece of land which
will cost now “X” rupees will begin to
cost “X-5" rupees if the worker is to
invest that money five years hence. If
the land prices fall and the cost of
construction falls, fhen he will have
made a better investment during &
perfod of deflation. Much more could
be said about it

a

A point was made today that there
has been a rise in the price index hy
about 2.5 about 2.5 to 8 per ceat in
the recent months, But fi we have to
keep our eyees Gpen, we see what ia
happening in our

time. The Times Survey has ques-
it is of 1974, Still we can know the
dimensions if you gee the comparative
position regarding inflation. It saym,
“115 per cent rise in Bangladesh cost
of living index”. What does it end
up to? 8ince the time of the House
is very impotant, I will not take much
from the Economic Times. Of course,
tioned the accuracy of these calcula.
tions stating that since they are pre-
pared from the official price bulletins,
they would certainly show a down-
ward trend.

I support the Bill. What has been
stated in the Statement of Objects and
Reasons is that the objective of arrest-
ing the price spiral has been sub-
stantially achieved, It is not an over-
statement. The Statement of objects
and Reasons prepared on 15th April,
1976 says that the price spiral has
been substantially contained. Now,
the question before this House is: Are
we going to take steps where the
good work, the constructive work.
achieved during the period of Emer-
gency, since June 15, 1975, for period
of 12 months is going to be reversed
or are we going to continue and con-
solidate the gains? I am sure, Rs. 1000
crores pumped into the market will
definitely result in reduction of the
real wages. While the money wages
may look upwards, the real wages will
fall and the capacity to buy will fall

Under the circumstances, though it
may look like a bitter solution, not so
very palatable not instantly palstable
it is still a solution. I would, there-
fore, urge upon the letaders of the
Opposition, the leaders of the working
class, to kindly consider it and extend
their whole hearted suvport fo it
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SHRI P G. MAVALANKAR
(Abmedabad); I riee to express my
digsatistaction and even opposition to
this proposed Addifional Emoluments
{Compulsory Deposit) Amendment
Bill, 1976, on more than one ground.

My first observation is that, looking
at the Statement of Objects and
Reasons and judging from the Central
Government’s gtand on this particular
issue, it seems to me that Govern-
ment are in two minds: on the one
hand they say that what they wanted
to do has been achieved. and on the
nther hand they say that it has not
heen achieved fully and, therefore.
there is need for this particular piece
of legislation. My friend, Mr. B. V.
Naik, who spoke just now. ended with
a sentence which he quoted from the
Statement of objects and Reasons:

“The objective of arresting the
price spiral has been substantially
achieved ”

But he did not go further. The State.
went of objects and Reasons gges on
io say:

“But the meed for controlling the
ecxpansion in money supply to con-
solidute the gans towards stability
continues.”

The gquestion arises whether it is the
regponsibility only of the lower mid-
dle class employees to sacrifice? 1Is it
not the responsibility of the other
sections of the community also in
'shose hands you have allowed a lot ot
money to remain for all kinds of con-
sumption, all kinds of expenses?
Therefore, my observation i that
(Government are in two minds: on the
one hand, they want to take credit
for something for which they know
they cannot take credit, and on the
other hand, they can take credit and
so they must justify the steps that
they have been taking under the pre-
sent supposed Emergency. If really
inflation has been arrested, if really
price rise has been stopped and if
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is good and fine, then
where is the need for this Amendment
at this late stage, In May 1876? There-
fore, my point is that this is a typical
example of trying to take the credit
and at the same time, also realising
that what they have done is not ade-
quate and then to go on giving the
punishment particularly to those sec-
tions of the people which, in any
case, belong to the weaker sections of
the community. Have you ever
understood or realised this? In any
part of the world, particularly in
eountries like India, if the people with
low jncome are given a little_extra
money, will they spend it lavishly on
things which they need not spend on?
In our country where millions of peopie
have not got enough money to make
both endg meet, to have two square
meals a day, a ask them to sacrifice,
restrain and control and in the same
breath to ask the big business and the
higher-galaried people and other peo-
ple with lot of money to go on spend-
ing lavishly, is a concradiction which
we cannot accept.

Secondly—] am really trying to
expand my first point—why tax only
the labour, only the people with low
incomes? Why not also have this with
regard to the employers? When you
say that fifty per cent of the increased
Dearness_Allowance of the employees
should be impounded, not only for
two years but also for one more year,
is there any sumilar restriction in
operation in the case of the employers?
Can the Finance Minister tell us abowt
it? Are there any restrictions on
their consumption pattern? Judging
from the kind of expenditure which
these people are making even after
the Emergency, in the last ten months
or more, one gets the impression thet
they are not at all affected in any way
by considerations of Emergency or the
consideration of need to have a regu-
lated, controlled economy, fo make
certain kinds of sacrifices, to have
certain kinds of self-imposed controls
on their expenditure pattern and con-
sumption pattern. Nothing of that
kind has happened. Therefore, it is
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local authorities Rs. 314 crores;
wrong to come forward with this
Bill. | am opposing this particular
Amendment Bill because it only
touches those who are alrtady weak,
who are alrtady punished—because
they are getting low incomes—and it
leaves untouched those sectinos of the
community which are not at all affect-
ed by the adverse economy or inflation
or price rise—because they are the
people who, in any case, will he hav-
ing enough money to spend on their
daily needs.

Therefore, my point is that the
labour, the lower and the middle class
people should have been spared.

Then, I want to ask this of the hon.
Finance Minister with great respect
He has given so many concessions to
the big business, especially in term of
reduction in direct taxes, etc, and
his hope, in fact everybodv’s hope, 1s
that they will pay the taxes honestly
and will invest the money for produc-
tive purposes in the interest of the in
dustrial development of the country
The hope 18 that al Ithat money will be
put back in production. The conces-
sions that he gave last week and the
general impact of the budget this year
has been pro-business, wvro-monied
people and pro-capitalists If that is
s0, my third point is. how is it that
you go on giving such concessions one
after another to big business and
industrialists and go on repeating
your restrictiong and controlg on the
fixed income fixed wage or salaried
people, whether they are employees
or labour.

Now. look at the conspicuous con-
sumvotion of these big business and
monied people One had hoped that
the conspicuoug consumption of these
big business and monied people would
be arrested. but can the Finance
Minister tell us looking rounq the
countrv if the conspicuous consump-
tion on the part of the business people.
industrialists, executives and others
has appreciably gone down? My ap-
prehension is that it hag perhaps gone
up in gome respects. They are gpend-
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ing more money gopn conspicuocus con~
sumption now than they were doing
before Emergency. Where ig the iin-~
pact of Emergency on these people? I
come from Ahmedsabad and I know in
that part in Western India, people
with with very big businesses seem to
be very happy. They geem to feel
that Emergency has not affected them
adversely, But certalnly it has
adversely affected the working class,
fixed income people and the middle
class people.

Finally, I would like to ask the Fin~
ance Minister; was this particular bil
not the present amending bill but the
original Bill, not a part of the pack-
age deal, 5 package deal to deal with
inflationary tendencies and problems?
If it wag a package deal, why ig it
that you take out one part of the
package and amend it by having one
more year, and not amend other parts
of the package deal. which were there
two years back? You have not touch-
ed all the things; vou are taking out
only g part of the package deal which
was there two years back and now
saying that this particular thing will
be amended, and consequently for
one more year the workers and em-
ployees will be in difficulty.

My last point ig regarding provision
of accounts. If I am wrong, the hon.
Minister may kindly correct me. I
find from the Bill and the Statement
of Objects anq Reasons that there 18
no mention anywhere about the need
to keep an account of the money that
is being kept aside for the workers
and employees If there g no proper
account, and the worker or employee
dies in the middle of the period or he
is out of job, he does not know, how
much money is there Many of the
workers and employees are illiterate
and they would not know in the
absence of proper accounts gnd the
account statementy being supplied to
them, how much money stands to
their credit. Only today, I received &
letter from the workers of Maharana
Mills, Porbandar. It is g signed gocu-
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ment and they have made a complaint
that for the last three years, they have
not received their provident fund
slipy from the Provident Fund Com-~
missioner’'s office  stationed
Ahmedabad, which is a part and
parcel of the Central Government’s
offices, If people working in the mil’
in the normal course do not get their
provident funq statementy properly
written, and signed, how can we ex-
pect that they will have an account of
the amount which you say, you are
temporarily going to keep in your
custody?

For all these reasons, I oppose this
Bill. I am not using the phrase
“gnti-labour” for this Bill in ijte
fashionable sense, or opposing it in the
conventiona] sense, but coming as I
do from Ahmedabaq which is a large
textile area with an industrial com-
plex near about places, I know that
most of the workers and employees
are not able in any case to spend their
money on any luxuries, they only
spend on essentials and on making
both ends meet, and so, to ask them to
make further sacrifices, and at the
same breath ask big businessmen and
industrialists not to make those
sacrifices is a contradiction which, in
anv case, I cannot accept

SHRI CHAPALENDU BHATTA-
CHARYYIA (Gindih): We are now
discussing this Additional Emolu-
ments (Compulsory Deposit) Amend-
ment Bill in the background of the
Budget and the Finance Bill and the
performance of our economy during
the last 12 months

Inflation hag certainly been contafin-
ed but there ig stagflation and there
is always a possibility of inflation on
the rebound as has been proved again
and again by the performance of so
many other economies of other coun-
tries. Evep in higly developed coun-
tries there i a bit of an in-built in-
flationary tendency and for instance,
in' USA there 1s & net inflation of 3
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per cent. The stagfiation in India has
been broken in the sense that there is
a growth rate of 45 per cent. But
we are not happy about the growth
rate. In many countries, they say
that any growth rate fess than 6 per
cent is not worth consideration,

Now, we have to go a long way and
in the face of the various imponder-
ables from outside impinging upon the
Indian economy we have always to
find our solution by trial and error
and, gay, in next two years or three
years. Considering these factors, I
think we have done well and we have
made the grade. There is increased
capacity utilisation. The industry is
picking up. Food production has gone
up. These are the redeeming features.
But, as somebody emphasized, the
workers' complaint ijs; ‘Inflation 1s
eating into our real wages’ The
employers say, ‘Inflation is eating into
our profits’ The rupee or the pound
sterling or the dollar will say, ‘Infla-
tion is stealing our balance of pay-
ment." So, 1n this snrt of uncertain
world economic forces we have been
trying to find our way through, this
nigzag by critical path adjustments.

Firstly, there is a backlog of large
unemployment 1mn  the country.
Secondly, I emphasize, the irrational
wage structure all over India has be-
come a great hindrance and thirdly,
the demand raised by trade unions
about the inviolability of their wage
earnings and pay packets. Their
demand, to my mind, stems from the
view that theiy relative money wage
levels must be maintained To illus-
trate, if Bhilai’y employees are getting
Rs. 700, if the driver is getting Rs.
1200 and if the coal-miner is getting
Rs, 500, immediately the coal miner's
wage is increased to Rs 700, the
demands from these other two cate-
gorieg might reasonably arise that this
wage differential must be maintained
between one sort of employment and
another. This has brought about a
great irrationality in our wage struc-
ture and it will require all our efforts
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to rationalise the wage structure just
as we are rationalising the technology
and just ag we are rationalising our
industrial production. To the extent
this Additional Emoluments (Compul-
sory Deposit) Amendment Bill is a
holding operation, I support it be-
cause in the long range,—not in that
long run when we are gll dead, but
in 3 or 4 or 5 years to the extent—it
controls inflation, it will be of great
help to the workers themselves. Even
in Britain, for instance, the pressure
from the trade umions has brough?
about a change in the government and
led to national elections. A new gov-
ernment came in and even trade
unions, when faced with the sinking
sterling, hag to come down to the
commop ground and the reality of the
economic situation and they have ac-
cepted a 3 per cent growth in their
money wages. S0, a realistic com-
monsense is called for from the trade
union sector. For, if the national
cake itselt is shrinking a larger share
of that shrinking pational cake will
not help the workers to gef more than
what they were getting previously.
The most important and encouraging
part of the situation is that this infta-
tion has been controlfed. I do nof
say it has been licked because if there
is rebound now, it would be very
much worse. So, the Finance Minis-
ter should pot and cannot take risks
4n this phase of transition of our
eccnomy, from inflationaery slump fo
the falling price boon. He has to take
all necessary measures and there are
difficulties inherent in the system it-
self.

The persons suffering from diseases
are sometimes given tranquilisers and
energisers simultaneously. It is the
same system of stimulus and control
by which this economy has to be
goaded now that vista of growth, self-
reliance and technological indepen-~
dence is now opening up before us.

I. therefore, unhesitatingly support
this Bill, but with this proviso that
the persons from whom~-we are

taking this deposit should know how
much has been deducted from their
pay, with whom the money iy now
deposited and exactly when they will
be repaid. Witp these words, I yup~
port the Bill.

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Mr.
Deputy-Speaker, I am very well
aware that this is a Bill for which ¥
could not expect a unanimous sup-
port, Leave alone the -other side,
even on this gide, I am sure, there
are people who have gome reservations
with regard to this Bill and, perhaps,
it I apply only my own mind, I may
have a certain bit of reservation. But
as a Finance Minister 1 have to dis-
charge the national duty of managing
the economy and in that process we
have to take some decisions which
may not be palatable just like g doctor
administering a medicine or a surgeon
undertaking an operation.

As far as our objective is concern-
ed, what do we want to achieve? Is
it merely to get more and more
money in termg of rupees or do we
want in real termg the purchasing
power of the people to increase?
Naturally, that can be the only answer
and I am sure all the other Members
will also agree with it that the real
wages should increase. That should
be our objective. Ag long as there is
an inflationary trend in the economy,
certainly the real wages cannot in-
crease even though money wages go
on increasing. We had seen during
the period of years when the dear-
ness allowance was chasing the price
and the price was chasing the dear-
ness allowance, we went On incress-
ing the dearness allowance. The re-
sult wag as has been pointed out by
Shri Bhattacharyyia—when we do not
compensate for full hundred per cent
to the extent inflation goes on, increas-
ing the real purchasing power goes
on decreasing in a progregsive manner.
Therefore, now what 1s important ix
how to contain thig inflation and to
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bring down thg prices so that with the
mongy which a person is sble to earn,
bhe is able tp purchase more goods
and particularly the essential goods
which are required for the necessities
of human beings, like food, cloth,
health facilitieg for whith we have
made other provisions also, health in-
surance gchemes, etc. The children
should get education, All thig will
have to be taken care of. It is from
this aspect that I would like hon.
Members to consider this Bill and not
merely from any narrow pomt of
view.

This will have to be looked at from
the national point of view and not
merely from any sectoral point of
view. And if you look at it from the
national point of view, I have no
doubt in my mind that as far as this
Bill is concerned, this is the measure
which is absolutely necessary in the
present conditions.

We talked about containing infla-
tion. We have contained inflation.
But if you look at the world today,
you will find, it is in a state of turbu-
lance Six months back in the inter-
national conferences we were given
the assurance that all the developed
countries have turned the corner and
now there won’t be any inflation and
there would be further development
there. However illusory that theory
might be, their theory was that when
they develop something will percolate
to the poorer countries also.

While I do not subscribe to that
point of view I am emphasising this
aspect that this wag the statement
made by almost every Finance Minis-
ter belonging to the developed coun-
tries. But what ig the state of affairs
today? It is again In 4 turbulant
state,

Two or three weeks back when I
wag speaking in the other House 1
said that perhaps the only two cur-
rencles which have got not only
stability but also strength were the
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West German Mark ang the Swiss
Frank. Bu¢ what was the news two
or three days 8go? They are also
tottering. We have tg take this into
account. Ag long as we live in this
international world, unless we get
ourselves isloateq from the world
system, we have to take into account
what ig happening in the other parts
of the world and also take preventive
measures so that we may not get into
this inflationary trenq again.

That s why we have to take all
necessary measures possible for the
purpose of containing jnflation and
that could only be managedq by two
ways: One, managing the demand and
supply position. And that can be
done only by increasing production
and making more goods available.
This cannot happen overnight by a
miracle, an increase beyond a certain
level.

We have to manage the monetary
situation so much so that there 1s
some sort of matching between the
two and prices do not goup It 1s
from that point of view thai we
took this step in 1974 and on that
basis we had achieved some results.

As Mr. Mavalankar pointed out, it
wag a package. Out of that package
we have given up only ag far as the
additiona} wages were concerned. We
were impounding that also but that
has been given up. If a person got
higher wage, that also used to be im~
pounded. Now that has been given
up. That hag been returned now.
But as far as the other scheme ig con-
cerned, regarding the better section
of the people, they had to contribute
on that some 4 per cent between in-
come of Rs, 15,000 and 25,000, 6 per
cent between income of Rs, 25,000 and
70,000 and 8 per cent over income of
over Rs. 70,000 Now, in the Finance
Bill we have kept it for Rs. 15,000 ta
Rs, 25,000 at 4 per cent. For Rs.
25,000 to Rs. 70,000, instead of 6 per
cent, they have to deposit 8 per cent.
Over Rs. 70,000 4t ig 12 per cent
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Therefore, it is not &ag if we have
glven up the package. We are keep-
ing the package, even though as far as
one element 15 concerned, that ig the
impounding of the additional wages,
that has been given up and we are
tepaying them.

Questions were raised: Are there
any accounts which are being proper-
!y mamtained? This 1s a8 relevant
question. If you go on impounding
the money and nobody knows what is
the amount due to each person it will
not be proper. Doubts were also ex-
pressed as to where this miney has
gone How has it been utilised? All
these questions were raised. It is not
asg if there are no accounts 1 would
like to give some figures Op the side
of additional wages impounded the
total deposit with the regional
provident fund commissioners, private
sector and public sector undertak-
ings was Rs 4088 rrores, with the
local author 1ities Ry, 14 crores,
government  gervants (Central)
Rs 0.3 crores and State employees
Rs. 128 crores.

As far ag dearness allowance
account, for which this Bill has been
brought, the provident fund commis-
gioners account showg Rs. 892 crores,
local authoritieg Rs 5032 crores,
Centra]l government servants account
‘Rs, 812.8 crores and the State Gov-
ernment employees account Rs 127 83
crores. The total of both comes to
Rs, 929 crores

The scheme js that 1t should be
frozen with the Reserve Bank and it
should not be made available for the
purpose of being utilised either by
the Government or by anybody else
Ag g matter of fact I made a proposal
in the previous year’s budget that out
of this amount I would borrow Rs
100 crores from the Reserve Bank and
as the hon, Members are aware we
did not take that even as a loan from
the Reserve Bank. Therefore. to
think that this money is somewhere
in the alr and somebody is likelv to
take it away is only imaginary
“Therefore, nobody need fear that this
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money has been gaten away by some-

body and it would not be available for
distribution.

Sir, I would also like to test with
regard to the accounts whether this
accounting has been kept properly by
looking into what we are now doing
with regard to the return of the
amounts which had been impounded
un account of wages. For that I have
got the figures and I find that teking
into account what is due almost all
the amount has been distributed--
even in West Bengal it has been dis-
tributed. In the same way I have
looked into this to find out taking in-
{o account the amount impounded
und what wasg returnable during this
year whether these two figures cor-
respond Only very slight wvariation
of 2 per cent is there. Perhaps, some
people have not drawn but on the
whole this amount has been returned
Very soon we are going to return
Rs, 280 crores out of the dearness al-
lowance account which is returnable
from July 1976 Then also we will
have to test to find whether Rs. 280
crores are being returned and how it
is being returned Whether there are
any complaints As far as additional
wages are concerned we have not
received any complaints that the
money which hag been impounded has
not been returned to them On the
hand we have quite an effective
watch with regard to this No doubt
whatever might be the Law, there are
offenders Evep with regard to pro-
vident fund after having deducted
from the labourers there are very
charitable employerg who utilise this
instead of depositing with the provi-
dent fund commissioner. Then we
take action against them.

In the same way I find quite g few
persons have—after having deducted
the amount—not paid the amount.
Fortunately, the number is 43. Not
only prosecutions have been launched
against these 45 employers who have
not deposited the amount and proce-
edings are being taken to send them to
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Jeil but also steps have been taken
10 recover the money by attaching
their properties. Therefore, we are
2aking effective action as far as this
ds concerncd.

What has been the etlect of this
-<whole package heing worked out? We
“have impounded 50 per cent of addi-
tional DA and the additional wages
also. After thig saving—these are not
taxes taken away by the government—:
what is the purchasing power of the
not wage packet they are taking home
today and what was it in 1974? I have
made some analysis. In the case of
Class III employees—lower division
sclerks, etc.—the increase in the pur-
whasing power of their net pay packet
today is 14 per cent ag compared to
~what it was in 1974. In the case of
‘Class IV employees, the purchasing
power now is 15 per cent more. Do
you want this to happen or go on
paying more and more DA, with the
real purchasing power going down and
down? This is the question which hon.
members will have to answer. If we
are all satisfied with seeing more
money. the only thing possible is to
westablish a few more Nasik presses so
that everybody may take instead of
Rs. 100, Rs. 500 But what will be the
effect on the economy? This is what
‘we have to consider. Mr. Bhatta-
charyva wondered how the working
class has been benefited. The work.
ing class hag been benefited by their
purchasing power going up by 14 per
cent and 15 per cent at the lower level
after saving so much. In addition,
this amonut is assured of 12} per cent
interest. whereas the maximum rate of
interest which one would get if it is
deposited in the bank is only 10 per
cent. If you enter into speculative
transactions with private money-
lenders, there are the risks of not
getling it back. But the sure way of
Investing it and getting it back is to
deposit it with the banks which give
only 10 per cent interest. Therefore,
nobody ean say that we are taking an
anti-labour attitude, Saving is always
good. How can a nation make pro
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gresa otherwise? Hon, members say
that we should not go out tor foreign
borrowings, etc. So, internal saving
should increase. If our attitude is that
we should go on consuming whatever
we earn and there is no question of
saving, certainly without saving there
can be no invesiment. Without in-~
vestment there can be no growth
Maybe the circle of workers who are
already inside the compartment may
be well off, but there cannot be any
enlargemeni of employment. Unfor-
tunately most of us think that if only
we could increase the wages of the
few million people a little more, we are
increasing socialism. On the other
hand, it is those outside t{he circle,
particularly in the rural areas who do
not have even one square meal a day
about whom we should be concerned.
Mr. Mavalankar pleaded that they
should have one square meal not with
reference to the people inside the cir.
cle but with reference to the rural
poor and some in the urban areas also
who had migrated from the rural areas.
That is the real problem. But our
clientg are different completely, They
are the industrial labourers. govern-
ment employees, LIC employees, and
bank people who get the highest level
of wages. We are all concerned with
more DA, more wages, more over-time
for them This is how we look at it.
I would plead with hon. members not
to look at it from this sectoral point of
view of industrial labour alone, but
from the national point of view, from
the point of view of the 80 per cent of
the people who are in the rural areas.
particularly 70 per cent of the farmers
who are engaged in agriculture. If
you take that into account today, the
urban population has gained at
the expense of the agricultural com-
munity. because the prices have gone
down so much I think, Mr. Naik was
giving figures with regard to the prices
agricullural Qroducts going down.
Therefore, we will have to keep this

in mind For the benefit of the entire
health of the economy, I would respec-
fully submit that sectoral view should
not be taken,
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A charge was made by Mr. Mava.
lankar to whom I attach great respect,
1 do not know why, perhaps, because
of his father who used to préside over
the sittings of this House. Whatever
it is, he says that we bhave taken a
contradictory stand in containing infla-
tion. It ig not just on one time opera-
tion that Yecause the mflation has been
contained and, therefore, you go to
sleep and everything will go on
smoothly. It ig not so. We have 1o
have a continuous watch over the
situation. And figures have been made
avallable that it has improved by 2.5
per cenl. I want to give an assurance
fo this House that we are not satisfied
with what we have already achieved
on the price front. On the other hand,
we have gol to be much more watchful
and periodically, we will have to re.
view the situation and take remedial
measures with regard to price strue-
ture, production policy, and so on. All
these things will have to be continuous-
Iy reviewed and action will have to be
initiated.

I think, these are the main points
that have been made. But as far as
thig Bill is concerned, there is one
slight difference. Whereas other thou-
sand crores were frozen with the
Reserve Bank to be drawn out when
ever required to be repaid to the peo-
ple, in this case, we have taken credit
for the purpose of investment. It is
clear. I would like to appeal to Mem.
bers like Mr. Indrajit Gupta, Mr.
Bhattacharyya, and Mr. Banerjee
particularly who is always the cham-
pion of the industrial labour, that we
have now thousand crores in deposit.
1t is always easy to distribute it be-
cause the accounts are there and we
can distribute it. Naturally, once it is
distributed, this will go waste in some
sort of consumption. I come from an
industrial complex. Coimbatore, and
1 know that after pay day if you go

and see a cinema house, you will find
the workers in the first class. He will
say: “Let me go to the first class at
teast on the first day.”
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SHRI 8. M, BANERJEE: He
paychological satistaction, pes

SHRI C, SUBRAMANIAM: He does
mot get satisfaction. When we are
paying, only then he gets psychological
satisfaction. Therefore, being in the
cinema hall, he does not get psycholo-
gical satisfaction.

SHRI DINEN BHATTACHARYYA
Is it a crime on the part of the workers
to go to a cinema?

SHRI C. SUBRAMANIAM: Unfor-
tunately, I am not in a position to
cross swords today. Perhaps when I
get better, we will have such duel.

What 1 am posing is this, How
should we utilise this thousand crores
which are available?? ? Should we
fritter it away or should we invest it
in the industry?” We have todav the
private sector; we have gol the public
sector; we have got the joint gector and
we have got the cooperative sector.
Why not a workers' sector? This
thousand crores, if properly invested,
would be a package and not just a
basket, not just one scheme. We cam
evolve 3 or 4 schemes, so that the
workers become also the real owncrs
of the indusirv And this would re-
voluationize the basis. This will meet
all the charges that these big-business.
wallahs are getting all the licences and
that they are making profits. Instead
of those people, we can have 10 mullion
people participating in indusrtial de-
velopment. ie. in the ownership of
industries. And as far as I am con-
cerned, I will give this assurance to
the labour as such., that we will see
to it that the most profitable sections
of the Industrv are allocated to them.
To-day we are asking foreign com-
panies to disinvest and are trying tor
have Indian investment there. We canr
consider whether this new Indian in.
vestment should Ye that of the workers,
fe. by making the workers invest
there, instead of allowing the big busi-
ness men walking way with it. You
should be prepared to comsider these

- - e ¥ v pmeenn v
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constructive suggestions and also to
wducate the labour on this. 1 am pre-
pered to sit with you, If there is any
smag in it, we can look into it. I feel
that the workers’ participation should
not be only at the floor level, i.e, giving
advice etc. It should also be on the
‘besis of participating in the owner.
-ship; it should be on a broad level,
“What some hon. Members want to
achjeve by revolution or other methods,
«can be achieved by this process of
evolation, Through millions of work-
«ers participating in the investment pro-
cess in  the industry, we can Yring
about a complete change in the situa-
ton, I am committed to this as much
as 1 am committed to the Integrated
Rural Developent Programme. This is
how we can bring about a new situa-
1ion m regard to our economy. Don’t
Took at this measure as something to
penalize the labour. On the other
hand, it can be used for strangthening
‘the labour movement and to make them
participate in the ownership of the
industry. This will strengthen the
economy of our country by creating
Tnore and more investment, by bring-
ing intn this not more and more work-
ers and thus enabling them to get
more and more benefit out of it,
Please look at it from this point of
view. If you are prepared to discuss
this scheme—I am sure some of you at
least, would be interested in looking
into this constructive suggestion—I am
prepared to sit with you and try to
evolve schemes. We have made some
preliminary exercises. We can evolve
‘more of such exercises. It is not that
there cannot be any obiection to this.
"Those o%jections have been very well
expressed. I have taken note of them.
But in the interests of the nation as a
+whole, I would request even those who
Thave opposed the bill, to accept the
wvalidity of this suggestion and to
accept the bill,

SHRI P. M. MEHTA: Why does nof
‘the Government consider the alter-
native proposal, viz, to enhance the
wate of provident fund contributions,
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80 that they can get more of savings,
and so that this one-sided sacrifice
may not be there?

SHRI DINEN BHATTACHARYYA.
an open mind. I am prepared to con.
sider any suggestion.

SHR! DINEN BHATTACHARYYA:
There are workers who have been laid
off; and they are not getting full re-
muneration. Suppose they get half-a.
month’s wages. 1f 50 per cent of their
DA is impounded even from out of
that amount, what will be their fate?
Why is not the Government making
some provision in regard to this?
These are important things which you
could understand. There are lakhs of
people who have been laid-off.

(Interruptions)

SHRI S, M. BANERJEE: They are
not getting anything,

MR. DEPUTY.SPEAKER: These are
details,

(Interruptions)

SHRI INDRAJIT GUPTA: I do not
know whether that point has occurred
to them, They can think over it.
According to the Labour Ministry,
since the emergency. over tive lakh
workers have been laid-off. During
the period of lay-off, they get only 50
per cent of their wageg and D.A. Dur-
ing the period of lay-off, when they
are already getting only half of the
wages and D.A. is half of thal to be
impounded under the scheme. There
should be some limit to the wonderful
vision of sacrifices for the nation.
Workers are not the only part of the
nation. What about the other people
of the nation? What about Birlas,
Kanodia, Jalans and Bangurs?

SHRI C. SUBRAMANIAM: I com~-
sider them the major part of the
nation. 1 shall certainly look into it.

MR. DEPUTY.SPEAKER: I shall
put the amendment of Mr, Banerjee
to the vote of the House for circulation,



91  Additional Emoluments MAY 19, 1976 (Compulsory Deposit)
Amde, Bill,

SHRI 8. M. BANERJEE: I want that
this be circulated.

MR. DEPUTY-SPEAKER: The ques-
tion is:
“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 16th August, 1976.” (1)

The Lok Sabha divided.
15.55 hrs.

AYES
Divigion No. 7

Banerjee, Shri §. M,
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shn 8. P.
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chowhan, Shri Bharat Singh
Das, Shri R, T".
Deo, Shri P, ¥,
Dashpande, Shrimati Roza
Gupta, Shri Indrajit
Halder, Shri Krishna Chandra
Joarder, Shri Dinesh
Krishnan, Shrimati Parvathi
Mavalankar, Shri P. G
Mehta, Shri P. M
Mukherjee, Shri Samar
Reddy, Shri B. N
Reddy, Shri Y, Eswara
Ssha. Shri Ajit Kuma~
Sambhali, Shri Ishaque
Sen. Dr. Ranen

NOES
Austin, Dr. Henry
Awdhesh Chendra Singh. Shr!
Azad. Shri Bhagwat Jba
Basumatari, Shri D
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Bist. Shri Narendra Singh
Brahmanandji, $hri Swami
Chaudhary, Shri Nitiraj Singh

Chavan, Shrimati Premalabai
Chhotey Lal, Shr

Daga, Shri M, C,

Dalbir Singh, fhri

Darbara Singh, Shri

Deo, Shri S. N. Singh
Desal, Shri D. D.
Dhamankar, Shri

Dhusia, Shri Anant Prasad
Dixit, Shri G. C,

Dixit, Shri Jagdish Chandra
Dube, Shri J. P,

Gautam, Shri C, D.

Gill, Shri Mohinder Singh
Hansda, Shri Subodh
Jamilurrahman, Shri Md.
Jitendra Prasad, Shri

Kader, Shri S. A.

Kailas, Dr,

Kakodkar, Shri Purushottem
Kaul, Shrimati Sheila
Kulkarni, Shri Raja
Kureel, Shri B, N.
Lakkappa, Shri K.

Lakshminarayanan, Shri M. R.

Laskar, Shri Nihar

Lutfai Haque, Shri

Mahajan, Shri Vikram
Maharaj Singh. Shri

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri Jagannath

Modi, Shri Shrikishan
Mohammad Tahir, Shri

Munsi, Sbri Priva Ranjan Das.
Murmu, Shri Yogesh Chandra
Murthy, Shri B, 8,

Naik, Shri B. V,

Negi. Shri Pratap Singh

Oraon, Shri Tuna

9z
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Painuli, 8hri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri Sudhakar
Parashar, Prof. Narain Chand
Paswan, Shri Ram Bhagat
Patel, Shri Natwarlal

Patel, Shri R. R.

Patil. Shri Krishnarao

Patnaik, Shri Banamall

Peje, Shri S, L.

Raghu Ramaiah, Shrl K,

Rai, Shri 8. K.

Rai, Shrimati Sabodrabai
Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
Rao, Shri Jagannath

Rao, Shri M. S. Sanjeevi
Rao, Shri Nageswara

Rao, Shri P, Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rathia, Shri Umed Singh
Reddy, Shri K, Ramaknishna
Reddy, Shri M, Ram Gopai
Richhariya, Dr, Govind DNas
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Saini. Snri Mulki Ray
Samanta, Shn S. C.
Sangliana, Shri

Sankata Prasad, Dr

Sarkar, Shri Sakti Kumar
Savant, Shri Shankerrao
Shailani, Shyi Chandra
Shambvhu Nath, Shri
Shankaranand, Shri B.
Shukla, Shri B, R,
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Siddheshwayr Prasad, Prof,
Sinha, Shri Dharam Bir
Sinha, Shri R. K.

Sokhi, Sardar Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C,
Surendra Pal Singh, Shri
Suryanarayana, Shri K,
Tiwary, Shri D. N.

Tula Ram, Shri

Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Virbhadra Singh, Shri

MR. DEPUTY-SPEAKER: Th, resuli*
of the division 15 Ayes 22, noes 104.
The motion was mnegatived.
MR, DEPUTY SPEAKER: The
question is: ]

“That the Bill to amend the
Additional Emoluments (Compul-
sory Deposit) Act, 1974, be taken
nto consideration.”

The motion was adopted,

MR. DEPUTY SPEAKER: W, take
up clause-by-clause consideration of
the Bill.

Clause 2—(Amendment of section 6)
SHRI DINEN BHATTACHARYYA:
I beg to move:—
Page 1. line 7,—
for “three years” subsiitute—

“two years and pne month”.
@

This ig a very simple amendment.
In clause 2. it is stated:

#The following Members also recorded their votes: Ayes: Shri

Mohammad Ismail;

——
Noes: Sarvashri Herl Singh snd P. R. Shenoy.
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(Shri Dinen Bbattacharyya)

“In gection 6 of the Additional
Emoluments (Compulsory Deposit)
Act, 1974, in clause (b) of sub-sec-
sion (1) for the words “4wo years”,
the wordg “three years” shall be
substituted.”

I have suggested that let it be for
“two yearg and pne month”.

MR, DEPUTY SPEAKER: You
have mmade your point,

SHRI C. SUBRAMANIAM: For
“one month”, I would not have
troubled the House. 1 don’t accept
the amendment,

MR. DEPUTY SPEAKER: Now, I
put Amendment No, 4 moved by Shri
Dinen Bhattacharyya to Clause 2 to
the vote of the House.

Amendment No. 4 was put and nega~-
fived.

MR, DEPUTY SPEAKER: The
question 1s:

“That Clausg 2 stand part of the
BilL”

The motion was adopted
Clause 2 was added to the Bill.
Clause 3—(Amendment of section 9)

SHRI DINEN BHATTACHARYYA:
1 beg fo move:—
Page 2, line 26,—
for “five” substitute “two”, (5)
MR. DEPUTY SPEAKER: I put
.Amendment No. 5 moved by Shri

Dinen Bhattacharyya tg Clause 3 to
the vote of the House,

Amendment No. b was put and nega-
tived.

MR, DEPUTY SPEAKER: The
sguestion is:

“That Clause 3 stand part of the
BilL.”

The motion wos adopted.

(Compuleory Deposit)
Amdt. Bl o5

Clauge 3 way added to the Bill

Clause 1, the Enacting Formuia and
the Title were added to the Bil,

16 hrs,

SHRI ¢. SUBRAMANIAM: I beg
to move:—

“That the Bill be passed.”

MR, DEPUTY SPEAKER: The
question is:

“That the Bill be passed.”
The Lok Sabha divided:

Division No. 8) AYES
Division No, 8]

Austin, Dr. Henry

Awadhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Basumatari, Shri D,

Bhargava, Shri Basheshwary Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyya, Shri Chapalendu
Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Chaudhary, Shri Nitiraj Singh
Chavan, Shrimat; ©remalabai
Chhotey Lal, Shri

Daga, Shri M, C.

Dalbir Singh, Shri

Darbara Singh, Shri

Das, Shri Dharnidbar

Desai, Shri D, D.

Dhamanker, Shri

Dhusia, Shri Anant Prasag
Dixit, Shri G. C.

Dixit,Shri Jagdish Chandra
Dube, 8hri J. P,

Gandhi, Shrimati Indira
Gautam, Shri C. D,

Gill, Shri Mohinder Singh
Hansda, Shri Subodh

116.01 hrs.
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Jumpdlurrahman, Shri Md.
Jitendra Prased, Shri

Kalidas, Dr.

Kakodkay, Shri Purushottam
Kamla Kumari, Kumari

Kaul, Shrimati Sheils

Kinder Lal, Shri

Kisku, shrj A. K

Kulkarni, Shri Raja

Kureel, Shri B N.

Lakkappa, Shri K,
Lakshminarayanan, Shri M. R,
Lagkar, Shri Nibar

Maehajan, Shri Vikram
Msahajan, Shri Y, S.

Maharaj Singh, Shri

Malaviya, Shri K. D.

Mandal, Shrj Jagdish Narain
Mounhar, Shri Bhagatram
Mirdha, Shri Nathu Ram
Mishra, Shri Jagannath
Mohammad Tahir, Shri
Munshj, Shri Priya Ranjan Des
Murthy, Shri B, S.

Naik, Shri B V,

Negi, Shri Pratap Singh
Oreon, Shri Tuna

JPainu'i, Shri Paripoornanand
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri Sudhakar

Paokai Haokip, Shri

Parashar, Prof. Narain Chand
Paswan, Shri Ram Bhagat

Patel, Shri Natwarlal
Patel, Shri R. R.

Patil, Shri Krishnarao
Patnaik, Shri Banamali
Peje, Shri 8. L,

Raghu Ramaish, Shri K,

Rai, Shri 8. K
888 LS4
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Rai, Shrimat] Sahodrabei
Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
Rao, Shri Jagannath

Rao, Shri M. S. Sanjeevi
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rathia, Shri Umed Singh
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Richheriya, Dr, Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath

Saini, Shri Mulki Raj
Samanta, Shri 8. C.
Sangliana, Shrj

Sarker, Shri Sakti Kumar
Savitri Shyam, Shrimati
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Shenoy, Shri P. R,
Shukla, Shri B. R.
Siddheshwar Prasad, Prof,

Sinhe, Shri Dharam Bir
Sinha, Shrj R. K.

Sokhi, Sardar Swaran Singh
Stephen, Shri C. M,
Subramaniam, Shri C.
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Tiwary, Shri D. N,

Tula Ram, Shri

Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Yadav, Shri Chandrajit
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NOES

Banerjee, Shri S, M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shrl Jagadish
Bhattacharyya, Shxi 8. P.
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chowhan, Shri Bharat Singh
Das, Shri R P,

Deshpande, Shrimatj Roza
Gupta, Shri Indrajit

Halder, Shri Krishna Chandra
Joarder, Shri Dinesh
Krishnan, Shrimati Parvathj
Mehta, Shri P. M,
Mohammag Ismail, Shri
Mukherjee, Shri Samar
*Pandey, Shri Tarkeshwar
Reddy, Shri B. N,

Reddy, Shri Y. Eswara
Saha, Shri Ajit Kumar
Sambhali, Shri Ishaque

Sen, Dr, Ranep

MR. DEPUTY-SPEAKER: The
result; of the division is. Ayes 106;
Noes 22,

The motion was adopted.

16.02 hrs.

LIFE INSURANCE CORPORATION
(MODIFICATION OF SETTLEMENT)
BILL

MAY 19, 1978
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MR, DEPUTY.SPEAKER: Now, we
take up the Lide Insurance Carpors-
tion (Modification of Settlement) BiL

Mr. C. Subramaniam,

THE MINISTER OF FINANCEH
(SHRI C. SUBRAMANIAM): Mr.
Deputy-Speaker, Sir, the Life Insur-
ance Corporation (Modification
Settlement) Bill was introduced in
the House on the first of last month,
I beg to move: ’

“That the Bill to provide for the
modification of the settlement ar
rived at between the Life Insurance
Corporation of India and their work-
men, be taken into consideration.”

Hon. Members are aware that the
Payment of Bonus Act does not apply
to LIC, GIC and the nationahsed
Banks. When the Bonus Act was re.
cently amended, Government simul-
taneously took ceriain decisions in
respect of ex-gratia payment tfo be
made to nstitutions outside the scepe
of the Bonus Act. The employees of
these institutions can now be paid ex-
gratia amounts upto ten per cent of
their salary, this payment being ad-
missible only to those drawing a maxi-
mum salary of Rs. 1,600 per month.
The maximum amouni of payment is
also restricted to that calculated for
the salary of Rs. 750 per month. In
other words, the maximum payment is
hmited to Rs. 900

However, in the case of LIC, under
subsisting agreements between the
management and Class IIL and Class
IV employees, the amount payable by
the Corporation to these categories of
employees is at the rate of 15 per cent
of their annual salary (basic pay,
gpecial pay and dearness allowance)

*Wrongly voted for NOES,

{The {following Members also recordeq their votes for AYES:

_Sarvashri Hari Singh, Lutfal Haque, 8. N. Singh Deo, Bibhuti
Mishra, Shankarrao Savant, Manikrao Palodkar, Tarkeshwar Pandey, Shri-
mati Maya Ray, anq Dr. Sankata Prasad.
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Without any maximum limit, Hon.
‘Mombers would be interested to know
that, on this Basis, a Superintendent
drawing salary at the maximum scale
would be entitled to as much as nearly
Rs, 4000 sz bonus whereas in all
other sectors, the maximum could be
only Rs. 900.

As these existing agreements are
enforceable till 31-3-1977, and can be
get aside only by legislative action, the
Bill was introduced to enable the Gov-
drnment to apply these decisions to
LIC employees. The justification for
the Bill 1s:

(i) Having applieq the provisions of
the Payment of Bonus (Amend-
ment) Act, 1976, and of the
Government decision restricting
ex-gratia payment to 10 per
cent (and that too on a maxi-
mum deemed salary of Rs. 750
per month) to all other employ-
ees it would be difficult to make
an exception in the case of the
LIC employees who are rela-
tively in receipt of much higher
emoluments.

(it) When the Payment of Bonus Act
has already set aside agreements
which contemplate payment of
bonus higher than that provided
by the amended law, it is but
logical that in the case of those
who are now to be paid ex-
gratia payments in ldeu of
bonus similar settlements
should be set aside.

(iif) The interest of the class of in-
sured persons also has to Le pro-
tected, more so, when it has not
been found possible for a num-
ber of years now either to in-
crease bonus or reduce premia
rates. The renewal expenses of
the Life Insurance Corporation
should normally be 15 per cent
of renewal premium income ac-
cording to Rule 17D of the
Insurance Rules (read with
Section 40B of the Life Insur-
ance Act, 1938). The accounts
of the LIC for the financial

year 1974-75 disclosed that its renewal
expenses ratio was 18.97 per cent. A
careful control hag therefore to be ex-
ercised over LIC expenses, In this
back-drop, LIC can ill-afford to make
ex-gratic payments at the high levels
visualised in these settlements,

At the ume of introduction of the
Bill some hon. Members took excep-
tion to the introduction of a Bill to
annul a settlement. This is not some-
thing new, since the amendment to
the Bonus Act had provisions to an-
nul settlements which caused distor-
tions. Again, Government have taken
mitiative in a number of cases to
re-open settlements to provide addi-
tional benefits to workers. Hon,
Members would recall that this was
done in the Life Insurance Corporation
of India itself when the payment of
ex-gratia bonus was reopened guring
the currency of the settlement in the
year 1972 and the management decid-
ed, with the approval of the Govern-
ment to pay bonus to Class III and
Class IV employees at-the rate of 10
per cent of basic pay, special pay and
dearness allowance with effect from
1971, even though under the settle-
ment which was current from 1-4-1969
to 31-3-1973 bonus had to be paid ac-
cording to the award of National In.
dustrial Tribunal at the rate of 1}
months’ basic pay. Likewise, at the
intervention of the Labour Ministry,
revision of wages in {he Cement In-
dustry was agreed to by the manage-
ment effective from 15-9-1873 over-
riding sn agreement which was in
force till 31st March, 1977. 1 can cite
several other such instances. Cases of
reopening Settlements are therefore,
not unusual. The larger interests of
workers as a whole and the health
of the national economy has f{o over-
ride the limited interests of certain
selected categories. Hon. Members
will, T hope, consider this Bill in this
perspective and will extend their full
cooperation to the passing of this Bill,

I would also like to inform the
House that the Management would
have conmsultations with the represen-
tativeg of the employees for the pur-
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pose of fixing the actual rate and bow
to make further adjustments, if neces-
sary. But I am sure, this House will
not take a partisan attitude with refer.
ence to the LIC workers, who are,
what I call in the high-wage island.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide for the
modification of the settlement ar-
rived at between the Life Insurance
Corporation of 1India and their
workmen, be taken into considera-
tion”.

Mr. Banerjee—You move your

amendment?

SHRI S. M. BANERJEE (Kanpur):
Yes, Sir. I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
t(l;t;mn by the 16th August, 1976.”
MR. DEPUTY-SPEAKER: Mr. Ram-

avatar Shastri and Shri Madhukar are
not here,

Mr. Dinen Bhattacharyya--you move
your amendment?

SHRI DINEN BHATTACHARYYA:
(Serampore): Yes, Sir. I beg to move:

“That the Bill to provide for the
modification of the settlementi ar.
rived at between the Life Insurance
Corporation of India and their work.
men, be referred to a Select Com-
mittee consisting of 9 members,
namely:—Shri 8. M. Banerjee, Shri
Tridib Chaudhari, Shri Prasannbhal
Mehta, Shri Samar Mukherjee, Shri
Era Sezhiyan, Shri Ramavatar Shas-
tri, Shri Digvijaya Narain Singh,
Shri C. Subramaniam; and Shri
Dinen Bhattacharyya with instrue-
tions to report by the last day of
t(he first week of the next session.”
12).

MR. DEPUTY-SPEAKER: Now, Mr.
Sreekantsn Nair is not there. So, now.
these amendments are before the
House Shri Somnath Chatterjee,

MAY 19, 1076
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SHR] SOMNATH CHATTERIEX
(Burdwan): The hon. Minister said
that while dealing with the Bill we
should not take up a partisan attitude,
When the Government is taking a
partisan  attitude in favour of the
affluent section of the people, we have
to take a partisan attitude in favour
of the weaker sections of the people
of this country.

Like the last Bill which the House
has now passed, this also is a pernici-
ous and atrocious measure and is an-
other glaring instance of the caleulat-
ed anti-working class policy adopted
by this government and this Bill is
being rushed through this Houss by
the use of a sledge-hammer majority
to bulldoze the hard.earned rights of
thousands of LIC employees.

This anti-people measure is not
only gomng to deprive the LIC em-
ployees of their legitimate as well as
legal rights but it is also going to
tarnish the image and record of this
august House and will also make this
House a pariy to the deliberate nulli-
fication of certain rights which have
accrued to the LIC employees under
another valid piece of legislation.
namely, the Industrial Disputes Act
which sanctioned this agreement and
which gives it sustenance in law.

Under the Proclamation of Emer-
gency various emergency powers have
been taken by this Government osten-
sibly for the purpose of using them
against the so-called anti-national
forces in this country but it seems that
these emergency powers have been
utilised as a sword by this govem-
ment to strfke down the interests of
the working class and 10 use them
against the legitimate rights and
interests of the working class in this
country.

I am sure the sanction behind this
immors! legislative measure is not the
will of the people to be expressed and
ascertained by a free voling according
to the conscience of my hon. friends
opposite but by the whip of Mr. Raghu
Ramalah under the exercise or threat
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of exwiciss of the dreconian powers
fike MISA snd DIR and what not,
agtingt thase who might dare to oppose
it outside. This is the only sanction
behind this piece of legislation,

This is a Bill which clearly shows
the antipathy of this Government to-
wards the interests and the legitimate
rights of the working class whose
rights are being denuded every day
and day by day, while this Govern-
ment is making concession afier con-
cessiwon—see the recent ones in the
rates of income-tax and wealth-tax—
for the benefit of the affluent sections
of the society of this country.

This Bill further shows a complete
antipathy of this Government towards
the eftect and operation of the existing
laws in this country and the rights
derived by the people under the exist-
ing laws which are also inadequate
for the working class of this country.

This is another example of the
supreme contempt which this Govern-
ment is showing towards the principles
of collective bargaining in respect of
the demands of the industrial workers
which is being recognized the world
over. That is now being treated with
the contempt it does not deserve.

When the Bill was sought to be
introduced in this House first on 31st
March, there were protests from all
sections of the House. I'hope Mr. Kul-
karni will not be a mute spectator to-
day and I hope Mr. Stephen—I do not
find him—and Mr. Sathe—they are
not there—will express the views they
did on the last occasion. Not only
Members from all sides did not feel
happy about that but even the hen.
Speaker intervened and said, ‘Why are
you associating the House in passing
this measure?’ and made certain ob-
servations and because of that, the
Government had the matter adjourned
for the day and on the next day, a
meeting was held in the room of Shri
Pranab Kumar Mukherjee—Mr.
Mukherjee and Mrs. Rohatgi were
also there—and at the short time at
our disposal we could place our view

points not fully but we requested them
to take the workers into confidence,
to sit with them and the employers’
representatives across the table and
discuss the matter, but that was not
to be. They do not want to lake the
employees who are going to be affected
into confidence and they want to make
a short-shrift of a valid agreement by
show of arrogance. The spirit of ac-
commodation which one would expect
from an ideal employer, if at all there
be, and the sense of co.operation, so
far as this Government is concerned,
have become the victims of the emer-
gency. They are not willing even to
show an ordinary attitude of fairness
and fairplay towards the employees of
this Corporation.

We should recapitulate very shortly
the 1mplication of the Bill which seeks
to abrogate it retrospectively. This is
important—retrospective operation is
being given to nullify the provision of
a comprehensive agreement. Bonus
was being received by the employees
of the Insurance Companies in this
country long before the nationalisa-
tion of the life insurance business. As
a matter of fact, for the last forty
years the employees have been receiv-
ing bonus without any interruption
and after the LIC came into existence,
agreements have been entered into
from time to time, tho last one being
the agreement which is now sought to
be partially abrogated.

The important thing to notice and
to remember is that this bipartite
settlement does not deal with bonus
only. It covered various aspects of the
service conditions of the employees
and it was entered into after prolong-
ed negotiations, discussions, with the
full knowledge of the Central Govern-
ment and even with the actlve parti-
cipation of the then Finance Minister
Shri Chavan and the present Labour
Minister, Shri Reddy. Nothing was
done behind the back of the Govern-
ment, As a mafter of fact Shri Chavan
and Shri Reddy had assisted in
arriving at a settlement. It was in the
nature of a package deal, Various
terms of the agreement provided the
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consideration for each other and it
was a solemn agreement which was
entered into openly, lawfully and with
the approval of the Central Govern-
ment which gave a statutory approval
under the LIC Act for the purpoge of
its enforcement.

Please permit me to indicate the
nature of the agreement that was
entered into on the 24th January, 1974,
Ii dealt with the questions of scales of
pay, method of fixation of the scales,
dearness allowance, house rent allow-
ance, compensatory allowance, provi-
dent fund contributions, gratuity,
bonus (one of the terms of the agree-
ment), and then about gradation,
option to the existing employees and
also the perjod of settlement.

Ore of the clauses was very important,
to which reference was made by Shri
Kulkarni on the last occasion, viz.,
Clause 9 which provided that the
Government jn the {hird year and mn
the fourth year will make available
Rs. 1 crore each year on account of
the medical benefits, provident fund
and leave travel concession, ete. [t
was left to the good offices of the
Corporation which had given an
undertaking n this agreement that
they will take up this matter in the
third and the fourth year and will take
decision so that Rs. ] crore provision
for each year could be utilised for the
purpose of giving this benefit. This
was openly wviolated. The agreement
on Clause 9 still subsists, The LIC
has not taken a single stey to imple-
ment 1t. Therefore, an important
thing is that this is not merely a bonus
agreement, various provisions relating

to the conditions of service were"

agreed to in respect of carrying out
the provision which was toc be done
by the L.I.C. One particular clause 1s
now being sought to be deleted and
mutilated. The truncated agreement
is being thrust upon the employees.
This unique achievement this Govern-
mept is seeking to have. Kindly
remember that this Bill does not geek
ip prevent something happening in
the future. It seeks to take away the
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change and alter with retrospectige
efiect the existing agreement to the dg=
triment of one of the pariies without
their knowledge, without their

without any discussion with

without even taking their views in
the matter, as if they do not exist se
far as this Government is concerned.

This is another example,
infamous attempt, to rewrite an
existing operative agreement to which
Government has given its expressed
approval only 24 years back. If this
attempt succeeds I shudder to
how far this Government can il
go to take away the accrued, valued,
minimum rights of the working clags.
This agreement was approved by the
Central Government., Till today that
agreement is binding and it is in
force. In spite of that agreement,
which is binding on the LIC because
of the provisions of the Industrial
Disputes Act, which make it statutori.
Iy binding on the LIC, another law is
sought to be passed today to nullify
a part of it, That i8 to say, a part of
that agreement is being nullified
which agreement has the sanctity of
law which is not being challenged.
Does it not show a supreme indiffer-
ence on the part of the Government?
They throw away any law which does
not suit them, in their crusade against
the working class,

This agreement is operative since
January 1974. Under this they worked
out the amounts and bonus was paid.
Bonus was to be paid now along with
salary of April 1976 and in April
1976 this Bill was mnot there. There
was no law which prevented L.IC.
from paying this money.

In gross violation of this agreement
which is binding on the Government
just now, at 4-25 PM on 16th of May,
deliberate and wanton violation of
this agreement is being sought to be
given legislative shield by us. Why
should there be such deliberate breach
of an agreement which {s lawful sind
binding on the LIC? Why should yom
do this,  without any wriftan legel
authority or morsl authoriy ad
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without (he knowiedge and consent of

employees, without taking them
:2:0 confidence. Government has not
only condoned this illegal breach of
this agreement but they have attem-
pted to provide a legislative stick to
the LIC to beat the workers with, Is
this not a travesty of justice and fair-
play in this country? I will tell you
why they are taking this inconsistent
siand.

The All India Insurance Employees
Association and some of the employ-
ees have gone to the Calcutta High
Court and filed a writ proceedings
saying that as long as this agreement
13 a legal and a vaild agreement, the
LIC is obliged to honour it, There
is no right as far as LIC is concerned,
to refuse to carry out this agreement.
1 have the fortune and privilege to
appear for the employees association
in that case bhefore Calcutta High
Court. In the affidanit i those
proceedings which LIC had filed, they
have taken this stand. They say, they
are ynable 10 pay, because the Central
Government has issued a directive to
them. They say that this Central
Government directive is legal under
the LIC Act and 1t is binding on LIC
itself. They have produced a D O
letter. I don't know whether Mr.
Kulkarni knows 1t This 1s dated
17th October, 1975. One Mr. D.K.
Singh, Director, Ministry of Finance
has written a D O letter to Chairman,
LIC, requesting him not to make any
further payment of bonus without
getling the same cleared by the Gov-
ernment. When the Government had
nothing to do with it in October 1975
or even, for that matter, in April 1978.
This is the accepted position, Mr.
Prangb Kumar Mukherjee said
solemnly in this House that without
the legislative authority or without
this Bill the Central Government has
no power to stop payment of this
amount to L.I.C. workmen. LIC has
no authority to stop payment to its
employees. Today Mr. Subramanpiam
sgid the spme thing as Mr. Mukherjce
%aid earlier.

But, sir, LIC {5 making solemn
affidavits in the courts of law that
because of the letter from the Central
Government—which according to
them is a statutory direction—they are
unable to pay. If Central Government
has given any direction his is nothing
but high-handed interference in that
matter of carrying out an agreement
which is lawful and binding on all
concerned, Before the court they are
saying that under the existing law
they have the authority to stop pay-
ment whereas here the Finance Minis-
fer comes and says that I have no
authority and give me the authorty.
What stand has to be believed? The
position is that the LIC justified their
illegal stand on Central Government
directive and Centarl Government says
that LIC cannot refuse to make pay-
ment and, therefore, give me the
authority under this law.

I am sure the hon. Members are
aware that it is nobody's case—even
not that of Mr. Subramaniam—that
the employees do not deserve to
receive this money. It is not that
they have not carried out any part of
this agreement or broken any part of
this agreement or not rendered
devoted and loyal service to the LIC
during the period that is over. Nor
1s 1t the case of the Government or
the LIC that LIC's financial condition
does not permit payment of this money.

Sir, some facts have been stated
but some facts have not been dis-
closed. During the last few years,
especially the last year, LIC's business
has gone up by record proporlions.
Whereas in 1957 the ordinary new
business was of the order of Rs. 282
crores in 1967 it is Rs. 2197 crores.
Likewise the number of policies from
7 lakhs became 20 lakhs. So far as
the profit—what is known in the
insurance parlance as valuation sur-
plus—is concerned, in 1956-57 it was
Rs. 30 crores whereas in 1975 it has
become Rs. 181.50 crores. There is an
incregse of 600 per cent. The Central
Government is also taking a greafer
snd greater slice of it. From Rs. 1.3
crores now it is Rs. 0.07 crores from
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LIC's profit, Sir, worth Rs 5387
crores of new business has been
transacted by LIC in 1876. Could you
have done that with your Chairman,
Managing Director and the officials of
the Minigtry without the active and
loyal service of the LIC employees!
This could nof have been achieved.
Because of the good service rendered
to the LIC by their employees this is
the wonderful refurn and response
from these over.lords and masters in
Delhi for these employees. This is
the response they are geiting for their
dedicated service.

So far as the quantum of this amount
ig concerned, I had expected Mr. Sub-
ramaniam to come out with more
particulars in supporting an indefensi-
ble case. In 1974, when the matter
wag being negotiated before the
agreement of 24th January was entetr-
ed into, LIC repeatedly said, we can
provide Rs. 6 crores for all the differ-
ent heads of demands, not for bonus.
The break-up that was agreed upon
was that the cost of increase of bonus
would be Rs, 1.81 crores and the rest
of the money, out of Rs. 6 crores, was
to be taken up with regard to the
other items of demands, which 1 do
not have the time to read. Mr. Purl
repeatedly said, “Rs. 6 crores are
the maximum limit to which I ¢tan
go.” But that is not being exceeded.
It is within Rs. 6 crores. It is not
correct to say that the entire amount
agreed upon will go on account of
bonus,

DA is paid on the basis of the consu-
mer price index. Although actually
prices are going up, by some jugglery
the consumer price index is going
down, ag a result of which, the LIC is
saving Rs, 4.30 crores on account of DA
alone, Because of the artificial decline
in the consumer price index which is
being manipulated, the LIC employees
are going fo lose DA to the extent of
more than Rs. 4 crores. Under the in.
famous Bill which we just now passed,
10 which I had to be an unwilling
party, the DA is being further reduced
and Impounded. You are making a
bite on the bonus, which I8 called bonus
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but which is nothing but & part of the
wageg of the employses. This was part
of the service condition. In addition, 58
per cent of the Increase In DA is being.
impounded and the employees are los-
ing more than Rs. 4 crores on DA be-
cause of the manipulated consumer
price index.

‘Whenever the judgments go in their
favour, they pay respect lo the Sup-
reme Court. Let us know what is the
attitude of this government towards
this judgment on the bonus question
where the Supreme Court sald:

“It hag been recognised that in in-
dustrial law, collective bargaining,
union representation, concilations,
arbitrations, adjudications, appellate
and other proceedings is a velcome
development and an enlighteneq ad-
vance in industria] life.”

But they are repudiating the principle
of collective bargaining. They do not
want union representation or concilia-
tion or negotiation or adjudication.
The Supreme Court has expressly said
that so far as the concept of bonus is
concerned, bonus iz payable outside the
ambit of the Payment of Bonus Act
becauge there ig customary bonus pay-
able under custom which has acquired
the force of law, bonus payable under
the service conditiong entered into Let-
ween the employer and the employees
not wholly covered by the Payment of
Bonus Act, etc. Mr. Kulkarni knows
about the recent judgment of the
Supreme Court in the Mumbai Kamgar
Sabha case, in which the Supreme
Court has recognised some rights of the
employeeg in this couniry. The very
basis of that judgment is being scught
to be taken away by the Bill that is
before the House. Perhaps, thig judg-
ment is anathema of thig Government.
So far ag the Statement of Objects and
Reagons ig concerned, in this it is sald
that in respect of hon-competing pub-
He sector undertakings, there should
be an ex-gratic payment slone, We do
not know as to what iz to be paid to
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thern. The Bill ig conspicuously siient
ont this. These employees bave not
been taken into confidence as to shat
is the payment to be made to .he em-
ployees in lieu of this. No indication
has been givien today by Mr, Subra-
maniam. He gave four or five justifi-
eations for thig anti-labour ang anti-
people Bill. He hag said that the
Bonug Act hag brought about changes
in the paymeni of bonus so far as
dthers are coneerned and so, why
ghould these people be in a better posi-
tion? Because one wrong was done to
somebody, it hag to be perpetuated to
others also,—that 15 not a logical argu-
ment Thig fact has also nol been
brought before the House as to whe-
ther there was a package deal and a
bipartite settlement covering 4l] terms
ang conditions of service of those em-
ployees. We are kept in the dark
about that. Certainly, we are opposi-
ing this. They have themselves fixed
the er-gratic amount and so {they want
that must be accepted. That is why, I
say this is g deliberate and calculated
attempt to scrap the solemn, legal and
honest agreement. They think that
they are the only arbiters of the fate
of the people of this country and so.
whatever they say must be the law,
and either you accept it or you face the
consequences.

It has been said that it is difficult to
make exemption for one section of the
people ang the Bonus Act having set
aside other agreements, they should
also not get any better privileges. Sir,
a new plea has been put forward to-
day, namely, the interest of the insu.
red people should be looked into, The
expense ratio in LIC has gone down
from 18 per cent to 15 per -ent last
year. That is the definite case of the
employees. There has been reduction 1n
the expense ratio anq larger and lar-
ger profit as a result of new bpusiness.
For thig goog service rendered ov these
people, this ig the return they are get-
ting. The hon, Minister only thought
that some of these people might be get-
ting Rs, 4000/- as bonus. But kindly
take into consideration that this agree-
ment expressly excludes payment of
profit-sharing bonus,

Thig 50 per cent was fixed as part
of the additiona) wages. It was nothing
but additional wages to be paid along
with the salary at the end of the,year.
It was agreed that this should be paid
in April.

In view of this, I submit that this is
a Bill which only those who want to
avoid payment of bonus, can cupport.
This is a Bill which has been concei-
ved not in the intercgt of the yeople
of this country, This is in continua-
tion of the arrogani atiitude on the
part of this Government. On the one
hand, they are speaking of inflation
being contained, and on the other, we
find that rights of the employees are
being taken away. Their purchasing
power is going down day by day ¢nd
their carry-home pay is being roduced
every day, This is not for the Lenefit
of the people of this country. This is
really doing injustice to the LIC em-
ployees. This i the fate of the prople
who do their best for the organisatian
they are working in and this ‘s tre
return they are getting, You cornot
expect people to make sacrifices for
somebody else’s satisfaction.

I oppose thig Bill. I
word of thig Bill.

SHRI RAJA KULKARNI (Bombay-
North East): Thig bill hag come to-day,
after its introduction a few days ear-
lier. No doubt thie bill and the ex-
plantation given by the Finance Minis-
ter have raised a number of questions.
I was listening to our friend, Mr Som-
nath Chatterjee. I would like to put
the whole issue in a correct perspec-
tive.

oppose every

It is true that the main issue behind
this bill which hag become a matter of
dispute,—is more about the method
and the manner with which it has been
handled. The agreement has been
modifieq unilaterally and this was
resented when the bill was introduced
on that day.

So far as the question of streamling-
ing the bonug system in the industry,
Services, public gector and private sec-
tor are concerned, there has beer 2
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general opinion in favour of sireamlin-
ing, in the light of the new policy.
But the Government has not studied
the specific issue of LIC in a proper
perspective; and has not appreciated
the factors which exist in regard to the
background relating to the bonus agree.
ment in the LIC.

It has been stated by the Finance
Minister that the Bonug Act itself has
got an over.riding clause which gives
power for making a unilateral modifi-
cation of agreements. That 1 true;
but that is in respect of all those agree-
ments which are covered under the
Bonus Act, ang the industries which
are covered under the Bonus Act.
-Suppose there is a company in the pri-
vate sector which hag entered into a
package deal settlement of 20 per cent
bonus. Now under the new Act, there
is no doubt, a statutory interventiun.
However, the Acl assures bonus as per
the bonus formula of the Act itself.

18.44 hrs.

[SHrr P, PARTHASARTHI in the Chair]

It may happen that in accordance w:th
the bonus formula, the bonus might
come to 16 per cent or 18 per cent.
Under such circumstances, i.c. under
the Act, when the statutory heny, in
any private sector undertaking is icss
than the contractual bonug the parties
might come together and agree an ,onie
king of an efficiency or produ-tivity
bous, as supplementary to profit shar-
ing, so that the employees do not s.(Ter;
and the lolal quantum, under the ori-
ginal agreement, is maintained, Statu-
tory profit-sharing bonus, is there sup-
plemented by productivity bonus,
Similar situations can also exist, even
in a public sector undertaking there
contractual bonus is higher than the
‘atutory bonus. But such benefit is
not available to the LIC under the
present Bill.

Thig is a very big difference. What
is offered here is ex-gratia. ‘There is
no fermula. What is proposed, thet
the LIC employees would be given hke
il other non-competing public sector
indertakings employees. It is upto 10
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per cent and on par with GIC or bLanke
who have been paid from 7 per cent
to 10 per cedt, But in the GIC and
banks, there are no package deal stfle-
mentg covering bonus,

What is to be safeguarded :8 that
employees do not suffer in the total
monetary benefit entitled under con-
tractual terms. This should have been
the approach. When the ex-gratig
directive was issued to all the publie
sector undertakings in October 1975, 1}
was possible for the Government to
tel] the management of the LIC and
unions to come together. Guidelines
could have been given that in view of
the Government’s policy of streamlin~
ing the bonus system. they should either
revise it and come to a new settlement
on package deal or on a bonus hased on
productivity system.

We do not know why the Finance
Ministry did not issue this advice to
the LIC from October (ill today. As a
result of this, a new settlement would
have come into force. It was possible.
Then there was no necessity for bring-
ing this Bill forward., The main objec-
tive for slereamlining it is thai there
should be no industry getting any pre-
ferentia] treatment. Well, that, of
course, is not a disputable issue,

In most of the industries, besides
streamlining the bonug system, there
is an effort to streamline the D.A.
One and uniform {ype of D.A. raie is
being attempted in public sector. No
body is against such syslem, whether it
be a uniform rate of D.A. or payment
of bonus or payment of fringe henefits
in all the public sector undertakings.
The question is what is the method and
the manner adopted for this system?
It is here I have got some Ob-
servations. I do agree with the
main objectives of the Bill for stream-
lining this system in all the public
sector undertakings, including the LIC.

Although the Government did not
issue the instructions to the LIC #bout
it earlier, at least they could do it now.
and tel] them that whatever commil-
ments the LIC has made under the
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agreemen them unilateraily an-
nounce thtanmmmmnﬂ» implement
them apd create an atmosphere for :
new type of bonug system. But tha
has pot been done. This has created
a gort of discontment among the em-

ployees.

ow that we have to approach the
«mnpln1 lmyeen glsq, but, at the same ume',‘
1 have faith in the Government tha
{bey will reconsider al] the eﬁ‘ects ot
thig method and the manuer which has
been used in streamling the ba'nus
ssue. I do agree with the basic objec-
tives of the Bill But, at the same
time, 1 would request the Govemmefxt
to see that employees do not lose in
their earnings.

There is one argument which is not
very convincing It is regarding the
capacity to pay. This concept has got
its own definition. 1 have got the
figures about the productivity and the
capacity to pay here. The statutory
bonus formula is based on expressly
stated concept of profits which 1s
considereq as capacity to pay. In LIC
the business hag gone up The capacity
to pay will be according to the sta.tutory
bonus formula and not according to
any other concept as given by the
Finance  Minister. If the pre-
mium has not been reduced during the
last so many years, it is not »ecause
the employeeg were getting a very high
salary. High or low salary is a rela-
tive comparison to other industries, but
does not give indication of high or low
unit cost of production in the industry
concerned.

The point is, what is the percentage
of total wage bill to the total business
or the earningg of the LI.C. This per-
centage is more relevant than the
salary of an jndividual employee in an
individual concern to uhderstand high
or low labour cost in the industry.

1 would only request the Govern-
wmang, if at o) this Bill is to be passed,
it should be passed only on the ground

that they want to streamline the bonus
system. So far as the method and
manner ig concerned, I hope, they will
take some steps later on and see that
the employees do not suffer and that a
new reviseq agreement comes up on
the service conditiong of the employees
as early ag possible and that al] ther
commitments which stil} remain Lnful-
filled are fulfilled.

I would have likeq this Bill to be
delayed by a few days. But there was
also the pressure from Mr. Somnath
Chatterjee who hag gone to Calctitia
High Court against LIC for alleged
offence of a breach of settlement ..,

SHR] SOMNATH CHATTERJEE- Is
this Bill to pre-empt the High Court
judgment? Let the Government ay
that We will know then

SHRI RAJA KULKARNI:
case, the Bil] has come.
the intention of the Bill.

In any
I agree with

With these words, I support the Bull,

SHRI S. M. BANERJEE (Kanpur):
Mr, Chairman, Sir, 1 rise to oppose the
Bill It has been brought with mala
fide and immoral intentians,

I was a party to thig Agreement On
24th  January, 1974, this Agreement
was signed by five all-India organisa-
tions, the All-India Insurance Em-
plyees Association, the All-India Katio-
na] Life Insurance Employees Federa-
tion—Mr. N. K Bhat, the Member of
the other House is the Chairman—ithe
All-India Life Insurance Employees
Federation, that 1s, my Federation and
two other Federations. What were fhe
teims of settlement” After {wo
months of negotiations, it was cdecided
that the total amount should be Rs. 6.5
crores. Mr. Puri who signeq this
Agreement who has been elevated to
the post of the Governor, Reserve Bank
of India, was the Chairman of the
LIC. at that time. What was the
period of settlement® T read from the
Agreement:

“This settlement shall be effective
from 1st April 1978 ang shsll be for
a period of four years, from ist
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April, 1073 to 31st March, 1977. The ~

terms of thig gettlement ghall he sub-
ject to the approval of the Board of
the Corporation and the Central Gov-
ernment, Thig settlement disposes
of all the demands raised by the
workmen for revision of terms and
conditions of their service.”

Ag my hon, friend, Shri Somnath Chat-
terjee, pointed out, the portion of honus
should be Rs. 1.80 crores. The rest of
the Agreement was on the method and
fixation in the new scales, dearness
allowance, provident fund contribution.
cily compensatory * allowauce, house
rent allowance and other things.

In that Agreement, it is wrilten—I
read from clause 8:

“No profit-sharing bonug shall be
paid. However, the Corporation
may, subject to such directions &8
the Central Government may issue
from time to time grant any other
kind of bonus to its Class IIT and IV
employees.

“An agnnual cash bonus wil] be
paid to all Clasg III and Class IV
employees at the rate of 15 per cent
of the annua} salary (i.e., basic p#y,
inclusive of special pay, if any, and
dearness allowance and additional
dearmess allowance) actually drawn
by an employee in respect of the
financia]l year to which the bonus
relates.”

Thig Agreement had the blessings of
the then Finance Minister, Shri Y. B.
Chavan, and Shri Raghunatha Redly,
the Labour Minister, who is missing
from the House today. It was done
after two months and with the assist-
ance of these two Ministers. We could
never imagine that this particular
Agreement which wag never discussed
in this House—it was not placed on the
Table of the House, the Members were
not glven an opportunity even to see
the Agreemenet—would be sought to
be annulled by this House. 1t will be
8 sad commentary on the history of
this Parliament, to which I have had
the honour to belong for the last 20
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years, if we have to pass a legistation
annulling & particular agreement which
bag nothing to do with this House, At
no stage was this House consulted, it
wag not even announced. It was re-
gistered under the Industrial Disputes
Act which still remaing shining,

Mr. Subramaniam has tried 1o justity
this Bill by saying that many Agree-
ments were modified, annulleg and so-
on. But those agreements wers an-
nulled not to the getriment of the em.
ployeeg but to their benefit,

Even after the Ordinance was brought
reducing the bonus to four per cent, an
agreement wag signed by the hon.
Member, Shri Raja Kulkarni, in the
ONGC for payment of 18 per cent
bonus—18 per cent of the pay. But
here the LIC employees who have in-
creaseq the business beyond expecta-
tions and who have put life into the
veins of the Corporation suffer today.
The Chairman becomeg the Governor
of the Reserve Bank and the employees
lose their bonug of 15 per cent. This
is how the employees are rewarded.

I cannot understand why this parti-
cular Bill was brought. The hon.
Minister, Shri C. Subramaniam, while
concluding his speech said some good
wordg for the employees, He said that
instructions would be issued to the
management to negotiate with the em-
ployees on fixing the quantum of
bonug and other things. Why should
the discussion not have taken place
before? Heavens were not going to
fall if this Bill were to be taken up
for discussion on the 25th or 28th of
this month,

An gssurance was given in this House
by Shri Pranab Kumar Mukherjee
when he introduced thig Bill. I am
quoting from his speech:

“Before a final view was being
taken, I suggesteg to them or rather
T assured them...... ”

That is, to the delegation of the Mem-
bers of Parliament. The Bill could not
be introduced on thatday; the Spesker,
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in Bbig wisdom, said, “Let it not be
brought today; let us bave it tomorrow
let there be a discussion”. Mr. Raghu
Remalah was also present and he sug-
gested that the Members would be
given g chance to discuss it with the
Finance Minister, in the absence of the
Finance Minister with the Minister of
State, Shri Pranab Kumar Mukherjee.
After discussion he said in the:

“Before a final view was being
taken, I suggested to them or rather
1 assured them that all these views
would be lookeg into, and the aues-
tions which the Hon, Members have
raised in this connection shal] be
teken into account before arriving at
a flna) decision.”

This solemn assurance wag given in
this House. But after that, we were
never consulted; the employees were
not consulted; the Members ¢ Parlia-
ment were not consulted; I do not
know whether the hon. Minister con-
sulted his own party colleagues at
least; 1 do not think they were also
consulted; I do not think Mr. Raja Kul-
karni was consulted. Now, what is the
use of consullation after the passage
of {his Bill? With a sword hanging
over their head, with a pistol on their
chest, the employees are being asked
{0 surrender their 15 per cent lonus -
because of Emergency, because of
MISA, becauge of DIR, because ¢f n.ass
arrests and other things. Is that moral?
Do you stil] say that you have a cons-
cience? And the hon, Minister saud
that many awards were modified He
saig that there 1s a history in tis
House when a particular award was
modified 1n the case of Punjab Na-
tional Bank. At that time, the calibre
of the Ministers wus different. They
would not cling to their chairs, they
were not depending on one man and
they were different persons. Shri Giri
regignegd at that time. Do you think
that these Ministers have the guts to
resign? They will be asked to resign,
but they will never resign. Naturally
that calibre is not there. I include my-
self also. Do you think that g man
like me would have come fo this
House?

17 hrs,

Now, I am reading from a chart
showing the LIC new business in croreg
of rupees. It was Hs. 248 crores in
1956-57, Rs. 1205 crores in 1970-71,
Rs. 1629 crores in 1971-72, Rs. 2062
crores in 1972-73, Rs. 2575 croreg in
1973-74, Rs. 3113 crores 1n 1974-75 after
this agreement and Rs, 5387 in 1975-76,
Thig ig all within six crores. It iy not
that employees bave demanded that
since the busines, has gone up, since
the profits have gone up, thev want
more than six or six and a half crores
of rupees, This is all within the ambit
of six crores of Trupees. not 2 copper
more. We never demandeg 16 per cent
or 17 per cent.

Now, 1t is said that a Superintendent
wil] get Rs. 400p ag bonus, bui what
does the Chairman get? What about
his luxurious house, what abouy his
expenses? Has somebody taken into
account that? Nobody will do {hat
and nobody talks of that. The Minis-
ter has saig the the LIC employees are
the highest paid in the country. I do
not know, how they are highest pad.

M, submission 1s that this Bill should
be circulated to elicit public opimon.
Let tae people of our country know it
that this Government hag come to a
stage, and which is a climax, when
they want to annul an agreement
reached between {he employees and the
Corporation and which hod the bless.
ings of the Minisier also. But tuday,
to deprive those employees, they want
to annul it. The country will not hnow
what we say here. If you circulate it,
that will be banned. The press has nat
the courage to say anything; it will be
immediately censored. But the LIC
employeeg know it that this Bill is
there and without any threat, Sir, if
this Bill ig passed, some of the LIC
employees will have the courage to
gacrifice more for their cause and they
will definitely oppose it. Do you want
that? Why cann’t we sit and decide
this? On behali of my Federation, I
assure my fullest cooperation in decld-
ing thig issue amicably ang to the satis.



133 LIC (Modification of

[Shri 8. M, Banerjee]

faction of both but give us a chance
to do that.

I must congratulate Shri Kulkarni
for his mice speech. It was some sort
of 5 tight-rope walking, but he walked
,very well without any risk involved.
The substance of his speech 18 that he
also did not like this, because thig is
going to be dangerous Today,
you may pass this, but tomorrow
or day after, when we are not here,
we do not know, what will be the
attitude of this House? You will annul
everything whatever you do not like.
This is not going to be a good thing.
it is going to be a sad commentary
on our parliamentary democracy.
What is this parliamentary demo-
cracy? Because you are in a majority,
you cen annual this. Then, what is
the sanctity of this agreement? I am
not going to quote the Supreme
Court judgement which had been
read by my hon. friend, Shxi Sonmmath
Chatterjee and perhaps followed by
others. In the Calcutta High Court a
case is pending and this letter was
written, From 1st April onwards
they are entitleq to 15 per cent and
this letter was sent In the Bombay
High Court nearly 7-8 adjournments
have been asked for. For what? Be-
cauge ‘the Central Government is tak-
ing a decision’ When we met the
Deputy Minister, my respected Sushi-
1aji, something wag brewing up, but
she perhaps did not know. When we
told Mr, Subramaniam that something
was brewing up, he said, ‘We do not
know what will happen” Who de-
cided this? Which s that Cabinet?
Whether it is a Cabinet or a sub-
Cabinet, what is that Cabinet, I want
to know, who decideq it? Which is
that invisible hang that decides guch
an jssue? Today when we say this,
it is not that LIC employees are going
to lose,

Something has been quoted about
the GIC employees. It has been said
that the GIC employees are getting
9 per cent. There was no agreement.
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I am not afrdiq of it—whether they
lose or not. If they have got the ,
they will gain more, but the question
ia: what we say in Hindj:

A ¥ ¥ 78, Afwady vodw

The question is this, We are not af-
raid of this, but no agreement, after
this is going to be entered into. This
is the end of all bilateral agreements
and I think if this is the funeral of
bilateral agreements let it be that in~
stead of passing thig Bill by vote, we
observe a two minutes’ gilence and
say, ‘The bilateral agreement is dead
and long live the bilateral agreement.

If the working class after this
Emergency and guring this Emergen-
cy have something which they can
mobilise, let them unite on this com-
mon jssue and I do not think this
government will have the guts to sup-
press such an agitation and I oppose
this Bill tooth and nail and I tear it.

SHRI M. RAM GOPAL REDDY
(Nizamabad): A senior Member like
Mr, Banerjee should not do this.

SHRI K. SURYANARAYANA
(Eluru); After hearing our friend
from the Opposition, I am very sorry
that an always-calm-going Mr. Ba-
nerjee chose to tear this semall Bill..

DR RANEN SEN (Barasat): Every-
where it is done,

SHRI S M. BANERJEE: Even dur-
ing the Telengana agitation, you have
done the same thing,

SHRI K SURYANARAYANA: I
never tore the copleg of the Bills, I
am very gorry and surprised that even
after hearing the speeches, including
that of our learned lawyer and effi-
cient parliamentarian, Mr. Somnath
Chatterjee, nobody has ruised the
question of the interests of the policy-
holders who are the pillars of the
Life Insurance Corporation. They have
only quoted figured to ghow that the
business has increased by 30 per cent
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during the period 1878—1975, In 1878
it was Rs. 2075 crores and in 1875 it
was Rs, 3112 crores. But, accordingly,
the expenses also, instead of coming
down, have gone up. I do not know
wherefrom our friend Mr. Banerjee
got his figures. But these have been
given in the press reports. They say
that the overall expense ratio was
27,58 per cent in 19873 and it went upto
3048 per cent in 1875. In any busi-
ness, as the business increases, the
expense ratio should go down. But in
spite of all these things, they argue
ag if they are the agents of the work-
ing class. I ask: does g person draw-
ing Rs, 700—~1000 and a bonus of Rs.
5000 belong to the working class?
How many working class people
are there in this country who are not
even getting one rupee per day?
Whenever any such legislation comes
up, they think and speak as if they
are the agents and advocates of the
working class gnd we are not

Let me remind my friends on the
opposite that in 1937—40 when our
Ministers, when the entire Councils
of Ministers resigned and went to jail
opposing the British entering the war,
you supported the British and their
war efforts

SHRI S M. BANERJEE: 1 ncver
supported. I gupported the 1942
movement and you do not know

SHRI K SURYANARAYANA: 1
am not concerned with the 1942
movement. You gaid that the Con-
greas Ministers are not prepared to
resign even though they are asked
to resign, Many Ministers including
Late Shri Rajagopalachari, the then
Chief Minister of the Madra, State,
ang the M.L As. resigned and opposed
the British Government in 1940. You
were not there in 1940. You were
with us in 1942, to oppose the British
Government.

When the insurance business was
ngtionalised in 1056, a substantial re-
duction in expenses was expetted. In
fact, while introducing the Bill in the

Lok Sabha for nationalisatiorr in 1956
the then Finance Minister, Shri C. D.
Deshmukh, specifically promised an
improvement in the efficiency, im-
provement in efficiency helng another
name for the reduction in costs. But
our friends in opposition have not
mentioned about the costs or eXpen-
ses. At whose cost is the LIC busi-
ness being increased? The policy
holders are the only sufferers, There
is no efliciency, there is no service.

The officials come at 10.30 am. and
leave at 5 p.m. They are not sincere
to their joh.

After the nationalisation of the
general insurance four companieg got
registered and constituted the Gene-
ral Insurance Corporation. The four
companies are competing with each
other in gervice, The premium rates
and other policy concessions are the
same. But in service they are com-
peting with each other. That policy
should be observed in the LIC also.

I am proud of being an insurance
worker once, In my career I have
been associateq with insurance. I
have been maintaining my status in
the political, public and social life
with the earnings from insurance
business, 1 have been trained by the
late Dr Paitabhi Sitaramayaya who
advised me to serve myself and keep
my dignity with self-earning without
any capital. You can earn without
any capital. That j5 ideal,

I am not against the working class.
Their argument that they are only for
the working class is as if they are the
werking class,

They always say ‘the go-called bi-
partite agreement.” Did we not com-
mit through the constitution to the
Maharajas guaranteeing their privy
purses and other rights according to
their status? Did we not abolish the
princely gystem and the zamindari
sysem by amending the Constitution?
You also joined us in this regard,
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You want to argue for equal salary
and equal rights for each and every
one. Does 1t not apply for the agri-
culturists also? Not even 1 per cent
of them ig getting this much of sa-
lary or the facility, It is no logic to
oppose simply for the sake of oppo-
sition.

I have been associated with the
“4nsurance people. The insurance peo-
ple have given me a memorandum to
oppose this Bill. The last sentence
«©f this memorandum is—

“We earnestly request you as our
representative in the Parliament to
oppose the Bill and thug honour the
legally violated bipartite industrial
agreement.”

I there are any difficulties cropping
out of this Bill, Government is pre-
pared to sit and settle them in a
peaceful manner, I am not worried
about MISA or the Defence of India
Rules. I am interesteq in the service
policy holders People are not
bothered about the LIC but only they
are bothered about their bread. They
are not bothered about the elections
ang the ballot. Government has com-
mitted itself to rectify these anomalies
not only in the LIC but in other Ins-
titutions also, They want that the
conditions of the working clasg should
be improved They want to bring
down the privileges of the big people
gnd increase the status of the low-
paid employees That is the principal
objective of the Government pow,

I appeal to the LIC employees’
association alsp to give gome service
to the policyholders who are the
pillars of this institution. I have 2
policies which are still continuing.
These are whole-life policies. But I
have not received any bonus certifi-
cate after nationalisation. 20 years
back, I was an agent and an organiser
of LIC, I do not know why they have
not reduce the premium rate. Many
years back they fixed these premium
rates, At that time average life ex-
‘pectanily was 25 years as determined
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by actuaries, Now it hag gone up to
40 or 45 years but in gpite of that the
premium rateg 8re not reduced, 1
appeal to the Government {0 reduce
the premium rates, Then only policy~
holders will be satisflied. They should
bring down the expenses and bring
down the premium rates, According
to the income only of the LIC they
could pay reasonable galaries to all
the officers and low-paid empioyees,
ot wree firg Wy (51<) - qwrafir
wETT, 9a ¥ qrr ot ofvary s frer
(wwmd % wrin) fada, 1976 iy
i §, & vg w Qe FRA ¥ g
gar g, watfe gt & sfiwrctd euen
i Qe o, ve W
e 3 g e ale w3 qF a7
€1 QU TRy dwr PR o T @

Mﬁm%mﬁ\wum“f%qu
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fagr o Hatr A 5B 140 TP
2 iR A R AS ot W wror
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Y &% ¥ 9 ¥, IT ¥ @y frar s
TR g 7% o 91 =t
% faq aww faz @, OR g
& WaR ST 5 9 @ frmar @ g, 2g
I Y AT W< I 7w vyt
F gifrghit | Feefegt & wfx go
B A <iife e o gutam AT afe
ARF § | MG 4G qRfdew ¥ wrg
T FarAr O g F o Py § -
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“The agreement is effective from
1st April, 1978 and it is binding on
the LIC Management upto 3ist
March, 1977 and even thereafter till
it is replaced by another agree-
ment....”

Hiwrzd fr gidedtead s faa
Y ot ¥fewrire gAT A OW G9T &
wrEAe fifreex TgTor 1T WK Ha
fufres, 3 wrgw Y aaff & g finc
¥ mag & Al war fF oW gl
Y qAA FH WY YT 9@ AT G ?
T 1977 qF AT FAATT ALY FT 957
T o T 9 1T FE AU Q@
A4Y & FFAT a1 ? WU AT AWEHY
wff i aw s Wiwgmae
foafi d ) AP rdraefes
AT A 7 AT 4 ? FICHIT 1977
ax o dar 2 &y 37 @ wrewr frw
dar @ & @rar ? ww 15 T
qe B T 7 10 TRHT 77 R,
T @ ¥ W ¥ {9 FH) FW |
W T AT § WS TN X T
Ffeqne fpy & qranw & g
fir 10 o v & AfwT 78 AT AR
g% @7 f aww ¥ wh fre e
oY arre g€ awdEgT ¥ gAw Foree-
fewm & wre wwd & 1 a1 1w
W | SER w1 i gEd we W
T onfiy A faar § | A Y
wTIE HRT AW FT AT pATT B §
&% oy Y e A i § 7 gATd
afadt | YT owET @ & fa

ar &7 § 1 wre fawry §Y 93 A
& T franft s ader | farary )
sAraT At w97 A frwa § wefag v
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& wgnr 78 wrf Nt o At & wfew v
JoeArdar@ &1 W TR g TTEw
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“The bonus to Clasg III and Class
IV employeeg is being paid under
the terms of g settlement arrived
at between the corporation and such
employecs from time to time.”

S T AT CFCFAHT Bactt 1Y 30T
W1 T gy 15 wlfiive Prar § &
AR w fAg IaaT arenT ¥ Ay anAar
FET % 81 & | R gW A9 47 &
T T A o qEer gawr &
Tt wtv feT 28 feady & fug
¥ Fgm oA ¥ o7 gw g fe}
@ AR FE T A qdfrar |
g @ W 3, ww gEe- e
FREaradi

ga ag faar gur § ¢

“It is proposed io set aside, with
effect from ihe 1st April, 1875, these
provisiong of the settlement arrived
at between the Corporation and its
Clasg III ang Class IV employees
on 24th January, 1974 to enable the
Corporation to make ex gratia pay-
ments to such employees at the
rates determined on the basis of
the general Government policy for

making ex gratly payments to the
employees of the undertakings"”

wwfag 7 7z wg fa oY wam wfed
& e 380, R At A Qe o
W faafad wir i, ot age woot it
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stefy wret 7p wpAv wmaan § v ag
Y Ffeadiz gur §, 7 Cefigua feeaea
q¥z ¥ spafe gur § g wig qar
wff g ¥ 1 T ooz T
N s Fwimiaw
9% FT JATAT ATBATE ©

“gettlement” means the settle-
ment arrived at between the Cor-
poration and their workmen on the
24th day of January, 1974, under
section 18 read with clause (p) of
section 2, of the Industrial Disputes
Act, 1947,

WmHggrAa R 1 ww A
Foqra 18 A W W ARAT
g faw Hog femr g & —

A gettlement arrived at by agree-
ment between the employer and
workman otherwise than in the
course of conciliation proceeding
shall be binding on the parties to
the agreement.

%y &FwA (2) A wwm (fr) w=v
AT E

“gettlement” means a settlement
arrived gt in the course of concilia-
tion proceeding ang includes a
written agreement between the em-
ployer and workmen arrived at
otherwise than in the course of
conciliation proceeding where such
agreement has been signed by the
parties thereto in such manner as
may be prescribed and a copy
thereof hag beep sent to the appro-
priate Government and the conci-
liation officer.

A Y wafYde 1 & 99 F gy agy a2
€3 § 1 w4 gofra W = g v
iR mwag Y

The Supreme Court hag recently
held that the Payment of Bonus
Act cannot interfere wity bonus

which i3 customary in pature and

has become part of the service con~
ditions,
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SHRI B. V., NAIK (Kanara): M.
Chairman, Sir, I would like to give
certain statistics which have been
published in the Report and Accounts,
for the year ending 81st March 1975,
of the Life Insurance €orporation of
India. Without rushing to pass a
judgement one way or the other, 1
think it would be in the fitness of
things if the figures are made to speak
for themselves,

I have been trying to look into the
certified balance-sheet. Of course,
this is the latest report available, i.e.
for the year 1875. Under the Insur-
ance Act, LIC has a distinct form of
presentation of its financial gtate-
ments, But I have not been able to
put my finger down on the amount
of net profit. Various figures have
been stated regarding Rs. 182 crores
of nett profit, I know a bit of ac-
counting—which I had learnt years
back, without practising much of it.
But it is only a gtatement under Sec-
tion 10(2) of the Insurance Act, It is
an old Act of 1938. And the actuaries
who prepare the financial statement
of the LIC usually do not give the
figure; invariably never. Mr, Raja
Kulkarni might kindly go through
the entire statement of financial ac-
counts ang verify the validity of my
statement. If we say that the profi-
tability is indicated on the basis of
the fligures provided here, viz. rate of
interest realized on the main 1life
insurance fund, we can say that the
LIC s quite healthy, and financially
very sound. But the whole of the
debate had provoked our hon. friend
Mr. S. M, Banerjee to tear off the
amending bill. Of course, it is g very
recent occurrence, It has not been
witnessed for quite sometime, It
meany that he is fairly agitated. His
credibility cannot be questioned, or
his sincerity, for that matter,
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But I hope that he knows fairly
well when he talks of the working
class of the Life Insurance Corpora«
tion. He is speaking of a very im-
portant section of the working class,
but it only forms a small minuscule
of the total salaried employees of this
country,

On the 81st of March, 1975, this
gigantic multi-crore Corporation had
a total strength of—all the classes put
together, including Sweepers and 1ts
Chairman, At that time, Mr. Puri
was its Chairman, but now, I think,
Mr. Pradhan ig its Chairman. 58540
employees, There are about 50—100
employees of my constituency. There
is an alert get of employees.

I compliment them on their alert-
ness, because they have also sent the
telegram to me To the extent that
I can render my gervices to them, I
will do it.

But if you see the whole texture of
the argument, beginning right from
our friend Sardar Swaran Singh
Sokhi (Jamshedpur), Mr S. M. Baner-
jee (Kanpur), Mr Somnath Chatter-
jee (Calcutta) and our dear friend,
Shri Raja Kulkarni, you will find that
after all it is the employees of the
big cities who have a tremendous in-
fluence. We are glad about jt. We
would like them to have such an in-
fluence rather than these money-bags
who are not gt all compromising. We
do not hold any brief at all for the
idle money bags. But there is a sem-
blance of justice in looking into the
grievanceg of the active money bags.
I woulg say that these 58,000 employ-
ee8 do have an organised labour
class, as the hon. Minister was kind
enough to say. But the total amount
of remuneration which they get is
fairly fabulous, which at least a mid-
dle class Member like me ghould envy
During the year 1978-74, their salary
angd other benefi{s were of the order
of Rs, 7257 crores, There were fewer
number of employees then. But, at
the time when the strength of the
employees reacheqg 58,000 odd, their

salary bill reached Rs. 83 crores;
for a poor couniry like India, if this
is worked out from A to Z, from
Mr, Chairman (Mr. Pradhan) to the
last man in the ladder or in the line,
it wag not less than about Rs, 15,000
on an average per annum. That
means that the per month total take-
home-pay-packet is above Rs. 1000
on an average for all the 48,000 em-
ployees.

The hon, Minister defends the case
of the LIC employees, Many of them
are personally known to us. We are
also gware of the fact that we are
defending the case of labour aristo-
crats, labour elites of thig country. It
is not that they are isolated as being
the elites of the labour forces They
have got very good companions in Air
India; they have got companions in
other financial institutiong like the
Nationaliseq Banks; they have com-
panions in the General Insurance
which has also been pationalised. But
to many of us who come from ‘the
rural area, who do not have towns
beyond a population of 50,000, I think,
socialism means something more, as
the hon, Minister was kind enough to
explain earlier, something more to the
lower section. That is a fabulous
figure, In India, those people who
live below the poverty line geem to
be of the order of 30,000 odd millions.
That is where, I think, the first atten-
tion should go.

Now, our friends from the Opposi-
tion were very conscientiously telling
us about the morality of it, about the
moral issues I do feel that, in a way,
this moral posture have been reversed
by this legislation. Two years back,
many of the hon. friends here said
that it was an arm-twisting of the
Government that was being done by
the labour force, the organised labour
sector, in our country The Govern-
ment in thig couniry, besides the
monetary policy in regard to the
amount of money in circulation, con-
trol through the interest rates, be-
sides the fiscal policy of taxation, has
one of the main responsibilities in re-
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gard to the personnel policy because,
in thig country, the Government is one
of the biggest employers not only for
the Centra] Government, the State
Governmentg but also the mammoth
public sector which has already cross-
eq the limits of the organised private
sector, In this, from time to time, we
have or rather our friends in the
Opposition have found fault with the
management of the public sector and
most particularly with the personnel
policy in regard to the public sector

As has been repeatedly said, even
within the public sector where 1he
President of India is the sole share-
holder in most of the cases except a
few exceptions here and there, it is
true that disparities persist and at
times we have a feeling that, unless
figureg and facts to the contrary are
furnished to us, perhaps the disparitics
are increasing between the lowest
employees. For example, between an
employee in a small town office, an
employee in a small local self-govern-
ment office and an employee, let us
say, of the Shipping Corporation of
India, the Class IV one, a sweeper in
the Life Insurance Corporation, the
gap is unmanageable particularly
when we come to know that the em-
ployer fis one gingle individual sym-
bolically, the employer is one single
institution which is the Government
of this country While we could
understand that Tata gives one scale
of pay and Goenka gives another
scale of pay, here ig g case where one
employer gives separate set of condi-
tiong of service This should not
happen,

I do find fault with the Govern-
ment o this count that they have not
paid attention to rationalising the
gservice conditiong of its employees,
particularly in all the sectors to-
gether, Why only in the public sec-
tor? Also, in regard to even the
States as well as the Centre and
within the Centre, in regard to the
joint sector and the public sector.
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The question j5 this. May I ask of
my dear friends, of the progressive,
leftist, trade-unionist initiative in
them, as to what have they done in
the last five years to concentrate the
attention of the Government to come
to have a broad discussion on this in-
stead of wasting time on frivolous
issues, it may be tearing of the pa-
pers or doing something lke that.
What is that the progressive forces
even of the Opposition have done in
trying to have a meaningful dialogue
and concentrate not only on 53,000
employeeg or 58,000 employees of the
LIC. alone but on the entire public
sector employing more than a million
people? Have they been able to bring
forward s matter for broad discus-
sion, for a fruitful dialogue, for a
fruitful bilateral negotiation, instead
of forming from time {0 time distinct
pressure groups, looking into the cost
vs benefit in regard to the backing of
a particular proposal or leaving that
issue high and dry? I wish that these
things had been discussed threadbare
in the year 1971 immediately after the
mid-term poll We have lost four
precious years. Anyway, it §s better
late than never 1 do hope, while
supporting the Government in regard
to the Bill that has been brought for-
ward, that gooner, rather than later,
the whole of the personnel policy of
the public sector and its employees
as g whole will be considered in
depth and meaningful decisions will
be taken,

SHRI FRIYA RANJAN DAS
MUNSI (Calcutta-South): My, Chair-
man, Sir, 1 rise to support the stand
of the Government and not to identify
myself or project myself as being op-
posed to the working clasg struggle or
opposed to the employees who are
working in the Life Tnsurance Cor-
poration. But, I think, the time has
come in this country when we have to
identify what is a genuine working
clasz struggle and what is not genuine
working class struggle.
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I think, the approach of the pro-
gressive forces 1o fight the forces of
reaction should not always be venti-
Iated by their political wisdom, by
their theoritical interpretation, but
should be ventilated in a very realis-
tic manner, obviously in favour of the
people within the ambit of the natio-
nal economy and the resources. If
the wisdom of the progressive ele-
meents in this country fajls there, then
directly or indirectly the only forces
that will get the strength will be the
forces of reaction. I would like to
say, with all my due regards to the
progressive forres in this countiy,
specially on thie Opposite, with all my
tributes to their leadership in the
working class struggle, that they have
tried hard to lrarmm everything in this
country in spite of the appalling pover-
ty in thig country, but they have not
learnt thie real thing in the real time
and they have not tried to practise
what they fee] every time. As a rosult
of that, today, the progressive forces,
specially on the Opposite, have been
reduced to an sbsolute minority. The
leadership of the progressiva forces is
not at all united, in spite of many
Uniteq Front Governments, in spite
of many leftist united actions in this
country. I do appeal from the core
of my heart to the leadership of the
working class in this country as well
as the progressive movement to judge
the whole situation in the country not
as a piecemeal business but as a whole

I was first thinking whether 1
should participate in this dcbate or
not and if so, what I should spesk.
A large number of LIC employees
reside in my constituency, in Calcutta;
they have been coming to me for the
last two months and have been sub-
mitting their papers, memoranda snd
telegrams. I had several rounds of
discussions with them. After study-
ing all those things, I came to the
conclusion that I should not keep
quiet, I should not just push the
button to support the Government,
but I should participate in this high-
light something In the real perspec-
tive,

I was surprised to hear the remarks
in the beginning from Shri Somnath
Chatterjee, hon. Member from CPM,
that he stood today to defend the
weaker geclions of the country. I
know of Mr. Somnath Chatterjee's
wisdom and talents in the Bar, in the
Calcutta High Court and in the Sup-
reme Court in arguing end defending
very delicate Constitutional matters
and legal matters, even relating to
the working class, but I ara scrry to
say that I cannot pay my full compli-
ments to him today. Todav he has
proveqd to be an utter failure when he
has defined the LIC employees es
belonging to the weaker sections of
the country. It is not that I do not
have any regards for the LIC em-
ployees. They are as zood patriots
as we are, they are as sincerc 8s we
are, they are as good as we are. But
what I appeal to you is that we must
decide two or three things today.

Before I begin with the main con-
tent of my speech, I would like Mr.
Ranerjee, the hon. Member on the
Opposite, for whom I have tremen-
dousg regards—I know his personal
contribution to the working class
struggle in this country—to read the
settlement draft. I do not know who
dig it. If it is analysed as per the
specch of Shri Somnath Chatterjee,
the hon. Member Opposite, the very
working class will be divided into
three groups. The agreement was
very beautiful. The sweepers and
cleaners gtart from the grade of Rs.
120 their increment is Rs. 5, Rs. 6,
Rs. 7, Rs. 8. that is Re. 1 every year
upto twenty years. This is the first
beginning of their gettlement and the
last comles the Superintendents. Their
grade is Rs. 370, increment Rs, 25,
then Rs. 470, increment Ra. 30 and
then Rs. 830 within 18 years. Where
is the wisdom of the working class
of this country? Do you like to ab-
sorb all just to get support in the rally
and demonstration and identify all
from the sweeper to the Superinten-
dent within ‘he same grip? It is only
to serve their selfish tendencies and
their political motivations that in the
working class struggle they strengthep
the reactionary forces, whether it is
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the management of LIC, or whether
it ig some people in the Government
or outside. What wag this agreement?
While the Superintendent wiil get an
increment of Rs. 25 and then Rs. 30,
a sweeper will get an increment of
Re, 1 per year for all hig life. Iy it
a weaker section gettlement? It 15
nothing. The leaders of the working
class are doing the whte-collar job
whether in the head office of the LIC
or any bank. There the strength of
the sweepers js 50, the strength of the
clerks is 80, 80, and the strength of
the manipulating authority, that is
Superintendents ig 15. We have to
look to the majority interest, then to
the minority interest, whatcver wea-
ker and poorer they are. It has be.
come a traditional practice of the
working class struggle in our country
that the white-collar section look to
their own interest. What 1s the strug-
gle today? Karl Marx defined the
class struggle in a different context.
What the proletariat shoulq get with-
in the ambit of the communist philo-
sophy, I am not competent to defcnd
What I would like to ask is, is there
no class contradiction in the cuuntry
today? A Superintendent having the
same qualification will enjoy the
grade of Rs, 350 with ap increment of
Rs. 26 and Rs. 80, while a graduate
having the same qualification and
working as a Record Keeper will get
Rs. 2 ag lus increment, You are talk-
ing that these are all middle class
people. A Section Officer in the Sec-
retariat in the South Block js claiming
that he is middle class, the Chief Sec-
retary of the State Government claims
that he is middle class, and the
Superintendent is also claiming that
he i @ middle class. And you aie
shouting of the struggle of middle
clags. Below the shadovtvtﬁf middle
class people, we find that there are so
many p§§sses which gre put together
into one basket. That is not the real

struggle.
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Ag a result of practiging the work-
ing class struggle in this method for
the last twenty years, we have
strengthened the hands of the capita~
lists ang the remctionary forces both
in the management and outside and
have feviated from the real progres-
sive struggle of this country, This
was the net result of this country’s
clasd struggle in terms of communist
phulosophy. Thig is what has happen-
ed in the country.

Now, I am really paineg in my
heart that the Parliament is going tc
nullify today a settlement which was
reached between the employeeg of
LIC ang the management. I am not
feeling very happy that I am pushing
the button to nullify that settlement.
But who ig responsible? With all my
due regards to Shri T. T. Krishnama-
chari, and with all my regards to Shri
Morarji Desal, when he was in the
chair of Finance Mimister and Shri
Sachuin Choudhari, I would like to say
that what we find today is the result of
the past. The pinpricks and the situa-
ion which our Prime Minisier, Shrimat:
Indira Gandhi 5 facing today, it ig not
because of loday, but lLecause of ac-
cumulation of things of the past. She
18 only burning the bushes, where the
animalg are residing to make jt worth
Living for the people. This is all be-
cause of the accumulated rescult of
all thoge leaders contribution and
foolish wisdom which paralysed the
basic approach to our national eco-
nomy in the country. We must realise
it. When you realise it, why don't
you share it with the leaders and help
in clearing this jungle and burning
these bushes?

MR. CHAIRMAN: The hon. Mem-
ber may continue his speech tomorrow,

18 hrs.
The Lok Sabhqa then adjourned till

Eleven of the Clock on Thursday, May
20, 19768/ Vaisakha 30, 1808 (Saka),





